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PARLIAMENTARY DEBATES 
( P a r t  I—Q u e s t io n s  and A n s w e r s )

Saturday, I5th April, 1950

The House met at a Quarter to Eleven, of the Clock

[M r. Speaker in the Chait]

OBAL ANSWEB8 TO QUESTIONS

B order attacks ok Jaisalmer and  B ikaner

♦1708. Sbii Sldbva: (a) Will the M me Mbilster be plea«ed to state how
many attacks have been made on the border areas of Jaisalnier and Bikaner 
fpoin April 1949 upto date?

(b) How many have been killed on either side in these attacks?
The Deputy Minkrteor of Sxtenua Aflain (Dr. Kedw>: (a) 41--26 on

Bikaner-Pakistan border, and 15 on Jaisalmer-Pakistan border.

(b) 16 on our side. The exact number of casualtieH among the raiders are 
noti known but it î  believed that at least 18 were killed.

^  : 3TfT ^  ^  3ft

aftr ^  fanr ^  ĉf̂ T f t  t  ^ 3 ^  ^  afT^ «wr
f3TT t ’  'TTf%̂cTT̂ ?F5î  ^ *TTT f  arh: f»??rr w  t  
^  ?RTr t  •

Seth Qovlnd Das: So far as these raids are concerned, is the Deputy Minister 
-aware of the fact that similar raids had also been made in the past, and may I 
know what action has been taken to give compensation to those persons who 
have suffered as a result of the previous and presenO raids? Was this matter 
taken up with the Pakistan (government, anrl if so, what is the reply given 
by them?

Dr. Keflkar: I am quite nwave that there \v(‘re raids before. Tn fuct, Sir, 
•Bometime ago a question was put about tbchc raids on t<he floor of tbis House 
and we gave the number of raids that took plac* I said also at that time that 
we have brought theae incidents to the noiifre of the Pakistan Govennnent. 
Up till now no reply has been received.

( 1639 )



^  : eft ^  ^  ^  f̂t
^  ^  f w #  ^  «ft 3w  ?w  ^  51^ srniT ?

Seth Govind Das: 80, should 1 take it that no reply has uptil now been 
received to the question of compensation taken up with them  with regard to  
the previous raids V

Dr. Kedcar: W e  have not written specially about compensation, but we havo  
drawn the attention of the Pakistan Governm ent to these incidents and asked  
them  to explain the incidents, and also iJiat they should take oare that suoh  
incidents do not occur again. The question of compensation would have been  
taken up later, but as no reply has yet been received, we have not been able 
to do it.

Shri A. P. Jain: M ay I know whether any compensation was paW  
^claimants from the Indian Exchequer?

Dr. Keokar: Som e claims have been put to the local Provincial Govern
m ents and {hey are under consideration.

Shri B aj Bahadur: M ay I  know when did the last of these raids oodur?

Dr. Eeskar: 1 am sorry, I  have not got the detailed dates.

Shri Ba] Bahadur: W h a t was the loss in property and livestoek?

Dr. Kedkar: There was no loss of property. There was a loss of a few 
«m e ls  and some cattle; I  have not got the exact number.

Shri ^ a g i :  M ay I  know if any raids from this side on the Pakistan population  
have come to the notice, or have been reported to the G overnm ent?

Dr. Keakar: The Pakistan Government have protested to us and liave alleged  
that a certain number of raids from this side have taken place. For finding out 
the truth of these allegations on both sides, we have proposed to the Pakistan  
G ovem m ent that the Police on both sides shall m eet regulat*]y and try to find 
out the truth about these raids and if it is the fault of any one State, then the  
W a te  concerned should be asked to take necessary action, so that the people 
who have suffered m ay be compensated.

Shri Deahbandhu Onpta: I  only want to know what is the counter-claim  
m ade by the Pakistan Governm ent in respect of this border raid, in figures of 
killed and in am ount claimed by them .

Dr. Keflkar: They have not claimed compensation but they have protested 
that such raids have taken place. W e  have promised that we will investigate 
and let them  know.

Babu Bamnarayan Singh rose—

Mr. Speaker: I  have given five minutes and still I  find half a dozen M em bers  
anxious to put questions. I t  becomes impossible. N ext question.

R bferbndttm in  F rench Sbttlements

♦1709. Shri Kamath: W ill the Prime Mbitoteir be pleased to state:

(a) whether it is n fact that the French National Assem bly has ^ a c t e d  a 
law empowering the French Government to fix the date and organization of  
the referendum in the French Settlem ents in India ;
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ORAL ANSWKBB 1541

(b) whether the procedure and other details of the proposed referendum 
have been communicated to Government; and

(c) what is the attitude of Government to the proposed referendum?
The Deputy Minister of Zxtomal AflaJm (Dr. Keskar): (a) (Yes, Sir.
(b) AttentioQ is drawn to the reply given to Question No. 164 by Sbri B. K . 

Sidhva On l^ebruary 9, 1950.
(c) The Government of India are agreeable to a referendum for determining 

the future of the French settlements in India  ̂ provided that the modalities of 
the referendum are such as to ensure a free and fair referendum.

Shn Kamath: Have any talks been held so far at Governmental or other 
level about stationing of Indian, French observers or neutral observers^ 
and for the referendum?

Dr. Kegkar: In principle it has been decided between the Government of 
France and India that the referendum shall be under the supervision of neutral 
observers. In fact, neutral observers were appointed or nominated both with 
the consent of the Government of India and !^anoe, but as the Government of 
India were oot satisfied that the modalities of the referendum were su(th as 
to ensure a fair and free referendum, we brought it to the notice of the French 
Government, and the negotiations with regard to that being prolonged too far̂  
the question of the observers coming here did not arise.

Shri Kamath: Have Government suggested to the French Government that 
even from the time of the preparation of the electoral rolls for the referendum 
these observers must be stationed?

Dr. Keskar: Yes. Sir.
Shri Hanumanthaiya: When is the Government of India taking ])os8es8ioa 

of Chandernagore? It was decided nearly a year ago.
Dr. Keskar: The Treaty with regard to Chandernagore is on the point of 

being passed by the French Parliament. The discussions, between the Govern
ment of India and the Government of France have finished and we are agreed* 
on the terms of the Treaty.

Shri Hanumanthaiya: Does the legislation that is being passed by the French 
Parliament include provisions regarding the other settlement^ also, when the 
referendiim question is settled?

Dir. Keskar: No, Sir.
Shri Kamath: Has the work of preparation of electoral rolls been so far taken 

in hand and if not, has Government any information as to when it will bo 
taken up?

Dr. KeiEdcar: Seme preliminary preparation of rolls has been taken up there 
but we have objected that even the preparation of rolls must be under the super
vision of neutral observers.

W a g o n s o r  C o tto n  Seeds prom P a k istan

♦1710. Shri Sidhva: Will the Minister of Commerce be pleased to state:
(a) whether it is a fact that certain number of wagons of cotton seeds 

despatched from stations in Bahawalpur State (Pakistan) arrived at Abohar, a 
town on Indo-Pakistan Border;



(b) If 60, under what conditionB was the despatch of these wagons permitted; 
andl

(c) what is the price of cotton in Pakistan and in India?
The Minister of Wbrtai, MUnM and F0W«r {BbA Oidsil): (a) Yes.
(b) Clearanc î wes allowed on production by the importer of import licences 

^which wei*e granted after a full examination of all aspects of the matter.
(c) I i>resume jlie hon. Member means cotton seed. If so, a statement 

giving the information is placed ô i the Table of the House. [See Appendix Vll^ 
annexure No. 24.]

Shrl Hossain Imam: Is it the policy of the Government of India to allow 
the import of cotton seed into India from Pakistan?

Shri (}ad£il: The policy of the Government of India is perfectly well known 
to the hon. Member.

Shri Tyagi: In what currency was the payment made? Was it in the 
•de-valuated currency of India or in the Pakistan currency?

Shri Gadgil: The question can be more properly answered by the hon. the 
iFinance Minister

Pandit Balkrishna Slianna; Will the hon. Minister be pleased to state the 
names of the firms who were permitted to import cotton seeds from Pakistan?

Shri Gadgil. I require notice for that question.
Shri Hossain Imam: Was the price paid in terms of the Indian Rupee or in 

rterms of the Pakistan Rupee?
Mr. Speaker: That question was already put.
Shri Tyagi: What ifi the total amount sanctioned for the import of cotton 

•seeds from Pakistan?
Shri Gadgil: j  require notice for that question.

Displaced Habijan Boabd

*1711. Shri Balmiki: Will the Minister of BehBibilitation be pleased to state.:
(a) whetlier it is a fact that a Displaced Harijan Board has been formed 

under the aegis of the Hari]an Sewak Sangh;
(b) if so, vv'hat its functions are; and
(c) who are the inembers of the Board?
The Minister of Btate for EehabiUtation (Shri Mohan Lai Saksena): (a) Yes.
(b) The Poai’d is to formulat-e and execute schemes of rehabilitation for Dis

placed Harijans in co-operation with the State Governments.

(c) (i) Sbrimati Rameshwari Nehru Chairman.

(ii) Shri A. V. Thakkar General Secretary and Treasurer.
(iii) Shri Sevakrain Karamchand Working Secretary.
îv) Shri Manmohan Kishan Representative of the Ministry of

Rehabilitation.
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^  Eepresentatives of the Bombay

I Repreeentntives of Punjal)

i J

(v) Shri Viyogi Had Representative of the Delhi Region.

(vi) ,&hri Tulsj Ram "I jjepregentafciveg of tlie Bengal
(vii) Shrimati Amor Kumari Verma J  lieg'on.

(viii) Shri Parixatlal MajumdaP

(ix) Shri Jiwandas J Region.

(x) Shri K. V. Datey Representative of the Rajasthan
Region.

(xi) Shri Mohan Lai

(xii) Shri A. S. Satyarathi J 'Region.

Shri R&thnS0wainy: What are Uie reasons that prompted the Ministry tO' 
constitute a separate Board for Harijans?

Sbn MohftA Zaal Stksnu: We had constituted a Harijan Section in the 
Ministry but later on it was felt that it would be much better to entrust the 
work to the Hafijan Sewak S>n«gh and in consultation with the Harijan Sewak 
Sangh this Board was constituted. Because of the special conditions under 
which the displaced Harijans htive to live, it was felt that special nrrarigeinents 
should be rnnde for looking after their accommodation and providing them with 
employment.

gfr ?Ty*fhiCy: WT ^  ^  I  ?

Shri Balmiki! Is there Riiy Harijan member also on this Board?

ShrJ Mohan Lai Saksena; I do noti know which one is tha Harijan n.(‘mber. 
But I can read out the names.

Shri Kesava Rao: What is the amount put at the disposal of this Board?
Shri Mohan Lai Saksena: A sum of one lakh of rupees was placed at the 

disposal o r  this Board for the organization. As regards the cosf- of the 
•chemes, they were to be submitted to the State Governments and finarieed 
out of grants made to them.

Shri Kesava Rao: How the funds are used?
Shri Mohan Lil Saksana: The sum of one lakh will be used for settini/ up 

the organization throughout the country by this Board. As for the schemes, 
they will be formulated and submitifced through the State Governments and 
funds will be made available through the State Governments.

gft ^  m m r  f W t  t  aftr

a|»TT

^  ^  I  ?

Shri Balmiki: How far ha«̂  this Board succeeded in ite mission? Are the 
Harijans satisfied with the success achieved by it and, are the Oovemmenff 
aware of iJiis?

oR*t ANSwans 1643;



f ^  I 3t>t 3t*r  ?nr #  t  ^
^ 3 ^  I , afrr t  ?HT5T?rT ^  ?fWT JT̂ t

^  5rt%  ^f<'Ji»(t f > T " ^ K T  3T^9T >̂T*T >̂T fT^ I

Shrl Mohan Lai Saksena: In any case 1 have not received any complaint so 
far. If any Harijan is not satisliod with the Harijan Sewak Sangh, he is him
self responsible for this, and I think there is no other institution which can do 
better work for the Harijans than this.

Statues of National Leaders in K arachi

*1714. Bhxi Kannamwar: Will the Prime Minister be pleased to state how 
many statues of National leaders in Karachi have been damaged after the 
partition ?

The l>eputy Minister of External AflaUii (Dr. Keekar): Only one st'atue, 
vim., that of Mahatma Qandhi, has been damaged.

T f t f^  ^  ^  CRT TTfTfin »TT«it ^  ijfcT TT t  ^  ^

^  ®FT 555T t , % ?TTT, 1%
^  jjRt 3iT^ m  ^  spRwf #  PrV m  arh:

f̂ TT̂  5PT «TT ?
Seth Govind l>as: So far as the Statue of Mahatma Gandhi is concerned, 

has it been fully asceitained especially through our Representative that that̂  
statue fell us a result of storm or other weather conditions or was there any 
other reason for that?

^ *T  ̂ I ÎrfV ^  ^ »T^ I d<*4> ®m*T f<*TT
^ % Sf1% ^  frr 'T?T *TT, 3ftr rRTfi ^  SJrPT f̂ T̂T
ŜTRTT̂  ^  ^ 5R> fjf) I IT̂  T̂FTTW
 ̂ I H ^  ^  t  JTft I

Tbe Prime Miniiter (Shri Jawaharlal Nehru): This incideut occurred ai Buch 
a time that nobody could see it. Therefore, nobody has got any personal know
ledge about this. On the one hand it had been stated that it fell on account 
of a gust of wind, and on the other it was said that it was not possible unless 
somebody had pushed it. These are the facts. Nobody has seen it.

%5 : 3T̂  ^  ^  TOT | • ^  ^

Seith Gk>vind Das: What is the present condition of this statue? Has it b een  
repaired and re-installed? i
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^  ^  f ^  f  ft? *n:^

«R%  ?r^i ?5»rT̂ *T I

Shri Jawaharlal Nehru: The Government of Pakistan have assured that it 
will be fixed up there after carrying out complete repairs.

Bhri Kaxnath: Is it a fact that sometime after the Partition—I think early 
ia 1948 or so—this statue of Mahatona Gandhi in Karachi was found blackened 
or otherwise disfigured? •

Mp. Speaker; Order, order.
Shri S. O, Saraanta: How many statues of national Jeaderg, are there in 

Karachi that have been damaged?
Mr. Speaker: He said only one.

N on-Muslim Peopeeties destroyed in Pakistan

*1716, Sardar Hukam Singh: Will the Prime Minirter be pleased to state:
(a) whether the question of properties of displaced persons burnt or destroyed 

in Pakistan was ever taken up and considered in any of the conferences with 
Pakistan; and

(b) if so, with what result?
The Kinister of Transport and Railways (Shri OopalSffwami): (a) and (b).

Thig question was discussed by the Joint Oflftcial Committee at Lahore on March
22nd-25th, 1948 and the following recommendation was made:

“ EMch Dominion shall levy a cess at the rate of two per cent, ad valorem 
on transfers of urban property within its territory. The proceed®
of this cess shall be funded and shared equally by the two
Dominions at six monthly intervals. Each Dominion will utilise 
its share of the cess for paying compensation to persons whose 
property has been damaged or destroyed in the other Dominion in 
the disturbances''.

The recommendation was not, however, embodied in the Minister-level Con
ferences in July and December 1948 and January 1949.

Sardar Hukam Singh: Was any attempt made to assess losses on tbii
account?

Shri Gk)palaawami: I do not think that has been done tliough it was agreed 
at the discussions that some attempt should be made.

Bardar Hukam Singh: Has any cess been collected?
Shri Gopalaewami: The cess has not been agreed to be levied at all.

Centeai. Haj Committbb

♦1716. Shri Obaidullah: (a) Will the Prime mnister be pleased to state
whether there is a Committee called ‘The Central Haj Committee' to look after
the interest and welfare of the Haj Pilgrims?

(b) When was this Committee appointed and who are its preaent Membera?
(c) For how many years do these Membera hold office?
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(d̂  Have Government received any complaint about the Committee or ita 
Metmoers?,

(e) Is there any proposal to appoint Muslim Members of Pao l̂iament on the 
Conmiittee?

The Deputy Minister of Extmua Aflain (Dr. Keidcar): (a) Yes. A Committee 
called the Central Haj Committee hiag been constituted to advise Government 
on matters relating to Haj pilgrimage.

(b) aiKl (c). The Central Haj Committee was constituted on the 20th April,
1948 for a period of one year in the first instance, and its term was extended 
by another year from the 26th April, 1949. The following are the members o f  
the Committee:

Chairman:

Maulana Ahmed Saeed.
Members:

(i) Begimi Aizaz Rasul, M.L.C.
(ii) Mr. Mohammad Ismail Khan, M.P.
îii) Shri Mohan Lai Gautam, M.P.

(iv) Maulana Hifz-ur-Rehman, M.P.
(v) Maulaoa Mohd. Mian Faruqi.
(vi) Joint SecretarA  ̂ Ministry of External Affairs, in charge of Haj.

Secretary:
Officer On S])ecial Duty in charge of Haj in the Ministry of External Affairs,.
(d) No.
(e) Doesi not aHse, as there are already Muslim Members of Parliament ott 

the Committee.
Maulvl Wa]ed All: There is also a Provincial Haj Committee in Calcutta to 

look after the pilgrims from Assam and West Bengal. Ig it working under the 
Provincial Government or under the Central Government?

Dr. Keskar: There w'e Port Haj Committees both in Calcutta and Bombay^ 
They are working iinder the Central Government’s supervision.

gft ^  ^  #

?

Shri Zangre: Will the Prime Minister please state whether fhe number ot 
Haj pilgrims ut present proceeding from India is far greater than those from 
Pakistan ?

Dr. Keduur: That is very diffiqult for me to say. In another reply th®' 
number was given before.

Shri Kamaa^kar: What is the amount of allowance permissible to ther
Members?
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Dr. Keskjur: I will require notice of that. It is probably the same allowano© 
as .{or M.Ps. because most of them are M.Ps.

Sbri Im&m: Is there any Committee at the moment in existence
and when will its time expire?

The Ptlme Ministei (Sbri Jawaharlal Nehra); About a fortnight.

OXIAL ANSWERS 1647*

? iJ

Kliwaja Inait nUah:>VVt(s Begum Aizaz Rasul appointed as a member of thiê
Committea by virtue of her being a Member of Parliament?

^  f t  «ff q rfw v ff ^  «flf I

aw I
Shri Jawalxarlal Nehru: She was appointed as a member when she was a-

Member ol‘ Parliament. Now she ceased to be a member,

*?V 9?« y r  srnr^ : ( it) ^

^  ^  fjT̂ rfwr % oq^r?r ^

(3ft) ^  5pt *ifV ?rT5 appferPT
fPTT t, ?ft fJTT ?TT̂TT 3T̂  ̂3T!T?i;«rR ?

Cloth manufacture from Kosa fibre

*1717. Shil Zangre: (a) Will the Minister of Industiy i^d Supply be pleased
to state whether Government propose to taJce any steps for the revival of the 
cloth-manufacturing industry from Kona fibre? "

(b) Have (xovernment conducted any research with regard to the develop
ment of Kosa as was done in the case of Lac and if not, do Government •pro
pose to. undertake this research now?

The MlniBUr of Works, Kines and Power (Shri Oadgil): (a) No such scheme 
is under consideration.

(b) No.

gft ITPT̂ : JTRsfW JT̂  ^  JTmiT f  ftr
^  einRTTfinfr ^  sqw^r »TKT »WT ? ?

Shri Z«Bgr»: Is the Minister aware of the fact that the business of lakhs-
of traders dealing in Ko^a fibre has been ruined?



^<<Wk  \̂9\3̂  ? ^ «ft 3ftT ITV ^  ^  3p5T5rr
*̂T|Jir STT f  I
Shri a ^ U :  This should not be so, because in the year 1949, ihe total pro

duce of Kona amounted to 2,77,512 lbs. and this year also the same quantity 
ig expected to be produced. '

^  qpT f̂tq*' ^  ^  vRrr ^  ^

^ T fT  m  t̂spttt arVr fe q  ir^^ 'g : ^  ^  f%iiT t ?

Shri Zangre: Will i'he Minister be pleased to state whether ‘Khadi’ cloth can 
be manufactured from Kosa fibre, and what steps have the Government taken 
in this direction?

^  ^  fipqT ^ | ^

^TRT ^  T̂ 'V t  I
Shri GkidgU- The Central Government have not taken any action in this 

matter. So far as I am aware, the Edhar Government are contemplating to open 
«ome Kosa farms at Raghunathpur in Manbhum District.

Casks referred to U nion Government Industrial D isputes Tribunal

*1718. Prof. S. K. Midira: Will the Minister of Labour be pleased to state 
the number of cases referred to tihe Union Govemment Industrial Disputes 
Tribunal by the Calcutta Bank Employees Unions?

The Minister of Laboiu* (SIhrl Jagjiivaii Ram.): 190 cases have been tiled
before the All-India Industrial Tribunal (Bank Disputes), Bombay, and 114 
oases before the Central Government Industrial Tribunal, Calcutta, by the 
Unions and elected representatives of Bank Employees at Calcutta.

Prd. 8. N. Mlshra: May I know whether some r«ses have, been disposed of,
and if so how many cases have been decided in favour of the employees?

Shri Jagjivan Ram: I have not got the figures as to how many cases have 
been decided in favour of the employees. I c^n jrive him this figure: out of 
170 cases relating to alleged victimisation of employees in Banks, 133 cases have 
been disposed of while in the remaining 37 cases, hearing is continuing. Out 
of 144, 114 applications relate to cases of alleged victiniisatJon of en ployees in 
Banks and hearing in these cases has not yet commenced.

Prof. S. V. Mlshra: In view of the large number of cases that are pending, 
what do Government propose to do for expediting their trial and may I know 
whether any representation has been made to tfeat effect?

Shri Jagjivan Ram: No. These latter ca^es have been delayed at the instance 
of the Unions themselves. As they are appearing? before the Banks Tribunal in 
9Bombay, they have requested for more time and it ha« been delayed at their 
own instanc‘d.
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Sllrl Eesava Bao: Is Govemmenti aware thut most of the decisions taivea by 
the Tribunal were dishonoured tl»e employers?

Shrl Jag]ivao Bam: No.

t-iXhi £  iS ^  ^  : 4i)f

Si ^  i-

^  ) V  W ^  o ^ i  cT*^ f*  ^

Kh.wa]a Inait Ull<ih: Are Government aware that the Bihar Bank Employees * 
'Association Hubmitted a representation to the Tribunal to the effect that Bombay 
being situat̂ ed at a 'very distant place, they could not file their cases there and 
these should be heanl Mt Patna or anywhere in Bihar?

gft TT^: ^  »TT^ p u  ^

^  »nft sft, ^  ^  s f ta ft r ^ T  #  3fr
jpt 2TT ^  i  I

Shri Jftgjivan Ram: The hon. Member should know that the Bank Tribunal 
visited every place. It visited Patna also. Touring from place to place the 
Tribunal listened to the grievanceg of the employees.

*iSj ,jl t«3 eS ^  : *Uf
^ U j J  ^  titS  W3 V  i .  u»l

- c /

Khwaja In^it Ullah: I know that the Tribunal visited Patna and they told 
them that they would hear the cases at Bombay and not at that place and as a 
result of this the poor people there felt some difficulty in sending their deputation 
to Bombay.

Hr. Speaker: He is giving information, more or less.

Shrl Satiflh, Qhandra: Is it a fact that in some of the cages of Delhi Bank 
employees which were referred to Industrial Disputes Tribunal at Bombay, 
bearings were first held in Bombay, and aft<er several hearings there, the cases 
have now been transferred to Calcutta Tribunal and the Bank employees had 
to go to Bombay and have to proceed now to Calcutta everj’ now and then?

Shrl Jagjivan Ram: It is not a fact. As I said, the original dispute was 
referred to the Special Bank Tribunal. During the pendency of the case before 
the Banks Tribunal, certain disputes have arisen in respect of victimisation. 
These fresh cases have been referred to the Calcutta Tribunal. In connection 
with these fresh references, the employees may have to go to Calcutta. But 
I have asked the Adjudicatior to come to Delhi itself. So, the employees will 
not have to go to Calcutta. I am afraid my hon. friend is speaking under 
some misapprehension.



I n d ia ’s contribution tow ards A ssistance to Und br-dbvbloprd  Areas

♦1719. Siiri Buragoliain: Will the Prime Ittnistear be pleased to fstate;
(a) the amount of India’s contribution to the Scheme for Assistance to the 

Under-developed x\reas sponsored by the Social and Economic Council of the 
United Nations Organisation; and

(b) whether the Tribal Areas of India can be brought within the scope of the 
said Scheme?

The Deputy Minister of External iUIairs (Dr. Keekar): (a) No final decision 
has yet been taken.

(b) There is nothing to prevent the Government of India from considering 
any Kuch propoKul but it is yet too early to define the scope of the scheme,

Shri Buragohain: May 1 know the nature of assistance of the types of 
services that are contemplated in the scheme?

Dr. Keakar: It is difficult to give in detailg the nature of the techtiical 
assistance. They will provide technical experts for the development of these 
areas. Tĥ .̂ detailed sobeme has î t̂ yet been worked out. In fact the Technical 
Assistance Conftr«i^nce which will decide in detail and pian out a scheme i& 
going to ]neet next month.

Shrl Buragohain: Hhs jiot this Government been informed by the United 
Nations authorities about the total cost of the scheme?

Dr. Keskar: As the plan of the scheme itself is not yet fully developed, I 
think it is not possible' for the United Nations Organisation to give the total 
amount that would be necessary. The United Nations Organisation have 
inform-^d all ll>e countries whom they wanti to contribute that they should 
contribute as large h sum as possible.

Shri Kamath: So far as the under-developed areas in Asifl are concerned, 
what exactly is the role of the ECAFE vis-a-vis the Social and Economic Council 
of the United Nations Organisation?

Dr, Kedcar: Does it arise out of this?
Sliri Kamath: As the ECAFE is also concerned with the development

of under-developed areas, what exactly is it’s relation to the other body?
Mr. Speaker: The question is restricted to technical assistance.
Shri Kamath: ECAFE is also concerned.
Mr. Speaker: It may be connected; but it does not arise out of this.
Shri Karmarkar: May I ask whether Government have considered as to how 

best this scheme of tbe United Nations may be utilised in the interests of India?
Dr. Keskar: This particular scheme?
Shri Karmarkar: Yes.
Dr. Keakar: Yes. Government have a tentative plan. As the Technical 

Assistance Conference has not yet developed its plan, we have not yet finalised 
our scheme.

Shri Kamath: Besides the Economic and Social Council of the United 
(Nations, is there any other body inter-Asian or international which is concerned 
with the development of under-developed areas in Asia?

Dr. Keidcar: Concerned generally?
Shri Kamath: Concerned witlh the development of under-developed areas in 

Asia. ^
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Dr. KMkar: Many of the Committeefl of the United Nations deal also with 
tbe under-developed areas. I do not think there is any other special body.

Shri Tjragi: May I know what precisely is the work expected to be done by 
this Social and Economic Council of the United Natdons? Are they only to 
suggest schemes or will they also shoulder the expenses on account of the 
schemes?

Dr. Koskar: This is not a programme of the United Nations Social and 
Economic Council. This is a particular scheme of technical assistance to the 
under-developed areas.

Shri Tyag^: I am anxious to know whether they will shoulder ttie expeusea 
or they will only give us schemes.

Dr. Kaakar: About this particular scheme, the money tliat will be spent will 
be contributed by the countries of the region concerned. They have been asked 
to contribute as I said as large an amount as possible. From tie pool that would 
be gathered in this way, money will be distributed for technical assistance.

Shri Tyagi: I want to know whether we can get back by way of some service 
or help some advantage out of the contribution that we are caDed upon to make.

Mx*. SpMker: That is what is implied in what he says. AH the concerned 
countries will contribute as best as they can and expenses will be incurred from 
this pool.

Shri !l^a(i: This î  a contribution to the United Nations Organisation. I
want to know whether they come to serŝ e us.

Mr. Speakar: I do not think the question really arises. The answer is very 
clear. Next question.

M y s o r b  P l a s t ic s  F a o t o b y

’̂ 1720. Shri Thimmapipa Gk>wda; Will the Minister of Induitry and Supply
fce pleased to state;

(a) the places where the various plastic factories in India are located;
(b) the various articles manufactured in the plastic factory started by the 

Government of Mysore and the total capacity o«f the factory; and
(c) what was the total import of plastics into India during the year 1949 

including imports for defence purposes also?
The Mj&ister al Works, Hines and Power (Shri Oadgil): (a) There are 55

factories rrianufacturing plastic articles tihe more important being located in 
Bombay, Calcutta, Kanpur, Bangalore and Kapurthala.

(b) Articles manufactured:
r.V.C. insulated wires, sleaviiigg of different diameters, tapes of clitTor.'iit 

sizes, rigid conduits, filaments, etc.
Annual manufacturing capacity;

144 lakhs yards of wires of various gauges and 84 lakhs of sleavings.
(c) Import Hlatisritic!̂  are not rertdil̂ y available. Imports 'vt r. •, liowrvcr, 

:greatly restricted clnring 1949.
Shri Thimmappa Gk>wda; What is the total cost of imported pla3tio articles?
Shri aadgii: For TV'hioh yetir?
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Shri Thlmmappa Oovda: For 1949.
Shri Oadgil: Moulding powder worth Rs. 81 lakhs were allowed in the half 

year July to December 1949. •
Shri ^m m appa Gk>wda: Is any protection given to this industry?
Shri Gadgil. Thai hae been decided yesterday. If the hon. Member was 

present in th- House, he ought to have known it.
Shri T. N. Singh: May I know if any of these concerns manufactures moulding 

powder also or do they only manufacture plastic goods out of moulding powder?
. Shri Gadgil: 1 think I have made it clear that there are certain lirms which 
manufacture moulding powder and for their benefit protiection has been granted 
by the Bill paŝ .̂ d yesterday by the House.

Shri Shankaraiya: What is the quantity of plastic sheets produced in India?
Sbxi GadgU: I require notice.

Appointment of Journalists ,for External Publicity

 ̂ *1722. Shri Tyagi: (a) Will the Pilm e Miniftter be pleased to state whether
it is a fact that Government have appointed or are contemplating to appoint 
a number of journalists for external publicity?

(b) Have thfv been approved by the Union Public Service Commission?
(c) Have any persons who were once rejected by the Federal Public Senrioe 

Commission bet*n appointed?
The Deputy Minister of Extamal Afiairs (Dr. Ke«kar): (a) There are a nutnber

of journalists amongst the Information Officers who are serving abroad; and 
some more appointments are contemplated in the near future.

(b) Of those already appointed except for seven Information Officers and one
Assistant Information Officer, all the others have bet*n approved by the Union 
Public Service Commission. '

(c) Yes. During the last selection of Information Officers held in January 
and February this year, the Commission were able to select only seven candidat/esi 
as against tiie thirteen officers required by the Ministry. Pending selection of 
further candidates, and to avoid.a breakdown in publicity work abroad, five of 
the existing incumbtnts not apj)roved by the (.'onimii^sion are being continued 
in foreign posts temporarily. The Commission have approved the continuance 
of three of the* unapproved candidates as a temporarv’ measure. Their approval 
for continuing the other two candidates temporarily being sought.

One post of Assistant Information Officer is being held by a candidate 
rejected by the Commission, pending suitable replacement at their next 
selection, shortly.

3T T ^  ^  M  ^  t  ? a fk  m x  ^

Seth Oovlnd Das: So far as fresh appointments are concerned, may I know 
whether any new persons are likely to be appointed in America and Bussia, and 
if so, what are their qualificatione?
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Dr. K6Akar: Our men are already working in Russia and America. The 

question of maJcing any new pppointments, therefore, does not arise.
Shri Kesava Rao: May I know whether the journalists were appointed ia 

consultatioQ with the Indian Newspapers Editors’ Conference?
Dr, Keskar: No, Sir.
S®irl Tyagi: May I know if the unapproved candidates who are continued in 

gervice came on the list immediately after the approved candidates or were they 
taken from the bottom of the list?"

Dr. Keskar: The fact is that the 13 foreign posts of Information Oflicera 
were filled by ad hoc appointments for a temporary period. When the period 
was about to expire the candidates according to rule were required to appear 
before the Union Public Service Commission. The Union Public Service Com
mission selected seven out of them and rejected the others. To avoid a break
down in publicity work abroad, in the absence of any Information Officers  ̂
holding the posts, we asked the Commission to allow us to continue tbe other 
six existing incumbents in their posts until the Commission is able to seleot 
suitable candidates.

Shri Deshbandhu Oupta: What was the expenditure incurred on the inter* 
views by the Union Public Service Commission of these thirteen persons?

Dr, Keskar: 1 would require notice of that question.
Shri Kamath: With a view to reorientating and reorganising India’s external 

publicity, to which the Prime Minister referred the other day in the House, 
is it a fact that* Government have appointed a Committee or sub-Committee to 
inquire into the matter and report to Government? If so, may I know whether 
the Committee has submitted its report to Government on this matter?

The Prime Minister (Shri Jawaharlal Keliru): It is a fact that a kind of
Committee haf̂  been soinewhat informally appointed and we are consulting 
them'at' every ^tage.

Shri A. O. G>uha: How many of those persons who have been appointed were 
from the open market and how many from those who are already in service in. 
the Ministry?

Mr. Speaker: They have all been from outside.

Shri Jawaharlal Nehru: It is a little difficult to give an immediate precise 
answer. .Speaking from memory I think nearly all of them were outsiders.

Shri A. P. Jain: In view of the fact tfhat a sufficiently large number of 
experienced candidates if> not available, ig it the intention of the Government 
to set up a regular cadre for these Information Officers?

Dr. Keskar: Ye^, Sir.
Shri Eathnaswamy: Is it the view of the Government that* persons capable 

of external publicity are available only from among jotimalists and not from 
outside that circle?

Dr. Keskar; This question relates to the appointment of journalists for 
external puEIicity. With regard to external publicity one of the qualifications
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for an officer should be that he should have some journalistic experience. But 
)iti is not required that a candidate should necessarily be a journalist. It is 
’.the Union Public Service CommisBion which judges their qualifications.

Protest aoainbt A ssam GovaBNiiBNT’s R ehabilitation  Measures

*1723. Dr. M. H. Ihui: Will the Minister of RehaWiLitattoii be pleased to 
state whether the attention of the Government has been drawn to a piece of 
news published in the ‘Assam Tribune’ of Assam dated 21et February, 1950 in 
which it was reported that a meeting of the Asom Jatiya Mahasava was held 
on 20th February, 1950 in tiie Curzon Hall, Gauhati, to protest against the 
Assam Government’s reported plan of rehabilitating 1,20,000 Eastern Bengal 
displaced persons and building a tovnaship for 500 such families in Gauhati?

The WnUrter of State for BebnbUltation (Shxi Mohan Lai Sakaena): Yes.
Dr. M. M. Dm : May I know whether it is a fact that a certain influential 

flection of the people of Assam, whose ideologies are different from those of Ihe 
^Congress, are working in antagonism to the rehabilitation schemes of the Gov- 
.ernment *?

Shri Mohan Lai Sakienn: I have received representations from a section of 
the people represented by the Assam Jatiya Mahasava protesting against the 

; allotment of land to the displaced persons who had arrived recently in preference 
to the landless local population.

Dr. M. M. Da :̂ Is it a fact that this Asoni Jatiya Mahasava has b e e n
carrying on propaganda and holding meetings in towns and cities against the 
rehabilitation programme of the Government?

Shri Mohan Lai Sakaena: Yes, it is so.
Dr, M. M. Das: May I know whether t l i e  attention of t h e  Assam State Gov

ernment has been invited to this?
Shri Mohan Lai Sakaena: As a matter of fact the press cutting to ^\hich 

the hon. Member hâ i drawn my a-ttention itself points out that the Assam Gov- 
‘ ernment is opposed to their policy. ‘

Shri B. K. Daa: May I know whether the Assam Goveniment is carrying 
out. the wishes of the Central Government with respect to their relief and 
rehabilitation programme ?

Shri Mohan Lai Sakaena: I hope they are carrying out onr policy.
The Prime Mlnlflter (Shri Jawaharlal Nehru); We have sent some s] ecial 

officers io Assam, both in regard to relief and rehabilitation and in rê rard to 
other matters connected therewith. For instance, lands lying mitilled and how 
they should be tilled is an important matter and they ore cooperating with the 
Assam Government fully in regard to this work.

Dr. M. M. Daa: What steps have been taken or are proposed to be taken by 
Government to counteract the propaganda of the Asom Jatiya Mahasava?

Shri Mohan Lai Sakaena: By which Govemment?
Dr.,M. M. Das: By the Central Government.
Shti Mohan Lai Sakiena: It is not for tihe Central Governinent. The 

' Central Government have given certain dire<̂ tioHB to the Pi-ovincial Government 
V. to follow a certain policy. I believe that policy is being followed.
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Shri Bur^obain: Is it a fact that this Asom Jatiya Mahasava is not 
represeiiteJ either m the State Assembly or m any of the local bodies in Assam?

Shri Moli^ Lai Saloienft: 1 have no information.
Shxi Boiooali: Has the attention of the hon. Minintor been di-iiWn lo the 

statement of the Finance Minister of Assam, made on the 9th April, that tbe 
Assam Government have provided lis. 10 lakhs for the relief of the refugees and 
t)i«t they have also taken all possible measures for their rehabilitation, includ
ing employment in the P.W.D. and the forest department?

Shri Mohaa Lai Saksena; i  have seen that statement.
Shii Buragohain: Has the attention of Government been drawn to a f-tate- 

ment said to have been made by the Chief Minister of Assam to the Hehabili- 
tatio:! Council, to the effect that if the lands vacated by the minorities in Assam 
are not immediately settled with the refugees from East Bengal, then the jute 
crop on the land will be affected by half?

Shri Mohan Lai Saksena: 1 have not seen that particular statement. But 
certain diiections have been issued and I believe they are being followed by the 
Assam Government.

Mr. Speaker: We are entering into the detiails of the Assam Administration. 
Let Us proceed to the next question.

E xpsnditubb  on Baoob Tbibunal

’*‘1724. Dr, M. M. Daa: Will the Prime Mmiater be pleased to state:
(a) the total expenditure in connection with the Boundary Dispute Tri

bunal in which the services of Justice Bagge of [Sweden were called for; and
(b) the respective contribution of the Pakistan Government and the Goveru- 

*ment of India to the total expenditure?

The Deputy Minister of External AflairB (Dr. Keidcar): (a) Final figures are 
not yet available, but it is estimated that the total expenditure on our side will 
be about Rs. 1,35,000.

(b) The total expenditure exclusive of the fees of advooatea, etc., is to be 
borne equally by the Governments of India and Pakistan.

Dr. M. M. Da«: May I know the total expenditure that hag been incurred 
on Justice Bagge alone?

Dr. Keskar: I require notice for that.

Dr. M, M. Daa: May I know whether the judgment delivered by Justice 
Bagge has been implemented by both the parties?

Prime Mlniater (Shri Jawaharlal Nehru): Both have accepted that award. 
Again some difficulties have arisen about the precise boundary which has to be 
demarcated. That process has to be gone through now.

Dr. M. M. Daa: May I know whether there is any other boundary dispute 
left?

Shri Jawaharlal Kehfu: They are all quite petty, but there are a large number 
of petty disputes. ITo large urea, is coiicenied, but a mile this way or that way.
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• Shxi B* K. Das: Miry I know wbetJior thu expenditure ib to bo met from
the exchequer of India ujid will be adjusted by Pakistan later, or M’bether both 
the Ooveruuientb will dî b̂urse separately?

Dr. Keakor: It will be disbursed sepjirately.

KETBEtJCHMENT IN TECHNICAL TRAINING SCHEMEH

*1725. Shri V. K. Eeddi: (a) Will the Minister of Labouir be pleased to 
state whether it is a fact that there is a proposal to retrench a number of persons 
employ 3d in the Technical Training ,Schemes working in the vaJlous States?

(b) If the answer to jart (a) above be in the ai3irmative, what alternative 
steps do Government propose to ttike to uae the services of these technical 
personnel?

The Minister of Labour (Shri Jag)ivan Bam): (â  It is a fact thati for rê isons. 
of economy and as a result of re-organizatioji of tne Technical and Vocational 
Training Schemes a number of tochnicul personnel employed undei* the schemes 
has been retrenched in the various States.

(b) The following steps are being taken to find alternative employment for 
Uie retrenched personnel:

(i) Instructorj whf> have become surplus in tlieir region are being trantsferred 
to Training Centres in other parts of the country where posts can be found 
for them.

(ii) The names of Instructors for whom no posts can be foiind immediately 
are being recommeuded to the Ministry of Rehnbilitatdon with a request to make 
use of their stirvices. as far as possible, in the Work (3entres run by that Ministry.

(iii) Every endeavour will also be made by the Employment Exchanges to 
place the retrenched persona in suitnble employment.

Slui V. K. Eeddl; What is the uuniber of toclmicu.1 personnel retreuched 
80 far?

Bhxl JlfJivBn Sftin: Five hundred and seven.
Start V. E. Seddi: In the States as well as the Centrally Adnunistered Ai’eas? 
Shri Jagjivan Earn: Yes, in all."

gft 5 T r ^ '> : 3tt#  | ?

Sihll Balmiki: What is the number of Hiarijans amongst these retrenched 
personnel?
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Shri Jagjivan Ram: There may be one or two Harijans.
Shri Bathnaswamy: How many are likely to be affeoi'ed 

lue?
Shri JftgJivAn Bam: 1 have not got the figures separately.
Shri Kesava BlW): May I know whether it is a fact that there is a proposal 

to hand over the technical training schemes to State Governments?
8hn Ji^jivan Bam: I am not aware of that.
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Bhri Kiflhorimohan Tripathl: Is it a fact that as a measure of economy there 
has been very drasticf retrenchtnent in the training centre at Koni and that 
a result the very funcitioning of ilie centre has become dithcujt!'*

sbrl Jagjivan Bam: That is not so. I have said that there ha& been con- 
sideraole retrenchment and instruction in certain trades Mill have to he closed 
down. I will not agree that the centre is likely to he advcJHely affected.

Shrl lyjrunnl: Maj' I know how many out of these retrenched per'<on& have
been re-eniployed in any other Department?

Shrl Jagjivan Ram: Ninety-two are being absorbed in training centre* in 
various partis of the c>ountry. It will also be possible to al)«orb another 194
instructors and supervisors for the training: of displaced perHov»s. It will thus
he pOKSJible t<i absorb a iota] of 286 instructors and s\ipervisors out of the 607 
that have been retrenched.

SALA.RY AND ALLOW^iNOBS OF M jBMBBRS OF PA.RLIAMHNT

*1726. Maulvl Wajed AU: Will the Minister of Law be pleased to state 
whether in view of Article 106 of th ' Constitution, Government propose to bring 
forward a Bill to pi*ovide for tlje Halary and allowances of the Members of 
Parliament in the near future?

Tlie Minister cl Law (Dr. itmbedkar): No. Sir. In view of the latter half of 
the Article referred to by the hon. Member, Government do not ĉe any need 
for bringing forward a Bill to provide for the salar̂  ̂ a-nd allowances of Members 
of Parliement The existing poĥ iTaon appears to he satisfa/ t̂ory.

Mtalvi Wa)ed Ali: Is it not a fact that the article does not specify anything 
about the present Parliament? My question is also abovit the future House of 
the People which the hon. Minister contemplates in his proposed Bill.

Dr. Ambedkar: I have not seen any formal expression from this House that 
the present practice is unsatisfactory,

Slirl Bra]68hwar Prasad: Is there any proposal before the Government t-o 
substitute 1 class railway pass for .the present railway travelling allowance?

Dr. Ambedkar: It is a suggestion which may be conHiderpfl.

Indians in rbbbl-held a hear of BmiMA

♦1728. Dr. B. 8. Singh: (a) Will the Prime Minister be pleased to state 
whether an\' Indians have been marooned Hi the rebel*held areas of Ruima?

(b) If so, what ift their number?
(c) Do Governm ent propose take any steps to iwcertain the oonditioiw 

in which iihose Indians are living?
The Deputy Minister of KjUtoaI Affairs,(Dr. Ketkar): (b) Bebel held areas 

In Burma (‘ont^ji' m number of Indians.
(b) It is difficult to make an estimate.
(c) Oiricers of the Indian EmbnsRy in Burma who havp fTequently visaed 

the re))el-h '̂M aieas U) ascert-ain living conditions of Indian^ there have report,crt 
that Indians are generally safe atid hnve s\iffered no serious losses in life or 
propert'v.
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Dr S. S. Singh: May I know whether the Government of India have given 
my advice to the Indians in Burma in regard to the policy which they should 

\n political matters over there?
Dr. Keskar: Generally, the policy is that they should not try to interfere 

ill j)uliii(;al rnatterb, unless some of the Indians are naturalized citizens of
]*uU]ui.

Dr. R. S. Singh: May I know whether any Indians have returned from Burma
on aecoiiut of the political disturbances there?

Dr. Keskar: QuiU; a number. I think we have from time to time given the 
numbers on the floor of the House.

Dr. R. S. Singh: Muv I know whether any help has been rendered to them 
by the Government of India?

Dr. Keskar: Tli  ̂ Government of India try to help them m much ag possible 
to reach their homes in India in whichever State they might be,

Shri Kamath: During the last two years, how many Indians in Burma 
Government employ have been removed from service?

Mr, Speaker: I don’t think that question really arises.

COTJRSKS OF STUDY FOR PROBATIONERS IN INDIAN FOEBIGN SbRVICI

*1729. Dr. R. S. Singh: Will the Prime Mijiister be pleased to refer to the 
reply givc?n to one of my ftupplementaries on my Starred Question No. 1280 
asked on 80tl! March 1950, and state the specific courses which the selected 
candidates for the Indian Foreign Service who have been sent for training in 
foreign institutiors are desired to study and the approximate length of their 
fttudy period ?

The Deputy Minifiter of External AilairB (Dr. Keskar!).: The candidates sc 1( c ted
for the Indian Foreign .Scrvice through the competitive examination arc ^ent 
abroad for training for a period of about 18 months. The first part (about nine 
months) of this period is to be spent in a University in the United ]^ngdom or 
the United States of America, whê To a candidate has to take special cours<‘s in 
Modern History and Economics. The Probationers would at the same time start 
st udying the foreign language which they have chosen to learn and in which they 
should be proficient before they can be confirmed. On completion of the course 
in the University the Probationers are attached to the office of the High Com
missioner for India in London for a period of abo\it three inonthH with a view 
to train them in diplomatic practice and procedure. After this, each of Uiem 
is required to proceed for six months.to a country in which the language selected 
by him is the moderi-̂  and common medium of expression. For this purpose 
arrangements are made, if possible, for the Probationer concerned to live with 
a family in that country arul to perfect his knowledge of the language.

Dr. R. S. Singh: In view of the fact< that the selected candidates of the 
Indian Foreign Service are required to study so much prescribed courses and 
spend so much time in foreign institutions, may I know why they are not 
desired to appear in examinations of those institutions? .

Dr. Keskar: As my hon. friend would have seen from the reply, the c/mdi- 
datos do not stay in any country for more than six to nine months. It is not 
thereforvfi nossible for them to appear in examinations.

Dr. R. S. Singh: T> it a fact that in England examinations are held prnctienlly 
every week and foi*tnight?



Dr, K6ilutr: We give practical training and consider that experience is nciore 
useful than examinaiion.

Shrl S^Ainath: Are there any tutors in the Indian High Coramissiouer’s office 
in London—that ia what I heard; I do not know if I heard him aright—to train 
those candidates or appointees in diplomacy?

Dr. KeBikar: What I said was that they work there for about three months 
in ordar to learn diplomatic practice and pix)cedure. This is not taught by 
giving thcQi lectnres. They ai*© actually made to work there, so that they lea^n 
these things.

Shri Kamath: As apprentices?
Shrl Tyagi: Have Govemment considered the advisability of sending these 

candidates to various Embasjyes tx) leam work for a few months as apprentices 
before they aro actually appointed?

Dr. Eeskar: As 1 said, the candidates who have f»aken certain languages aw 
sent to the country concernexi and aft<er the course (lasting eighteen months) is 
fmiahod, they go and work for n certain period in any one of our Embassies.

Shrl Kamath: What are the reasons for seletrting liondon as the best venue 
for imparting training in diplomacy?

Bt. Eeskar: Convenience.
Dr, R. B, Singh: May I know what is the attitude of the professors under 

whom these trainees work in regard to tbeir appearing in the examinations?
Mr. SpoaJcer: How does it ani ê?

The Prime Minister (Shri Jawahailal Nehru): The hon. Member has asked 
some questions about examinations. But â  has been pointed out, the exami
nation ])eriod as suc.li Ik over when they are appointed, that is to say, by the 
time Mt whir*h they are cliosen. They may subsoquently, of course, rppear or
not'. The training is of s])efia] types, for which there may or there may not be
examirmtionB. Tlicrc* may bo an exjxnn*nation in one particular subject  ̂ but 
these people have taken six subjects. Tliey remain in one of the T^niversities 
for about nine months and at the oonclusion of that they are put to a certftin 
t<est as to whethf.T they have profited by the training or not. If they do not 
survive that tost, there they remain. If they survive that test, then they go
ahead. 'Rut even that test is not- a test of the normal literary examination
type. Tt eonsists of various types including language.

I>r. B. S. Singh: May T know whether Indian studentp who have passed 
examinations of all these six subjeots of the foreign institut îons C/an be enlisted 
in the Indian Foreign Service?

Dr. Keskar: That is for the TT.P.R.C. to consider.
Dr. E. S. Singh: What I mean is this: whether students who have passed 

all these six examination^  ̂ of the foreign instituHon.s for which the ^elected 
candidates ar̂  ̂ sent abroad would be enlisted in our Indian Foreign Service.

Dr. Eel^ar: The candidates are selectied by the TT.P.S.C. and only after 
tiiey have been select̂ d̂ fomally, they t-ake up these courses. My hon. friend 
who posed this question will appreciate t4iat the candidates are quite at liberty 
to app«'.ar before the U.P.S.C. and if tlie U.P.S.C. accepts them, then Govern
ment have al)solutely no objection to their being taken in the Indian Foreign 
Service.

O&Al. AK8WIB8



HaiALAYAN Expedition

*1780. Shri Jnani Ram: (a) Will the Prime Minister bo pleaded to state
whether an expedition to the Ilinialayas is going to be undertaken this yeai*?

(b) If so, what are the naiionalities of the uienibers of the expedition?
(e) Are Indians joining the expedition?
(d) What is the estimated cost of the expedition?
(e) What portion of the cost is India going to contribute?
The Deputy Minister of External Aflairs (Dr. Keskar): (n) Ae^iding to 

present* information, the following Himal*^yan expeditions are jn-oposed to be 
i !)dertuken this year : .

(i) Expedition to Mt. Chombu and Mt. Pandim in Sikkim by certain mem
bers of the Italian Alpine Club.

(ii) Ex]n*dition to the Panhaunri Peak area in Sikkim by Mr. and Mrs, 
Robert W altu n d er the ])utronage of the ‘Federation Franeaise de In Montague*.

(iii) Mr. Tilman’s expedition to Anapiirna Himal in Central Nepal under the 
auspjrfeg of tht* Koyal rieogmphical Society of TiOndon.

(iv) Fxpedition to riarhwal (Uttar Pradesh) hy Mr. W, R. Murray and his 
three companions, all members of the Scottish Moimtaineering Obib and of the 
Himalayan ('lub.

(b) Italian, French and British.
(c) Not in any responsible capacity.
(d) Not known.
{v) Nil.

Shri Kamath: With reference to the answer to part (c) of the question, is it 
rii)vortunent*s view that thfi»'i‘ are no competent Himalayan climbers in our 
(tf)iin(ry

Mr. Speaker: 'How does it arise?
Shri Kamath: The answer is “ Not in anv responsible capncjty” . So I want 

V,-) know if there are no Indians who are capable.
Df. Keskar: This is purely a non-official expedition.
Shri Kamath: Avr- Oovemment going to send anybody?
Dr. Koskar: Tbeso are not official expeditions. They are organised by privnt-e 

bodies.
Shri Tyagi: On what condition have the parties been permitted to proceed 

to Himnlaya^ and other places? Are they to submit their reports to us also, 
nv ar* tlu'v to take their reports borne?

The Prime Minister (Shri Jawaharlal Nehru): There is no question of condi
tions. If conq^eten! mountaineers nj)plv for permission, we allow them to go 
a?ul aU') giv> them iicrmal facilities of travel. It does not cost \is anvthiû .̂ 
If any bon. Memb(‘r wants {jo lead an expedition to the Himnlayns and he i«̂ 
fvperioncf'd. we can help him.

Shri Kamath* Is it not a fact (Jnferniption)
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"̂ 1781. Shri Jnani Bam: (a) Will the Ministe r of Industry and Supply Ih3
pleas3(1 to state what was the date of the ilnl>leInoul âtion of the Central Pa\ 
Coiiimission B Award in State collieries?

(b) Was there any delay hi its iniplenieiitaliun and if .so, what were the 
reasons therefor?

Tlio Minister of Works, Hines and Power (Shxl &adgii>: (a) At ditn rent dj.tcs 
beginning from September, 1947,

(b) None, beyond the time required for examination of tl«e pay ^̂ caleK of a 
large number of ca'I'egories of posts by the Coal CommiHKiouer and by the 
Ministries of Industry and Supply, Railways and Financ.e.

Shri Jnani Bani: Are Government proposing to compelisale fclie em[>loyees 
for delay in implementation of the Award?

Sllri GNtdgil: The position is that the delay did not in any way affect the staff, 
and whatev'^r benefit accrued to t'he staff on account of t'lie iuiplemenlntion of 
the Award was allowed with retros])et*.tive effect, and the excess anK)unts, it! 
any, that had been drawn by the staff during the interim period were all waived.

A o o u m it l a t t o n  o p  R u b b k b

*1732. Shri Sivan PiillAy: Will the Minister of IndusAiiry and Supply bo>
j)Ieased to refer to the answer to Starred Question No. 72t5, asked on 8th Marcli 
19o() and state:

(a) whether Government are aware that accumulation of stock has affected 
the production of raw rubber in the estates; and

(b) what further stops have been taken by Govenimeut to ease the posi
tion ag a result of the review made by the Indian Bubber Board on 8th March, 
1050? •

Tbe Minister of Wockt, ICtnM kod Power (Shri 0 ^ ) :  (a) No.
(b) Government have decided to allow a further export' of 5(X) tons of raw 

rubber out of India.
Shri Siria PiUay: May I know whether there is any accumulation of raw 

rubber at present?
Shri dadgU: 1 require notice for that.
Shri Sivan Pill*y: May I know what quantity of raw rubber was produced 

io 1940?
Sbxl GkdgU: 16,687 ton>.

G old  asj> S ilv x r  ab £!vaottiii Pbopxbty

*1783. Xalta Boy: (a) Will the Mbister of B«faab)llUtion be
pleased to state whether it is a fact that several maunds of gold and silver vt'ere 
taken as Muslim evacuee property iir 1947 and 1948 in PEPSU?

(b) If so, what use has that gold and silver been put to?
llie Itiniiter of Stat* lor S«h»blUUtioa (Shjl It^ a a  Lai SakMna); (a) and

(b). Information is being collected and will be placed on the Table of the House, 
in due course.
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P b bm its  f o e  I m po rt  of  T ohch L ig h t  Ca ses

=̂ 1734. Shri Kamatli: Will thu Minister of Oommerce be pleased to state;
(a)̂  bow many permits and to whicli different applicants, together with the 

value of each, ŵ ore issued for the import of torch light caseB for the week 
ending 30th April 1949;

(b) whether it is a fact that a single appUcant firm was giv*en permit to 
the tune of Bs. 42,00,000; and

(o) the reasons for the issue of such a large value permit to one importer 
alone?

The Miniater of Workŝ  Mtnea and Power (Sfturi a<adgU)i: (a) A statement 
giving the information is placed on the Table of the House. [See Appendix 
Vlif annexure iVo. 25.J

(b) and (c). Yes. Licences for torch light cases were granted liberally during 
the licensing period Januu.ry—June, 1949. Liceiiceb were grant*ed to all dppli- 
cants for the full amount covered by their applications.

Shri Kamath: Is it a fact that a licence to the tune of lis. 42 lakhs was 
granted to one single firm, Messrs. Champtik Lai and Sons, China Bazar, 
Calcutta, and if so, what are the reasons for allowing this large import to one 
firm?

Shri GadgU: Yes. As 1 have said in my answer, the licences w'ere given to 
whosoever applied.,

Shri Kamath: How many applied in all?

Shri Gad îl: Shall I read the whole list? If you ŵ ant, 1 have no objection.

ICr Speaker; Order, order.

Shri Kamath: What is the, nanie of the applicant who got the licence
next in value to that of Champak Lai and i&ons?

Mr. Speaker: I disallow that question. It is no use pursuing individual 
questiong.

Shri Tyagi: May 1 know whether torch light cases for which uriport licence 
to the tune of Rs. 42 lakhs was granted to one man are not made in India?

Shri GadgU: The very fact that a licence was issued goes to show that there 
is not enough of this commodity in thig country.

Shri Tyag): May I know if any attempt has been made to survey the possi-* 
bility of manufacturing these smaU parte, when motor oar parts are being manu* 
faotured here?

Mr. Speaker: Order, order*

Shri Tyagi: Is it not to be manufactured in India?

UlWa]& Inait XJUah: May I know the number of applica-tions that were 
rejected?

Mr. Speaker: He said 'none*.



llBRABlIJTATIOK OF D iSPL^OBD P bRHONS IN BaBODA

n?12. tturi P. T. MunMii: (a) Will the Minister of BeHitiUitattoa be piea^^d
ip 'Ktate whether ajjv arrangements ai’e being made to rehabilitatt  ̂ the dv^placed 
person^ now in Bnvodii and if so, what are tliese arrungemente?

(b) Ib it a fact that the question of acquisition of land for these displaced 
pereonB hag been pending for the last one year and a half?

((;) What is the e.vact position regarding this matter?
The Minister of State for BahabUiUtion (Shri Mdian Lai Sakiena): (a) and

(̂b). A Colony for about 10,000 to 12,0(X) displaced persons is being built near 
liaroda City* Work Centres have also been set up and loans and business 
fm’-ilit'ies are l)oing given.

(c) A site at Snbluinpura near Baroda wag originally proposed for a housing 
Colony. The land l>eing agricultural could not be used until the rjmo\"al of 
la«t crop. It has s'ncf had to be abandoned owing to persistent opposition 
from tlie l(K*al u^riculturists. A new site at Ajhwa near Baroda (Mty has now 
been selected and the State Government propose to take up the ai^quisition 
procefdingg and c'onf.i ruction.

SKUPS BIHLT FOR DISPLACED P bRSONS REMAINING UNUSED

’^1713. Lala Achint Ram: Will the Minister of BeliaWlltatlop be pleased 
to state the ninjil>er of shops built in the Centrally Administered Areas for th« 
use of displMced persoTvs which still renjain unused and the reasons for their 
remaining unused?

The Ministor of Slate lor EehabiliUtion (Shri Mohan IM  Saksena); 4,192
fthops have beeji constructed by Government and the Municipal l.odiej  ̂ m th© 
.Centrally Administered Areas.

Only 20 shops mio lying unused and steps are being taken by the Delhi 
Municipfil Committee t-o allot them.

Import of R aw F ilm

'*'1736. Shri Sanjwayya: (a) Will the Minister of Oommeixe be pleased to 
state whether Government are considering the question of issuii ĝ additionar 
licences for importing raw film in view of the acute shortage of.Mie snme*

0)) W’as any representation made in this behalf by the Motion Picture Society 
of India? ‘

(c) If so, wliat is the action taken by (4oveniment on that?
The Miniater of Worlcs, Mtoee and Power (Shri OadgU): (a) to (c). Yes. 

T̂he matter is receiving consideration.

Meeting of Consultative Committee of Commonwealth Ministers

’̂ 1736. Shri Sanliva3rya: Will the Prime MlBitter be pleased to state:
Ux) whether it is a fact that there will be a meeting of the Consultative Com- 

mitt«-e of ('ommonwealth Ministers on 15th May, 1950 in Sydney: aud

WTUTTEN ANSWEIiy TO QUESrTI0N8
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(b) ii go, whAi is the purpose of such a meeting?
Tile Deputy Mi&iitar of IztemM Allalm (Dr. Kaskar): (a) Yes, Sir
(b) To explore wayg and means of furthering the economic development off 

countries in South and .South East Asia.

D isp l a c e d  P e r so n s  from  E a st  B e n g a l

*1787. Sto Sanjiva3rya: Will the Minister of Bebabilitation be pleaded to;’ 
state:

(a) whether Government are intending to distributo the East Bengal dispjHced. 
persons to various Stetes; and

(b) if so, how many are allotted ifO the Madras State?

The Xiniflter of State for EehabiliUtion (Shrl Mohan Lai Saksena): (a) Yes.
(b) No allotment has been made to Madras Government; but they have 

voluntarily offei-ed io tHke 10,(XX) displaced persons on a temporary basis.

V alue  of E va c u e e  P r o perty  tak en  o v e r  by G o v e r n m e n t

*1738. Shrl Sidhva: (a) Will the Minister of RehahUitation be pleased to 
refer to the statement laid the Table in answer to rny Unstarred Question 
No. ir)l asked on 8rd April 1950, regarding'evaeu(!e pro})erty taken over by Gov
ernment and state wdiat is the value of properties shown in columns and 4 
thereof, viz.y number taken over and n\UTiber released?

(b) What is the monthly rent realised from these properties?
The Hinisteor of State lor Eehabllitation (Shrl Mohan Lai Saksena): (a)

informa-tiDn in regard to valuation will take sometime to oollect. lnstriic*tion8- 
are. now und(‘r issue to evaluate tlie Evacuee Property, for purposes of tli& 
€juasi-permanent allotment scheme.

(b) A statement giving information so far received in respect of monthly 
rents realized from the properties t<aken ovej* as evacuee property upto Sink 
December, IVMO is placed on the Table of the House. [See ApjicndiT Vll^ 
tinnexiire No. 26.] •

Information rej^arding monthly rents realized on properties ‘̂ incc released  ̂
is not available.

Coal deposits ik Vtndhya Pradesh

♦1739. Shri Dwlvedi: (a) Will the Minister of biditfHay and Supply be please^
to s<<ate what is the total area of coal deposits in Vindhya Pradesh, and -whal 
is the total quantity in tons that can be made available for use if tliese deposit# 
are worked out? *

(b) What is the total number of coal mines in Vindhya Pradesh whioli aie 
being; woiked out and which are not?

(c) Have Government any proposal to tap these resources?

The Minister ol Works, Mhiee and Power (Shri Oadgll): (a) 2.1f̂ 0 sq. milai.

The reserves of coal are estimated at 4,000 million tonR.
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(b) Seven coaj mines ai-e being worked at }>ieHent in this areu.

(c) None at pi*eseni.

Case of Sambasivam, Indian Tbade Unionist in Malaya

*1740. Dr. Dedimukh: (a) Will tlie Prime lOnistar be pleased to state 
whether (jovernment have taken any steps in the case of Sambasivam^ an Indian 
I ’rade Ĉ /nionist in Malaya after his rearrest and if so, what are they?

(b) Ip there any possibility of Sambasivam being permitt êd to return to India 
in view of his acquittal by the Privy Council?

(c) Are Government aware that Sambasivam wants to come (o India?
Tht Deputy ICinister of Zxtomal (Dr. Kedcar): (a) Yes. The liepre-

seiitati/e of the (lovemment of India in Malaya is making the necessary 
enquiries frrvut the Malayan authorities,

(b) Tiin (iovernment of India are not so fur aware of the intHntionK of vIk* 
1‘uderal (iovernment in iJie matter. '

(c!) Yes.

Import of Newsprint

*̂ 1741. Shri Oopinath Singh: (a) Will the MiniĴ tfer of Oommerce be pleased 
to !=itale whether it is a fact that lately the holders of newsprint imp »rt iicsTT'̂ e 
Jfeave been ex[>evieneing dillkni.ly in getting su])plies from the Sterling Area?

(l>) What ste])s have (iovernment taken to ease this situation?
(e) Are mnent allowing import of newsprint from Canada?
(d) If so, \vh;U is the quantity of newsprint imported from Canad‘1 during the 

Mr»ancial year ] 0411-50?
(e) W’ liat av'Ti the (•ei’mg and conditions foj* getting newsprint from Norway?
The Minister of Warlu, Mines and Power (Shri Oadgil): (a) Yes.
(b) and (c). (tovernment have liberalised licensing of imports of newsprint

jrom soft ciirrtMicy countries and have made the licences valid for on( year
Srom the dac.‘ of issue so that the im]»orters may be able to make forward com-
wiitments. It has also been decided to grant' licences for import of nowMprint 
during January—June 1950, fi-orn Canada.

(d) The total quantity of newsprint imported from Canada during the period 
April 1949 to February 1950 is 2,25,017 cwt. Statistics of importation made 
in March 1950 is not yet available.

(e) Newsprint from Norway is ])ermitted to be imported through eommeroial 
channels. The usual terms and conditions in regard to commercial transnctiona
•ppi.y-

A mbndment of Indian Companies A ct -

18ft. Shri Sldhva: (a) Will the Minister of Oommerce be pleased to state 
Irhether Government have any proposal to amend the Indian Companies Act?

(b) Has any representation been received to repeal the provisions relating to 
ihe Managing Agency System from the Companieg Aot?

(o) Wbat is Qovernment'0 intention in this respect?

WRITTEN ANSWERS



The Minister of Work0| Kinea and Power (Sbrl GMfU): (m) Yes, Sir. 1̂  iî
proposed to aiiiend IiidiHn Companies Act ftiid a MemoraJAdum cnutaining
*oii)e teMtntive proposals relating to aniendrnentb o{ various • ptovisions of the
Act 1ms been circulated for e l̂iciting opinion. Aftt̂ i* Kueli opinions have beea
received, it is iniendtd to get up an Expert Committee to examine them.

(h) Yes. Some siigge«tionv; have been received for abolition of the Managing
Agency SyMtem.

(c) The final views of Government about the rnodift^ations necessary to the
existing provisions nOating to Managing AgentB will be formulated after the
Expert (vommittee submits its report.

D b l b g a t i o n  t o  B ub ka

186. Shri Sanlivayya: Will the Prime Kinitfter be plensed to state:
(a) whether the Southern India Chamber of Commerce have sent a telegram

to tlie External Aflairg Ministry requesting them to make arrangemeats to send
the jroposed Indian delegation to Burma immediat-ely to discuss matters relating  ̂
to the grant of compensation under the Pumia liftnd Nationalisation Act, ^
apfdied to Indians; and

(b) what are the reasons for the delay in sending the delegation ?
Tbe Prime Miniater (Sturi Jawaharlal Ketani): (a) Yes.
(b) Owing to the difficult conditions prevailing in some parts of Burma and

the pre occujjations of the Bunna Government the visit of the delegation wa»
pOst])oned.

L i OBNSB f o b  iBiPOET OS' PAPER

187. Siiri Sidhva: Will the Minist̂ er of Commerce be ])leasecl ta î tate whal
wiis tlit̂  single largest amount of license for im|)ort of paper fn)in foreigji country
granted to an individual during the years 1948 and 194V>, each year jTeparately?

The Minister of Works, Hines and Power (Shri Gadgil): The vfilue of tKp 
largest licence for import of f>aper from foreign country granted to rvn individual
during the years 1948 and 1940 is Ks. 10 lakhs and lis. 6,02,887 respectively,
:»f |he description ‘paper’ does not cover newsprint*. If, however, ntjwsprint is.
also included, the value of the single largest licence granted during thos© years

Js lls 10 lakhs and Rb. 20 lakhs respectively. '
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C O R R JO E N D A

to

the Parliamentary Debates (Part II— Other than Questions and Answers), ist Session, 1950,—
In Volume IV,—

1. No. 3, dated the 4th April, 1950,—

507j line 19 from bottom/i9r “ tribal and other backward areas** read “ scheduled

2. No. 4, dated the 5th April, 1950,—

Page 2561, line one under clause 1S2, for “ — ssion*’ read “ submission*’ . '

3« No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom/or “ so”  read “ to” .

(ii) Page 2648, line 9 after “ far”  read “ so” .
(iii) Page 2670, line 11 from bottom/or *‘coutry”  read “ ojuntrjr” .

4. No. 7, dated the loth April, 1950,—

2710  ̂line 13 from bottom/or “ its”  read “ to” , and in last line far last word “ wc

5, No. -9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “ act”  read “ Act” .

(ii) Page 2822, /or existing line 19 from bottom read “ into effect on 19th October* 
certain actions had been taken under the old” .

. No. 10, dated th? 14th April, 1950,—

e^ngiyhedy'^  existing line 1 9 from bottom read ^\Occupancy or tenancy right not tcb e

7. No. II, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “ not** insert “ go” .

(ii) Page 2900, line 7 /or “ express”  read “ expenses**.

8. No. 12, dated the 17th April, 1950,—

(i) Page 2922, Une 12/or “ S h ri H ussain Im a n ” read “Shrf H ussain  Imam**.
(ii) Page 2923, line 4 /or “ aU the said”  read “ all is said**.

- ^  J  n n  -taJi-. (iii)
(iv) Page 2930, between lines 10 and 11 from bottom insert “ [M r. Dbputy-Speakbr in the 

C/?a*r]” ,

(v) Page 2934, line i  for “49. 50Q0”  read “49, 500” .

9. No. 14, dated the 19th April, 1950,—

(i) Page 3020, line 9 from bottom/or “ re-established** read “ re-establish**.
(ii) Page 3022, line 19 for “ away”  read “ way” .

(iii) Page 3024, line 12 for “ members”  read “ numbers” .
(iv) Page 3025, line 18 for “ placed”  read “ displaced” .
(v) Page 3026, line 19 from bottom for “ by 37s**^ead “ be 375̂ *.

(vi) Page 3029, line 28 for “ by** read “ ly” .
(vii) Page 3031, line 12 after “ Notified”  insert “ Area**.

(viii) -jcs # "5n?nTT” % ptih >?t ‘'stRm"
“ fsRT ^  ftr” % ?sTPr ^  ft>” qf' i

(ix) Page 3044, line 20/or “ M r. Sp eak er”  read D e p u ty -S p e a k ^ ’
V72 PSD. ’
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10. No. i j ,  dated the 20th April, 1950s—

(i) P ^ c J059j line 16 /or “A itidc any”  reaJ “Article 317".
(ii) Page 3084, line n  frojn bottom for “effbctcd’* read ’‘effete” .
(iii) Page 3087. line 26 asamsi "9. Tripura" firr “ 6" read “ 2” .
(iv) Pjgc 3IQ4j line B for “Formaula”  read 'Foraiula".
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PABLIAM ENTARY DEBATES 
(Part II— Proceedings other than Qtjsjstions and Answers)

Saturday, ISth April, 1950.

The Houae met at a Quarter to Eleven of the Clock.

(Mr. S fe a k x k  in the Chair)

QUESTIONS AND ANSWERS
{S e e  F a r t  / )

11-45 A.M.
PAPERS LAID ON THE TABLE

S t a t e m e n t  o p  C a s e s  in  w h ic h  L o w e b  T e n d e r s  h a v e  n o t  b e e n  a c c e p t e d  b y  
I n d ia  S t o r e  D e p a r t m e n t , L o n d o n .

Tbe Minister of Woxks, Mines and Power (Sliri Ctodgil): I lay od the table a 
copy of the half-yearly statement of oases in which the lowest tenders h&Te not
beet accepted by the India Store Department, London. [See Appendix VllI^
annexure No. 2J.

RESIGNATION OF SHRI S. H. PRATER
Mr. SpeaJcer: I have to inform hon. Members that under claa^,;3(b) of article 

101 of the Constitution, Shri S. H. Prater has sent to me his re f̂n*itian of his 
seat in P&rliament. v

ELECTIONS TO COMMITTEES
S t a n d in g  C o m m it t eb s  f o r  M in is t r ie s  o f  A g r ic u l t u r e , C o m m u n ic a t io n s , 

R e h a b il it a t io n  a n d  W o r k s , M in e s  an d  P o w e r

Mr. Speaker: I haxe to inform the Hou^;|tat upto ihe time fixed for receiv
ing nominations for election of a Member f t ^ h  of the Standing Committees 
for the Ministries of Agriculture, Communic^ions, Rehabilitation and Works,
Mines and Power, one nomination in the case of each of these Committees was 
received. As the lumber of candidates is equal to the number of vacancies in 
each of these Commrfct«ees, I declare the following Members to be duly elected:

I. Standing CommittBe for the Ministry of Agnculture.— D̂r. Mono Mohon
Das.

II. Standing Committee for the Ministry of Communicailvns.—Shri
Muhammad Hifzur Rahman.

III. Standing Committee for the Ministry of Rehabilitation.—Prof. K. K.
Bhattacharya.

IV. Standing Committee for the Ministry of Workŝ  Mines and Power.—^
Sardar Banjii Siof^
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BHOPAL AND VINDHYA PEADESH (COURTS) BILL
The MSnUrtor ol Home Aflaizs and the States (Sardar Patel); I beg to moTe:
“ That the Bill to provide for the establishment of Judicial Oommisiioners* Courts ftud 

other courts in Bhopal and Vindhya Pradesh, be taken into consideration."
As the House is aware, in regard to Part C States, the position about the

highest Court of civil and criminal jurisdiction is as follows. So far as Delhi is 
concerned, it comes under the jurisdiction of the East Punjab High Court.
Similarly Coorg comes under the Madras High Court. Ajmer-Merwara has a 
Judicial Commissioner of its outi. This leaves only the areas which were recently
brough/t under Central administration, namely, Himaohal Pradesh, Cut<5h,> 
Tripura, Manipur, Biiaspur, Bhopal and Vindhya Pradesh. In the case of
Himachal Pradesh. Cutch, Tripura, Manipur and BiJaspur, Judicial Commis
sioners' Courts were constituted by orders under the Extra Provincial Jurisdic
tion Act. 'rhese orders are continuing in force under article 372 of the Consti
tution. Bhopal was constituted into a Chief Commissioner’s Province xsrith 
effect from 1st August 1949. Vindhya Pradesh was similarly constituted, intr 
a Chief (Commissioner’s Province with effect from 1st Januarv 195G In both 
these areas, however, old High Courts of these States continued to function.
Prom the point of view of area and requirements of these territories we felt that 
the High Courts would be a costly luxury and, therefore, decided in favour of
Judicial Commissioners’ Courts. Accordingly, on the 25th of January 1950, we 
issued two Ordinances constituting such Courts for Vindhya Pradesh and Phopal,
These Ordinances will expire in July and have, therefore, to be replaced by an 
Act of Parliament.

I do not think it is necessary for me to justify at this stage the create jn of
Judicial Commissioners’ Courts in these two States as opposed to High Courts,
The point was raised during the debate on the demands for grants for the Horae 
Affairs and States Ministries last month and I had dealt with the position fully 
in that connection. I shall only say this that I feel on the basis of experience 
of similar C’ourts in the past that the Courts of Judicial Commissioners are fully 
competent to administer justice within their areas. No inferiority need attach to 
the quality of justice, more especially when we know that the new Constitution 
provides for an f.ppeal even from these courts to the Supreme Court.

I shall now deal \\ith the contents of the Bill. Clause 4 states the qualifica
tions for appointments as Judicial Commissioners. Here we had to make allow
ance for the special circiimstances of these areas, and taking these factors into 
consideration wc have provided that the persons concerned should not only be 
qualified to be appoir.led as a Judge of a High Court but alternatively should also 
have been a Chief Jiirtice or & Judge in a former High Court of either of these 
States or should have been for five years a District Judge in the State or for ten 
years a Subordinate Judge, or should have acted as Legal Remembrancer of the 
State or have been a pleader for ten years of either of the two High Courts. These 
provisions will give ample opportunities for local talent to attain the hijrhest 
post in the Judiciary. The provisions relating to Registrar and other officers 
follow the provisions in relation to the various High Courts. On the poi’jt of
procedure, the provision enables the existing procedure for recording evidence 
and judgments to continue for the time being. It corresponds to the provisicns 
in the Sind Courts Act, 1916 and the Oudh Courts Act, 1925.

Clfiuse 12 ])rovides for the admission and removal of advocates, vakils and 
f)leaders. I appreciate that there is a demand that the Bar Coimcils A*it should 
t>e made applicable to Judicial Commissioners’ Courts. However, until the

in these areas is sufficiently developed and the legal conscience is dso sutfi- 
e^tTy valert-, it will be pointless to extend such an Act to these areas. The 
House will recollect that it has been extended to High Courts discriminate! y.
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We have, therefore, decided to make proivision for these matters in the rules 
which should be framed by the Judicial CommissioDer with the sanction of
the Chief Commissioner.

The provisions rtJatmg to the Subordinate Courts more or less follow the 
corresponding provisions in the Provincial jOourte Acts and should be of a n ^ -
controversial nature. In Vindhya Pradesh there are only Judges and Mutmffs
and no Subordinate Judges. Nevertheless we might find it expedient at a later 
date to have Courts of Subordinate Judges also and for this contingeucy we 
have retained powers lo establish such Courts by notification subsj^uent to
the enforcement of the provisions of this Act. There are other ancillary pro
visions which would generally be found in the Civil Courts Acts of the Provinces 
and States and 1 do not think I need worry the House with these details.

Mr. Speaker: Motion moved:
“ That the Bill to provi-de for the establishment of Judicial Conimiasioners’ Courts and 

other courts in Bhopal and Vindhya Pradesh, be taken into conaderation.”
Shri Hyder Husein (Uttar Pradesh): May I enquire whether there is any

difficulty in creating a fiiU-fledged High Court in this region on the lines of what
we have in other States? ,

Sardar Patel: As I have already stated, this is too small an area. Apart from 
the future possibility of this region being merged in the adjoining areas, High
Court in these areas would be very expensive and would be imnecessary.

Shri lyyunni fl'ravancore-Cochin): In regard to this Bill therri is ono matter 
which I should like to bring to the notice ^  the hon. Minister—that is clatise 
30 which deals with appeals from original decrees. Hie proviso to this clause 
reads:

“ Provided that the Judicial Conunissioner, with the previous sanction of the Chief 
Commisflionjr, inny, by notification in the Official Gazette, direct that appeals lying to the 
court of the district judge from all or any of the decrees passed by a munHff or by a 
subordinate judge in a small- cause suit the value of which does not exceed five himHred 
rupees or in any unclassed suit the value of which does not exceed one hundred rupees 
shall be preferred tc such other subordinate judge as may be mentioned in the notification, 
and the appeals Bhall thereupon be preferred accordingly, and the court of such other 
subordinate judge shall be deemed to be the court of the district judge for the purposes 
•of all appeals so pittferred.” . ’U

Whfet I think is tiiut in a matter like this it will not be fai#?^^t tfee decree 
of a subordinate jud;̂ e should be appealed to another subordinate j^ge, probably 
of the same eadre or of the same status as the judge who has passed the decree.
On the other hand I would suggest that the appeal mav be, not to the subordi
nate judge but to the additional district judge; or if that is not acceptable my
next suggestion would be that the words "‘or by a subordinate judge in a small
-cause suit the value of which does not exceed five hundred rupees” in the 
proviso may be deleted. Any one of the suggestions may be accepted. Other
wise there would be impropriety with regard to this matter, because over the 
decree by a subordinate judge another subordpate judge will be sitting in appeal.
That does not appear to be a proper thing for this Parliament to pass. That is 
one of my suggestions.

There are other mnlters also but they are aU verbal changes to be eflected, 
probably it is only a matter of drafting.

Mr. Speaker: The hon. Member may make general remarks at this stage.
If he hns to say aiiHhing either by way of changes in drafting or miike any 
comments on a pruticular clause he may do so when the clause is before the 
House.

Shri lyyunni: T have absolutely nothing else to say except on the clause rela- 
-fciug to appeals in which there ie the principle iiivolved iiiat an appeal should li  ̂
from a sinaller court to f, higher court. That is the principle underlying the 
suggestion that I have made. * -
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Sardar Patel: This question may be considered when we actually come to
tJie clause.

Mr. Speaker: The question is:
“That the Bill to provide for the e&tabliahment of Judicial Commissioners’ Courts and 

other courts in Bhopal and Vindhya Pradesh, be taken into consideration.”

The motion was acKypted.

Mr. Sp^Ucer: We will now take the Bill clause by clause. 1 am taking 
collectively those clauses in which there are no amendments, but if any hon.
Member wishes to have any particular clause to be taken independently 1 have 
no objection to do so.

ClAiises 2 to 10
Frol. K. K. Bhattachaiya (Uttar Pradesh):. May I submit that in regard to

qualifications for appointment of Judicial Commissioners or Additional Judicial
Commissioners, I would like sub-clause (a) of clause 4 alone to stand and the 
other sub-clauses (b), (c), (d), (e) and (f) to be deleted? I am iu favour of
the principle that only persons who are entitled to be Judges of the High Court
diould occupy the position of Judicial Commissioners in Bhopal and Vindhya 
Pradesh, but not persons who were occupying positions of Judges or subordinate 
judges before tiie enactment of the Bill. I do not mean any reflection upon 
any judge, but I am strongly of the opinion that in order to strengthen the
judiciary it is a fundamental proposition that the best talents fitted for judicial
service should be recruited. As such, if we retain the services of those men
tioned in sub-clauses (b), (c), (d), (e) and (f) we may not get the proper 
material who might be fit enough for occupying the high and exalted position 
of Judicial Commissioners. Here in sub-clause (a) we have got the provision 
that persons must be qualified to be appointed under article 217 of the Consti
tution as Judges. 1 therefore want that only sub-clause (s) of clause 4 may be 
retained and the othr-r sub-clauses from (b) to (f) may be deleted.

o ^ o ^ ^  ^  Rsi«i4)a

f  ‘ ^  ^ T?T 5TT ark
^  3TRfT STTI ^  ^ prr ^  w r  ^  f i l -

’ W  1 ^ sft ^ ^ ^

^  f^rr m ^ ^ ^  ^

^  ^  qpr q r  ^

(Legal Remembrancer) ^ (position) ^ ^

^  ^ ^  (judgemen'fcs) ift
gr?  3p^  mm ^   ̂ ^ firfer % i 3fk
# ^ ^ ^  afttftRfzR (opinic^) ^  ^

5jr«rff % sr̂ iTT înr ^ i ^
VPtCT ^praotioe) ^  ^  (position) H
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^  ^  Tr<5nft‘fiR> ^ ^ ^  5̂n% ^
5 n f^  % 5T>r I ^ ?Ftt n̂israr f% ir̂  ^o  (b),

^ o (c ), ffo (d) f55T#  ̂ (Clauses) sft %, ^  ^  +<AT^
{delete) ^  fw  ^  i

%  m îftzT iTft̂ TT # ^  t  %  ^  3TT^5^
^ 3fr TfTW ?%;? (legal talent) ^ft ^r % ? m
r*i'f>'ii ^ rf^  ^ ^  3RH ^  '̂ivhin.Micl +Hrt+H’ (inferiority
complex) »T » l«  (feel) ^  I ^  ?ft *1^ STrT % ^t*ff ^  sr^st 
^ m p r ^  t  %  ^3rnr <tt w  i

^  am  ^ % ffejT % StT̂ fjRf % *Iff
?R5I%, qt5J^?5t (politically) am  ^  ^ ?m5I# afk fip# ?rd#
'IT ^  V*T *1̂  tnRRT I 3ji«vl««i (̂T ^ ^ ^t*ft >̂T
■wr 51  ̂«rr I firfefr ^ferr #  3t?i <it ?v, ?v #
fil^tVT aiK'ft f̂fvgn^y (saorifioe) ^ n̂% %

ftpEijsr^ ^  fkirroy ^ ^  «nw ^  i
\ 3CT̂  ^ Tt ^ <nHf ^ ^  fiifew fftsrr % ^Wt %

5 ^ ^ arw ̂  f^fer % qi^wl ^ n>î 'A %
aw ^felT (Independent India) |, r̂nr ^  ^
’ nn ^ <r «̂nfl «ff aftr ir̂  jjrf̂ f̂ r

I ara’ <;r*t’ti«l'»n (terminology) ^  *nft 5  ftf ^
iHsiiI M (State) 3TT <.̂ 1 5  I QT % 7̂ >TTT
wra, ^  5PThnT iTf 5  ^  % 5!Wf % ffnr
^  f f  f  'sft 51^  %  ^  ? 5 ^  ^  #

Hld ^  # 3tT f  I ^  ?rt»T ĴcTTT ^  ajTJT >TR % t  ^RR
1% aftr 1>̂  S t  ^3# SJTTT % T ^ t  T̂Tf .

% ark 3th^ % 5jt»rf 1 arwrar »i5>r*r, 5  ftr
<«i?J<rH ^  T ^  t .  ^ ^  'SnTrlT a if lT fT t  f  t  | «T?f

-«n: 5f>^ srr t  • ^ ^ Pur ^
5Sl^ % ?TF«r VTHT 9?̂ < îT wt»ff % fiw ft> 5^  Ptwi

ff. 5 ^ ^  ir?r % 3^ ^ ^  ^ <Calibre) %
^ affr qft % ^  # # s x  % ^  ^ t| ^
H 3[̂  â X ^  ^ 1 ^ ^
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ifto

^ ^  v f t m x  s r r ^  t  ^  ^ r̂roff % 5 *1̂
^ ^  ^ 15f t  f f f e i n  5pt % ! #  f  I *rd m m

^ 3TT̂  5 ^ dO^ ^  «iia i><«il t̂'ll I
^ mvfrzr ^  ^
^ ?rT5 %  j f H r  ? r ^  ^ 1^  aftr ^  ^ ^

^  =5n^ t  %  5T5 ^ j n ^  % ?sWr % w^rfsr^ smr siFr i
^ ^  ^  VTV'ff % ^  T̂T't'llil ^  5f5 ^  gVTiT
T̂TctT f  afk q m h r  ^ P T O  ^  ^ ^ >̂t?tt f  1

(English translation of tlie above speech)

Capt. A. P. Sin^ (Vindhya Pradesh): I rise to oppose the views expressed 
by my hon. friend Prof. Bhattacharya. A High Court had been functioning in 
Vindhya Pradesh since long. When Yindhya Pradesh became Chief Commis
sioner’s Province, the High Court there was separated and a Court of the
Judicial Commissioner was established. The people who practised law’ there or
those who act«d as Judges of the High Court had the same calibre or at least 
were of the same standard as that of the Judges in the Allahabad High (ronrt 

or those piactising lawyers who held the position equivalent to that
2  N d o n  of a Legal Remembrancer hke Mr. Mogha. The very same laws 

which existed in British India- were in force there. If the people of
that place had been practising in the High Court there, they did not commit
any sin when the judgements delivered ttiere were considered as good as those
in the British India and with regard to which even men like Shri Tej Bahadur 
Sapru held the opinion that the Chief Justice there was in no way less able than
the Chief Justices in other Provinces. The lawyers practising there can also 
be in the sarne position as others practising outside. When they go to other 
places or move in political circles they are regarded in the same manner as 
tile persons from other Provinces are. So, I fail to understand why these sub
clauses (b), (c) and (d) in clause 4 should be deleted.

Just as the hon. Minister has stated that it is essential for this reason also 
that the legal talent there should be given some time so that they may not
feel any inferiority complex. One thing which the people there do not like is 
that instead of a High Court, there should be a Judicial Commissioner’s Court.
The people there do not in any way consider themselves inferior to those living 
in India either politicaliy or othenvise. Those people played no less part 
than others in all the movements that were launched. The number of persons
going to jail from the State of Vindhya Pradesh alone would equal the number 
of persons courting imprisonment and making sacrifices in 14 districts in 
British India* taken together. H e people there do not in any way consider
ttiemselvee as inferior to those in the British India nor the lawyers there
consider themselves as less capable than their counterparts in the British India
which is now called ‘Independent India’. There has been s change in the 
nomenclature, formerly states alone were termed as ‘ Independent India' and
others were called ‘Provinces’ . Now the terminology has been so changed 
that a Province in Independent India is b€>ing described'as a ‘State’ . It may be
called by any name. What I mean *?^ ây-ps that a great hardship has been 
mflicted upon the people living there b| Polishing the High Court and sub
jecting them to the control of a J u d l^  Comraissioner. Those persons are

2 8 7 8 PARLIAMENTARY DEBATES [ lo T H  ApR.



entitled to get as much justice as the people in other places are. Sir, you are 
aware that a lot o£ agitation is already going on and the people there are very 
much discontented; so much so that firing had to be resorted to. Under such 
circumstances, I do not think it is reasonable to tell those people that they 
are backward, that the judges and lawyers there are not of the same calibre 
though they may have practised in the High Court there continuously for ten,
twenty and* twenty-five years, and that for these reasons they cannot be given 
the same rights as are granted in Independent India. I fail to understand how 
far will it be justified to talk in such a manner. The hon. Minister has rightly 
stated that he did not desire to degrade the people living there in any manner 
but, on the contrai ,̂ he was anxious to afford them every possible opportunity 
so that they would not lag behind the people in other Provinces. Therefore,
in view of all these reasons, I support the hon. Minister and oppose the views 
expressed by my hon. friend Prof. B'hattacharya.

Shri Bwivedi (Yindhya Prtidesh): I wish to make only two observations in 
connecti&n with this Bill and those are firstly in connection with the inde
pendence of the judiciary, Vindhya Pradesh might have been backward in any 
other sphere of activity but certainly on the judicial side of the administration,
the State was much forward and there the judiciary was quite independent and 
was not mixed up with the administration.

So far as the provisions of this Bill are concerned, they are quite all right.
Since this Pradesh becomes a Chief Commissioner’s province, there must bo
Judicial Commissioner’s Court. As regards the independence of the judiciary,
I think that some provisions should be made in this Bill so that the Judicial
Commissioner may not be subordinate in matters of judicial functions to the 
Chief Commissioner.

S.econdly, in the last pari of the Bill, i.e., in clause 35 it is stated:
“ The court-fees paj^ble on applications to the Court of the Judicial Commissioner for

the exercise of its jurisdiction under section 34 shall be the same as those for the time 
being payable on like applications to the High Court of Jndicatnre at Nagpur.'*

My submissioii is this: Allahabad is near to the Vindhyâ  Pradesh. From
Bewa it is only 60 miles and Nagpur is very far off, and therefore the court 
fees of AUahabai t̂ 'ouU have been quite suitable in this court also. If these 
two alterations are made, this Bill will be quite ail right.

Shri Hyder Husein: I rise to oppose certain suggestions which have been 
made with regard to sub-cleuses of clause 4, I beg to submit that clause 4 
only lays do^n the qualifications for appointment of Judicial Commissioners.
Clause (a) refers to some classes of persons as are referred in the Consti
tution, Clause (b) provides for persons who are already w<?̂ king as Judges 
of the High Courts in these States and clauses (c) to f̂) make a provision for 
local talent, which may be either the subordinate judiciary or the bar. There 
may be some competent local men and it may be argued that that talent was 
not available on account of the fact that they were not qualified to be High 
Court Judges because there was no. High Court there iir the sense in which we 
understand it and, therefore, this is a special provision made for the local
talent of those places. I do not think there is any real objection or any fault to
be found with the various classes of persons from whom the recruitment is to
be made.
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(English translation of the above speech)

Shri S. N. Sbulda (Vindhya Pradesh); I would like to say a few words 
with regard to clause 4 Clause 4 which has been provided in this Bill is very 
appropriate. My hon. friend Prof. Bhattacharya suggested that sub-clause (a) 
shoidd only be retained and the other sub-clauses be deleted. I would even 
say that sub-clause (a) only should be deleted from this and the remaining 
sub clauses allowed to remain. Because, generally there is an impression pre
valent among the people livnipf in the Provinces, whom we have either wrongly 
or by chancfr called Part A States, that they are more taiented than those in 
the Part B States and far more talented than the resident® of Part C States.
It is, therefore, that they say that if any Judicial Commissioner or Chief Com
missioner is to be appointed in Part C States, he should come from the Part
A State alone and it is because of this that they want to retain sub-clause (a)
only. My hon. friends have been perturbed over sub-clauses (b), (c) and (d).
With ail due respects, I would submit that these are the very states which 
have maintained their existence and independence in one fc»rm or the other
for the past hundreds aud thousands of years. Thare had always been judgCT 
and lawyers there during the British rule and even befcwe that during the period 
of the Muslim rule and also of the Hindu kin^. Justice had all along been
Administered there and I underŝ tand that the judges had even got the fjower 
to pass death sentence. According to my mind, no such mist^e seems to
have beeii committed which may lead one to the conclusion that the people
there have proved incompetent in administering justice. I do not, therefore,
think that it would be proper that power to administer justice shv l̂  ̂ only be 
vested in those persons who come from Part A States. I have also :got some
experience of that place, at least of Eewa State. There used to be a Judicial 
Adviser’s Court there. Usually, only those persons were appointed to that 
post who had retired as Judges of the High Court. Persons like Dr. Sen of
the xAllahabad High Court, Shri W. R. Puranik a retired judge of the Nagpur 
High Court and Sir B. S. Neogi etc. had held the appoiirimaent of Judicial 
Adviser. I have had also opportunities to argue cases in their courts and you
will excuse me, if I venture to say, that I did not find any appreciable differ
ence between the Judcial Advisers there and the Chief Justice. Therefore,
it is absolutely wrong to make this differentiation, aend ail tiiese sub-clauses 
vt£., (a), (b), (c), (d) are in order and should be allowed to stand. Sub-clause 
(a) should also be retaioed. I have got no particulw objection to it: because 
if I say so, it is possible that it may be construed that I want the persons 
from Part A States to be precluded from appointmei^ Our doors are opea.
Only those who are competent, can think of this. Thus, this sub-clause (4) 
which has been provided in the Bill is quite in order and I l̂eartily support 
this and would urge that it should be adapted.

Sardar Patel: As I explained in my opening speech the sub-clauses of clause 
4 ax3 intended to cover ^  classes of people from whom recruitment can pro
perly be made. The objection raised has practically no meaning because for
all High Courts, the recruitments are made from the services as well as from 
the practiaing lawyers; adections are made from District Judges, from the
subordinate judges of obtain standing and from practising lawyers who have 
certain status or have a certain perio^^ f̂ sendee. I îerefore, th«:« is no rea
son to suppose that Bewa or Vindhya Pl^^esh is g<»ng to be treated diffeTently.
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[Sardar Patel];
As We had already High Courts existing there and as those who were in ofl&oe 
were functioning properly and doing their work properly, there is no reason
why they should be excluded nor is there any reason why the Eewa Bar or the* 
Viudhya Pradesh Bar should be treated differently. If their representatives 
are qualified enough to be M.P.s and represent their people and they have a 
bar there and have the same qualifications, why should they be excluded?
WTien they take the degree they go to Allahabad or Lucknow University and
get their qualification and they also sometimes go and practice there and they
have a fairly good reputation. I dc not see any reason to exclude them.

Clausies 2 to 10 were add^d to the Bill.

Cl&nses 11 to 19.
Shri Shiv Oharan Lai (Uttar Pradesh): According to the Constitution of

India there ought to be one similar Civil Procedure Code for the whole country.
Article 44 says:

“ The State shall endeavour to secure for the citizens a uniform civil code throughout 
the territory of India.”

And there i\re other articles also which show that thert̂  ou«̂ ht to be
similar laws for the country. Clause 11 of this BiU gives a different procedure 
where the C.P.C, is not to apply for certain procedure. Will it be legal?

Sliri T. T. Kriahnamachari (Madras): The hon. Member is referring to the 
Directive Principles which are not bindings.

Shrl Shiv Charaa Lai: Civil Code includes civil procedure also. This ques
tion might arise.

Sardar Patel: Many questions will arise in the Supreme Court and it will
add to our laws. We have considered this.

Clauses 11 to 19 were added to the Bill.

01a m  20
(Original jurisdiction of subordinate judges and m unsiffs.)

Sbri lyyuxmi: I beg to move:
For existing clause substitute :
*'20. The pecuniary jurisdiction of the courts of the subordinate Jadge and the

dialt be determined by the Chief Commissioner after consulting the Judicial CouimiBSioner 
tliereon.”

The object must be that th*> meaning of the clause should be clear to anvr- 
body who roads it. Here the clause is so clumsily worded and wntten̂  iik 
an involved style. It is only with a view to make the idea clear and intelligible 
to tile ordinary man that I have moved this amendment. 1 hope the bon-
Minister will have no ol>jection to accept the amendment.

Sardar Patel: This is a drafting amendment and the dratfcsmen >idvise 
against accepting this amendment. I don't therefcare accept the amendment

Hr. Speaker: Does the hon. Member press the amendment?
Slid lyymmi: I don’t press it.

4  Shri Hydor Husein: I want to say something with regard to ctose As
pointed out by Mr. lyyunni the amendment is certainly cou ched  in better 
aMuage than* th« original clause 20. I endorse what has been said that the 

original clatJfle 20 is clumsily drafted the amendment has better brought
out the sense. The language is certainly superior to that of the origiuai

2 8 8 2 PARLIAMENTARY DEBATES [1 5 tH  A pR . 1 9 5 0



elause 20. There is no reason why the draftsmen should not accept it be
cause the jurisdiction to be exercised in original suits as regards the value by
any person appointed to be subordinate judge or Munsiff shall be determined 
by the Judicial Commissioner.

Sardar Paitel: The draft follows the other acts in force.
Mr. Speaisier: The language of the clause in the Bill follows the language 

in similar iegislation.
Shri Hyder Huaein: I think the language of the Code of Civil Procedure 

has been employed in this amendment- I have not got the Code here.
Mr. Spealcer: I think I should not be very sure about it. But I feel ^hat 

the amendment as proposed covers cases other than those which the clausa 
seeks to cover. It is not merely a question of the jurisdiction being pecuniary.

Shri Xyyunni: If I may be 8illowed an opportunity to explain what I have
to say, the clause says:

*'The Jurisdiction to be ftXi»rciReH in nriginal civil Ruit« m  rflgarHs thft value.................. ”

Therefore, it is confined to value only which means pecuniary jurisdiction 
and nothing else.

Hr. Speaker; But, the amendment suggested will cover even appellate 
jurisdiction. I am thankful to the hon. Member for inviting my attention to
the word ‘value’. Of course, there, the hon. Member is right. It meanŝ  
pecuniary jurisdiction. Will this amendment not cover appellate jurisdiction 
also?

Shii lyyuimi: This clause only refers to original suits.
Mr. Spector: Therefore, it seems to be wider. Any way, the amendment

is more or less of a drafting nature. So, I will place the clause before the 
House.

Sliri lyyunni: I leave it to the House,
Glauae was added to the Bill

Olaoses 21 and 22.
Mr. Sposker: Does Mr. Sinha move his amendment to clause 23?
BhA B. K. P. Slnfaa. (Bihar). If the hon. Minister is prepared to accept it̂ . 

I  shall move it. I would like to know if it is acceptable to the hon. Minister,
Mr. Speaker: If he is nqt going to move it, I shall put the clauses together; 

If he chooses to speak, I sh^ put clause 23 separately.
Sbri B. K. P. Siidia: I would like to know whether the amendment is-

acceptable.
Clauses 21 and 22 were added to the Bill,

Clanses 23 to 27
Sardar Patel: As regards clause 23, I can give an assurance to my hon.

friend that in making future appointments, we shall take his objection into 
oonside^tion and make appointments from people who are qualified, as far
as possible. We shall take care to appoint retired Munsiffs. District J îdges, 
etc. There are similar coiirts functioning now in Bhopal.

Skri B. K. P. Slnha: I do not naove the amendment.
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Shri lyjnmni! it is only a small thing; all the same, it v-ouid read better.
Clause 28 as it stands reads as follows:

“ (1) The r.iinisterial officers of the district court shall be appointed by the diatrict 
judge, .

(2) The ministerial officers of civil courts under the control of the district judge 
shall be appointed by the district judge.”

I am clubbing these two things together. My amendment is to this effect;
“ The minisUTial officers of the district court and of the civil courts under the contx<4 

of the distri-?t judge shall be appointed by the district judge.”

Instead of having two sub-clauses, I am clubbing the two and bringing
them under one sub-clause. There is absolutely no need to have these Bub̂  
clauses separately. It is only of a verbal or drafting nature.

Mr. Speaker: The suggestion is that instead of having two sub-clauses,
lie is tiying to combine them in one.

Saidaz Patel: Does it make any difference?

Mr. Speaker: Ii is of a drafting nature.
Pali^; I will stand by the draft as it is. It might create other

complications.
SJiri lyyuiml: I do not press my amendment.
Clauftes 28 and 29 were added to the Bill

Clause 30 
{Appeals from original decree$)

Shri lyyuimi: There is an amendment to clause 30. I would like to move
this amendment with a small change. As I have explained before, from a
decree of a subordinate judge, there should not be an e^peal to another sul  ̂
ordinate judge. If that position is accepted, what I beg to submit ls, 
of the other subordinate judge, it may be an additional district judge If that 
is not acceptable, it is better to take away the appeal from one subordin^
judge to another. Any one of the suggestions may be acccpted. Othemise,
W fe  will be this difficulty. There wiU be a decree P W B ^ by a subordmate 
judge and another sub<»dinate judge with equal juri^iction and status will
"be hearing the appeal. On the very face of it, this is improper and unnatural.

Saidar Patel: I tlie amendment in its present form may not be
accepted. The words ‘ ‘or by a subordinate judge” occurring in line 4 and the
word “ other” oceurrii^ hi lines 6 and 8 in t^e provMO Biay be deleted. I
think that will serve your purpose.

Mr. Speaks: Will he move the amwidment as suggested?
Amendment made:

In  ti»e proviso, omit—
(i) ‘or by a subordinate judge in a small cause suit the value of which does apt 

exceed five hundred rupees or’ , 
til) -other’ , wherever it occur..

as amended, was added to the Bill 
' Olames 91 ^  85.

•Glauses 31 to 35 were added to the BiH.
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Olmae S6
{Temporary Vacancies in office of district judge)

Sliri B. K, P. Bisha: Sir, with your permission, I would move my amond- 
ment to clause 36 in a slightly revised form. I beg to move:

In line 4.—
(i) after ‘in the district’ insert ‘or if there are more than one the fint in rank ^ o n ^

them’ ; and
(ii) omit ‘such’.

In one district there may be more than one additional district judge and 
clause 16 visualises that GoVemment may make more tha  ̂ one appointment. 
This amendment brings this clause more into line with this intention.

Mr. Speafcar: The idea seems to be that where there are temporary vac^cies
and appointments are to be made, the senior-most person should be appomted*

Sardar Patel: I  have no objection to the amendment.
Mr. Spealser: The wording will have to be examined. I am pxitting the 

anierdment to the House subject to the reservation that the draftsman will
see how it suits the clause.

The question is:
In line 4,—

(i) after ‘in the district’ insert ‘or if there are more than one the first in rank among,
tliem’ ; and

(ii) omit ‘such*.

The motion was adopted.

Clause, as amended, was added to the BtU.

Shri Bwevedi* Sir, I had an amendment to clause 35.
Mr. Speaker: That clause has already been adopted by the House.

daiise 37 ^
{Delegation of powers of district judge)

Shil B. K. P. SiBlia: I beg to move:
In clause 37, in line 3,—

(i) for “the” substitute “an” ; and
(ii) omit “if any’’ .

Sardar Patel: I have no objection to the amendment.
Shri T. T. As regards the omission of the words ' ‘if any’V

I might point out that the subsequent sentence hangs on that phi*ase.
Mr. Speaker: I shall put the amendment to the House as moved.
The question is;
In clause 37, in line 3,—

(i) for “the” substitute “an” ; and
(ii) omit “if any’*.

The motion was adopted.

Clause as amended, was added to the BUI.
Clauses 38 to 44 

Cluuies 38 to 44 W9/r€ added to the BUI.



Ciause 1
Clause 1 was added to the Bill.
The Title and the Enacting Formula were added to the Bill.
Sardar Batel: I beg to move: '

““That the Bill, as amended, be passed/’
Mr. SpeaJcer: Motion Moved:
“ That the Bill, as amended, be passed.”

[M e . D eputy-S peaker in the Chair.]

Sliri Hoseain Imam (Bihar): There is a difficulty which has to be solved.
TJnder the Constitutioii there is no provision for having a judicial court in any 
Part C State. Article 241 of the Constitution says;

*‘Parliament may by law constitute a High Court for a State specified in Fart C of the 
First Schedule or declare any court in any such State to be a High Court for all or any of the 
purposes of this Constitution."

So the constitution of a judicial court is not contemplated in the Constitu
tion. Perhaps it is my ignorance. I have been trying to find the relevant 
provisi(rti for the constitution of a judicial court but I have not been able to
fmd it.

The second difficulty is that matters of criminal jurisdiction are not speci
fically mentlonel in this Bill. In regard to appeals from sessions courts or
revision cases how are they to be dealt with. The scheme as contemplated 
for High Coiurts is a very complete and definite scheme. Under the provi
sions relating to Part C States there is no bar to having the sslajj of the 
High Court judges at a lesser amount than that of High Court judges in Part 
A States The salary which can be paid to the High Court judges in Part A 
iStates is mentioned in the Constitution but nothing has been stat-d as re
gards the salary of High Court- judges in Parts B and C Stales. The Constitu
tion has left Pariisment free to fix such salary as it deems proper. The Cons 
titution also contemplates that the existing courts in Part C States may
continue to function and enjoy the title of a high court. Clause 3 of article 
■241 of the Constitution says:

“Subject to the provisions of this Constitution and to the provisions of any law of the 
appropriate Legislature made by virtue of powers conferred on that Legislature* by or und^
this Constitution, every Ilijfh Court exercising jurisdiction immediately before the com
mencement of this Constitution in relation to My State sproified in Part C of the Fiirt 
■Schedule or any area included therein shall continue to exercise such jurisdiction in relation 
to that State or area aft«r such commencement.”
1 tfcink there were High Courts in Bhopal and Vindhya Pradesh. I am not 
positive about Vindhya Pradesh but in BhopaJ there was a Court functioning 
as the High Court.

Shri T. T. Krishnamachari: It was not a High Court functioning as in a 
Part A State.

Sliri Hossain Imam: But article 241(3) makes the position clear. Althr.ugh 
Bhopal was formerly placed in Part B, before the commencement of the Cons- 
;̂itution it was placed in Part C.

Sardar Patel; But that High Court ceased to function on the 25th January 
and we passed an Ordnance by which the Judicial Commissioner’s Court was 
created. We have already passed a Bill treating the Judicial Commissioners 
Courts as High Courts for certain purposes.

Shri fiossain Imam: What I am suggesting is that the name should be 
changed from the Judicial Commissioner’s C/Ourt to a High Court as it is a 
Pairt C State and under the Constitution we have to create a High Court for

C States. The passing of the Bill was with a view to facilitate the ap- 
from the decisions of those Courts to the Supreme Court—otherwise
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there would have been no provision under the Constitutian for appeals to the
Supreme Court on decisions of those Courts. It was for that reason that we
passed that Bill. The very fact that you are constituting a Court of Appeal
and naming it other than as a High Court is, in my humble opinion, not justi
fied and I should like some light to be thrown as to why this procedure has 
been followed.

SJiri T. T. Krishnamatiiari: My hon. friend has a little confusion in regard 
to interpreting article 241, If he reads article 214(1), he will find that it says:

“There shall be a High Court for each State.*’

Mark the word ' ‘shalV\ But, article 241(1) says:
“Farliameat may by law constitute a High Court for a State specified In Part C of tha 

First Schedule or declare any court in any such State to be a High Ck>urt...............

“ Parliament may”—it is merely permissive for Parliament to enact legis
lation for the purpose. Since the High Courts are mentioned in article 214 
and the subsequent articles, the permission for Parliament to creat-e a High 
Court for a Part- C State is given by article 241, and if Parliament does not
choosc to exercise that particular right that it has, it means that the Govern
ment will have to arrange for other methods by which the judicial administra
tion of rJiese arciis shall be carried on. Article 239 is comprehensive enough to
permic the Central Govemmeut to decide what type of judicial administaration 
should be established.

The other clauses of article 241 which my bon friend has quoted do not
really apply for the reason that clauses (3) and (4) do not really apply when 
article -41(1) itself becomes a permissive factor and Government do not choose
to exercise that permission by placing before Parliament a Bill for the creation 
of a High Court for the area. Government is perfectly entitled to do what it
is now doing because article 239 gives them the right to do so. So long as 
it is not called the High Court there is no need for Parliamentary sanction 
under artacle 241(1). The difference between articles 214 and 241 is very 
clear: one is an obligatory thing, the other is a permissive thing.

Shri Hossain Imam: How does article 239 apply to Judicial Clourts?
Shri T. T. Krishnamachari: Article 239 deals with administra.tion generally 

and unless there is a specific provision in regard to judicial administration, and 
unless it is mandatory, what is to happen to Judicial administratio.a in these 
aretvs. As article 241 is only permissive then the whole question of judicial
administration must hang on article 239, which covers the entire administra
tion, which means legislative, administrative and, for that matter, judicial 
aspects

Mr. Deputy-Speaker: The question is:
"That the Bill, as amended, be passed.”
The mviion was adopted.

INSURANCE ( a m e n d m e n t )  BILL 2887

INSURANCE (AMENDMENT) BILL
The Minister of Works, Mines and Pow « (Shzi Gadgil): I beg to move:
‘That the Bill fuither to amend the Insurance Act, 1S38, as reported by the Select 

Committee, be taken into consideration,”

The liistory of this Bill is a long and chequer^ one. Sir, you are aware 
tb‘‘c ir thg year 1937 a Bill to consolidate the entire law as regards insurance 
was brought before the Central Legisltitive Assembly, and after a good deal of
discussion extending over more than two sessions that Bill was passed. Most
of m naturally thought that that being a consolidating measure, amendments



[Shri Gadgil-1
would not be necessary all too soon. However, it was found out in the course 
of the very few years that some changes, in the light of experience gained in 
the working of that Act, became necessary, and therefore in the year 1945 a 
Committee under the chairmanship of Sir Cowasjee Jehangir was appointed 
by the Government of India to enquire into certain trends and tendencies 
which were prima facie considered to be undersirable. The report of that Com
mittee was available and with a view to implement most of the recommenda
tions made by that Conmiittee, a Bill was introduced in the Legislative As
sembly in 1946. That Bill was later on referred to a Select Committee, and 
it was expected that in the month of March 1947 the Bill as reported by the
Ifelect Committee would be considered by the House, namely the Central 
Legislativt  ̂ Assembly. But somehow or other as it was thought that it was 
exactly a point of time when it would not be very discreet to proceed with 
the BiU, the consideration of the same was adjourned. In January 1948, the
decision of the Government of India was that in view of the political circums
tances that were available as a result of partition, it wag not desirable to pro
ceed with the Bill as it was. It was then withdrawn. At that time the Govern* 
ment of India made it clear that it was their intention to bring forward at 
ccn'prehensive Bill embodying the s^gestions made in the Select Committee
as well as the recommendations originally made in the report of the Jehangir 
Committee. Thai Bill was introduced in the month of November 1949. But
before that Bill was introduced, the whole subject, so to say, was referred to
the Insurance Advisory Committee composed of representatives of insurance 
management, which advises the Commerce Ministry on the subject. At the 
instance of this Advisory Committee, an informal conference was called where 
all sorts of interests were represented, and as a result of discussion and debate,
certain conclusions were arrived at and those conclusions were embodied in 
the Bill which was introduced in the month of November 1949. That Bill waa 
refeiTed to a Select Committee and the Beport of the Select Committee is now
for this House to consider. If discussion and debate constitute the soul of a. 
democracy, I should say that in this particular matter, at any rate, we have 
proceeded in the most democratic manner. The Bill, as reported by the 
Select Committee, is almost unanimous except for the fact that my hon.
friend Mr. Masani, differs in certain— Î cannot say minor, but in',portant—res
pects from the recommendations of the Select Committee. Although there
minutes of dissent attached to the Report of the Select Committee, the- note 
that is signed by Mr. Gautam, Mr. A, P. Jain, Mr. Mahavir Tyagi, Mr.
Bataaliugam Chettiar and Mr. Goenka is really not a minute of dissent. They
sa y :

“ The Bill reflates capital structure, investments and management of Tnsarance CJom- 
panies with a view to avoid their inter-locking with banking, investment and othor com* 
panies and rule out bad investments. It also control expenses and gives wider power of
investigation. It rationalises the insurance business by organisii^ it in the form of Insorance 
Association of India. Life Insurance and General Insurance Councils and their executive,
tariff and other committees. We hope that the present Bill will not only safeguard the
int3rests of the pclicy holders and place the insurance business on a sound footing, but by 
giving larger powers of control to the State, it will add to the experience of the public 
admimstration in handling insurance business and habituate the private enterprise to accept 
public control in the larger interests of the community and thus pave the way for
nat ionalisation. ’ *

As against this approach to the whole Bill, the approach of my hon. friend 
Mr. Masani is very different. As I read his minute of dissent, it seems to me 
that hie is not only against nationalisation but that he is even against control
of the industry in a large measure by Government. He has raised two points 
in hie minute of dissent. Firstly, somehow or other, he thinks that the pro- 
vJi^us of the Bill are such as to combine the functions of the executive and

Jt^ciary in one. I regret to say that that is not my view and that is rot
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the view of those who were members of the Select Committee. He also ex
presses a fear that if these provisions are accepted by the House, it will mean 
the begir ning of an authoritarian era. The eame thing can be looked uj^a
from tw'i different points of view. A regulatory economy iit, from one poinî  
of view, in the larger interests of the consumer, and from the other point of
view the* capitalists with justification—strong enough according to Mr, Masani—
can say that this is an authoritarian doctrine. But so far as the economy o£ 
this co mtiy is concerned, it is evident that we have accepted a sort of re- 
gulatif'O in the matter of industry and business and it is now no longer valid 
to rai«s(̂  tliJs question either in the sphere of insurance business or any other.
The iact must be accepted that the progress of this country is on the lines of
regulation. The stages by which ultimately the capitalist economy can be
turned into an economy oi the people may be slowed down or quickened accor
ding to colour of the Government that may be in power at that particular 
time. But as far as 1 «m able to see, there cannot be any reversal of ttiat 
policy and as long as chat policy stands I submit that although Mr. Masani
may have his full say and probably have my sympathy to some extent, he will
certainly not have the support of the Government.

Now, he has also stated that if the provisions of this BUi are accepted,
there will be a tremendous growth of bureaucracy and centralisation of eco
nomic power. I think the House has agreed and has expressed itself very 
often to the effect that the need of the country today above anything else is 
that of a planned economy. (An Hon. Member: And more bureaucracy I).
If I understand planned economy aright, the main mechanism through which
it functions is control, and unless we know what our resources and what our 
demands are and allocate them according to a scheme of priority, there is not
the slightest possibihty of our country making any progress. As a matter 
of fact, the demand for the nationalisation and complete control of this in
dustry has been there in the field for a long time and if you tr\ to bring back 
to your inemo^, Sir, the discussions that took place in the y«jar 19ii7 wheL 
the Consolidating Bill was on the anvU of the then Legislative Assembly, a 
powerful plea was advanced by some of us that at least in certain sections to
begin with this industry should be nationalised, and when an industiry is nationa
lised the management is bound to be with the permanent service and whether 
you call it ‘bureaucracy’ or something else, the fact remains that that economy 
works for the benefit of the people— n̂ot for the benefit of the few capitalists.

Mr. Deputy-Speaker: Is the hon. Minister likely to take long?
Sliri GFadgfl: Obviously, Sir.
Mr. Deputy-Speaker: He may resume after Lunch, then.
The House then adjourned for Lunch till Half Past Two of the Clock,

IN8URANCB (AMBNDMBNT) BILL 2880

The House re-assembled after Lunch at Half Past Two of the Clock,

[ M r .  D eputy-Spe.\ker m  the Chair.]

Shri Oadgil: Before we adjourned for Lunch I was referring to the Eeport
of the Select Committee which, as I stated, was almost uniuiimous. I will 
now briefly refer t<> ,the changes that have been effected in the course of the 
Select Committee meetings.

It was originally proposed that the officer in charge of the Insurance Depart
ment should be designated as “ Controller-General of Insurance” . The Select 
Committee, however, were of the opinion that the designation should be simply 
“ Controller of Insurance

In the Bill as introduced there was no mention of the qualifications which 
tfie person to be appdnted as Controller of Insurance should have, whieh meant
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that full disciretion was given to Government in choosing a proper person with 
su^able qualifieations and 835)erience. However, now a provision has been 
added to the Bill that in choosing the proper person Government should take 
into account whether has had experience in industrial, commercial or insur
ance matters and whether he has actuarial qualifications. Though this provi
sion will have the effect of restricting the number of persons out of whom a choice 
w^ have to be made, such a mention in the Statute itself has one advantage, 

the Legislature ensures that the Controller will be a person able to adminis
ter ensures that the Controller will be a person able to administer the provisions 
of the Bin in the inteteste of the industry and of the country at large.

Then, in connection with restrictions on holding of shares and voting rights,
certain amendments have been incorporated. It was proposed in the Bill as 

‘ iittroduced that life insurance companies should have only one class of shares 
and a time limit of one year was mentioned for all companies to fall in line 
with such a requirement. While the requirement that a life insurance com
pany should have only one ciafis of shares has been retained it is proposed to 
give a period of three years for the existing insurers to conform to this require
ment. However, the voting rights are to be pi-oportionate to the paid-up 
amount on the shares right from the commencement of this Act, even though 
there may be different classes of shares in any company.

In cases where banking companies and other companies hold shares of a 
life insurance company belonging to other persons merely as custodians or for 
the purpose of collection of dividends or as trustees the beneficial owners of the 
shares will be the persons who only will be entitled to vote on the strength 
of those shares and not the banking or other companies which hold the shares.

In the Bill as introduced it was proposed that no person should hold more 
than five per cent, of the shares of a life insuranc# company and in the case
of a banking or investment company this limit was further reduced to per 
cent. A time-limit of ouly one year w'as prescribed for persons holding more 
than the allowed limit to dispose of the excess holding of shares. The proposal 
now is that the limit should be raised to ten per cent, and five per cent., i.e.,
no person will be able to hold more than ten j>er cent, of the shares of a life in
surance company which hmit will be reduced to five i)er cent, for banking and 
investment companies. Hô êver, no voting rights in excess of the five per 
cent, and 2̂  per cent, originally proposed will be allowed. The time-limit of
one year has been extended to three years and even after three years i f  there 
is still any excess holding over the permitted limit it is provided that the shares 
shall vest in the Admihistrator-Genera! of the State concerned and it will be
the duty of the Administrator-Genera] to dispose of those shares as early as 
possible. He will be able to exercise th« voting rights within the limits as if 
he were himself a holder of those shares.

Clause 27 in the Bill as introduced does not take into account that there 
certain assets which may not be invested, cash, furniture, fitting,

stationery, advances to agents. There are also certain investments outside 
India, Pakistan, held by Indian insurers. The present market value of
suchvassets may be too low* and in view of the temporary nature of the preeetit 
GonditionB it may be a hardship to Indian insurance companies to require such 
afilets to be written down to that value. In the Bill as arflended by the Sel6ct

 ̂ C suitable provision has been made for teking all such items into
- t 11̂ 1̂  for the purposes of equating assets to the liabilities to poKĉ ĥ iieiiB in
 ̂  ̂In ^ a .
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The belect Committee has added further items to the list of approved invest
ments, in which the controlled fund of a life insurer may be invested. These 
items are:

(i) Insurance company’s own housing Bchemasj

(ii) Debentorcs secured on »  property worth at least three* times the amount of
debentures; •

(iii) Preference shares of companies on which dividends have been paid for at l^st'
fivo years; and

(iv) Fixed deposits with financing cooperative banks.
It has now been made clear that once aa investment has been made in an 

approved investment it need not be vacated, if such investment is no longer an 
approved investment because of things happening subsequently. This will give 
some latitude for insurance companies to see whether the investment in ques
tion is only tempOTarily under a cloud or whether it has become a bad investment
ior ever. If the insurer does not realise an investment which has become really" 
bad, Government will be able to step in and ask the insurer to realise that 
investment.

The conditions of service of iusuranee agents have been further liberalized by 
the Select Committee. It is now provided that if an agent has served an in-
:fiurer for five years and has buiit up a business in force of at least fifty thousand 
rupees sum assured then even if he leaves the service of that insurer he will
bt*. entitled to commission on the renewal premiums received on policies secured 
b;> him. However, the amount of commission he will be able to get is restricted 
to four per cent, as against the usual five per cent, he would have got if he 
had continued with that insurer. It has also been provided that on the death
of an agent his heirs will get the commission for so long as he would h.‘ive go& 
the commission had he been alive. Further, service under a chief agent by 
an insurance agent would also be counted for the purpose of counting the 
service in order to determine whether he is entitled to the benefits after leaving 
the service of an insurer. One more concession is that insurers will be allowed 
to make advances to new insurance agents subject to certain restrictions, where
as in the Bill as introduced there was no such provision.

In the Bill as introduced a special agent had to have four insurance agents 
under him, each procunng at least a business of Bs. 10,000 sum assured 
înnually in the case of a small company, or eight such insurance agents in the 

case of a big comi>any. These conditions have been liberalised and now the 
only conditions to be fulfilled by a special agent are that he shô dd have at 
Jeast two agents, and there is no stipulation in respect of the minimum busi- 
Tiess to be secured by such an agent, but he will have to procure by himself 
înd through his agents a business of at least fifty thousand rupees sum assured 

in a year. Further concessions to special agents have been made in the shape 
of allowing them to solicit life insurance business directly and take commission 
as an ordinary agent. A provision has, also been mcluded permitting advances 
to be made to special agents by insurers even if they are newly appointed ones 
and have no service to their credit with that insurer.

Then as regards Chief x̂ gents, the conditions of service of chief agents 
have also been liberalised. In the Bill as introduced a chief agent was required 
to have at least 12 insurance agents under him each producmg a minimum 
business of ten thousand rupees snm assured in a year. This requirenu.'nt was 
increased to having twenty-four such agents in the case of a big insurer. Now 
the requirements have been brought down to six such agents in the case of a 
email insurer and twelve such agents in the case of a big insurer.

In the Bill as introduced it was provMed that all existing contracts between 
chief agents and insurers were to be terminated soon after the coming into 
force of this new Bill. Now this requirement Has been remov^ so that exist

. cQBtrâ te wiU not be jtiwm^at^d âiid f<Jr the
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of the contracts. Only if the unexpired term is longer than ten years in any 
case then the contract would terminate at the end of ten years. In respect of
the commission payable on renewal premiums paid on policies already nrocured 
by the chief agents directly or through the insurance agents before the commence
ment of this new Act the remuneration payable to the chief agents is fixed in
Ihe Bill itself now. The chief agents are to get 2̂  per cent, on such premiums- 
as their own remuneration. Further, if the commission payable to any insur
ance agent under such chief agent is not paid for any reason then 75 per cent,
of that commission would be paid to the chief agent and 25 per cent, would 
go to the insurer for the benefit of the policyholders.

In order to prevent contracts between chief agents and insurers being termi
nated just before the present Bill becomes law and is put into force with the 
object of getting the benefit of higher commission rates under the contracts it
has been provided that all the restrictions would apply to any such contract
terminated after the first of January, 1949.

A further relaxation in favour of chief agents is that while in the Bill aŝ  
introduced any failure to comply with the prescribed qualifications in any one
calendar year attracted a penalty, now it is proposed that such penalty should 
be imposed only if there is a failure in two successive calendar years. The pro
posal in the Bill as introduced that failure in two successive calendar years to
fulfil the qualifications &hc*uld mean cancellation of the contract of chief agency
has been altered to a proposal for such cancellation of chief agency only if there 
is a failure in that respect in four successive calendar years.

As regards principal agents, these agents are only in connection with general
insurance business. The proposal is that this system of principal events who
will be between the insurance agents and the insurers should be abolished after 
a period of seven years. During the period of seven years no new principal
agents should be appointed by any insurer except in the Presidency towns.

Two concessions given to such principal agents are that any business directly
under the control of a principal agent may be placed by him directly with the- 
insurer and this business need not go through an insurance agent. Previously 
in the BiU as introduced a principal agent was prohibited from doing any in
surance business without utilising the services of an insurance ageut. Further  ̂
any principal agent in India who does the Head Office work for a foreign insurer
in respect of the statutory requirements in this country, may get extra* 
remimeration subject to certain resiaictions over and above tiie limit specified 
in the Bill.

Now, regarding Limitation of Expenses and Statutory Associations. It has- 
been decided that the basic limits for expenses which can be incurred by life 
insurance companies as well as general insurance companies are to be prescribed 
by rules to be framed under the provisions of this Act. From these basic 
limits relaxations in respect of groups or classes of insurers are to be made 
annually. While the proposal in the Bill as introduced was that such relaxa
tions should be recommended by the Executive Committees of the Insurance
Councils to be set up and the recommendations were to be approved by the- 
Controller of Insurance before they were given effect to, it is now proposed that 
the Controller should himself decide the relaxations though in consultation with
such Executive Committ-ees. This change has been made in order to infuse 
confidence in the smaller companies as the decision would more or less rest
with the G^emment Officer and not with a body of insurers in which the big: 
^mpanies are sure to predominate.

Shri Sondbi (Punjab); Protection of minority rights!
Slirl Oad01: In tiie Statutory Associations it has been proposed that only

insureiB with Head Offices in India should be full members and other insurers
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fihould be associated with them as associate lufcuibeis. The Indian insurers 
will be able to elect representatives to the Exeoutivc Committees oi taie Life
.Insurance GouncU and the General Insurance Council. However, there will be 
jaominated seats and some of the nominated seats would go to the Associate 
Members so that they will also be able to take part in the deliberations of
4he iUxecutive Committees.

The position of officials who will sit on the Executive Committees has also 
-been clarified. Such officials will take part in the meetings of the Executive 
Committees, but will not exercise any vote on any question being discussed by
the Committees. This will mean that after any matter has been discussed by 
the Executive Conomittees the Controller will be able to take his decision with
out being embarrassed in any way.

These are the main changes. There are certain other minor changes which 
I  need not mention because they are not of great importance. What I want
to say is that the Bill has come out from the Select Committee with the stamp 
«f compromise and in a position in which there seems to be an atmosphere of
eoncord in the conflicting interests and I should therefore be very much un
willing to accept any ame'idment that would alter this situation. I see from 
the Order Paper quite a number of amendments. I may humbly submit to this 
House that any attempt at this stage to change the structure or the basic
considerations on which the Select Committee has reported, would be unfair 
apart from the fact that it may prove disastrous. I would therefore urge upon 
hon. Members that if I am unable to accept most of the amendments, and 
would vote against the rest, except one here or another there, I should he 
credited with the intention that I am doing it in the best interests of the busi
ness itself. 1 should also say that had this Bill been in the charge of my hon.
colleague Mr. Neogy he would have certainly done much better undoubtedly,
he being an abler man with more experience. But the work has got to be done 
and I have done my humble best to give as accurate a picture of the Select
jCommittee’s Eeport with such clarification as I could. I am grateful to the 
House for the patient hearing it has given me.

Mr. Depa^-Speaker: Motion Moved:
“ That the Bill further to amend the Insurance Act, 1938, as reported by the Select 

Committee, be taken into consideration.”
Shri Masani (Bombay): I rise to support the Bill as a whole and I would 

like to congratulate the hon. Minister on the ease with which he has handled 
the burden that has been turned over to him at the last moment. He has 
already indicated that he is not in a position to accept most of the amend
ments of which notice has been given, and I understand that among those 
amendments are those of which I had given notice in furtherance of certain 
objections raised by me in my Minute of Dissent. I will not, therefore, take 
the time of the House at that stage in seeking to move all the amendments 
about which the hon. Minister has imfortunately already made up his mind.
I shall, therefore, take this opportunity to place before the House the rather 
important considerations that arise out of the points which I would otherwise
have covsred. I am grateful to the hon. Minister for havmg appreciated the 
fact that the objections I have raised, however unreasonable they might appear 
to him, are not minor but as he put it of some substance and importance and
I am glad that he raised the matter so that, before this Bill is passed, we are 
at least aware as to what the real issue is.

It is not an issue of planning or of controls. I think in suggesting that,
perhaps the hon. Minister did less than justice to himself and to the minute
of dissent he was discussing. I support the Bill; I support the general system
of controls and regulation, I support the planned development of the insurance 
industry in the interests primarily of the policy holders. I am sure my hon. 
friend really ‘knows that. To suggest that my Minute of Dissent objected to 
the principle of control or of regulation would not, therefore, be correct.
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Indeed, I  am encouraged by my hon. friend's remaarks this morning t© 
present to him at the end of this debate a copy of a pamphlet which waft 
published over m y name as early as the beginning of 1947 called A  Plea for
the Mixed Econom y, a phrase which had not then become current coin on the
Treasury Benches of this country. I  claim, therefore, with pride to be among
those who have stood for the planned development of this country and its re
sources and, as early as 1939, another little book of mine did pioneering work
in that respect.

Therefore, I  am sure the hon. Minister wUl appreciate that we ai*e not
arguing today about governmental controls and that a reference to capitalists
here and capitalists there does not really meet the issue. The issue is very
much narrower: it is a precise one and it arises as between those of us who
believe in control and regulation. Just because we believe in governmental
controls and intervention in economic life, it does not mean that everythmg
therefore is settled and we will all say ‘ aye’ t-o everything that is proposed.
Nationalisers uill argue among themselves; free enterprisers will argue among
themselves, and in the next half century, I  make bold to say that those who
believe in the mixed economy for which the hon. Minister and I both stand
are going to have many arguments as to just how this ecpnomy is to be mixed
between the State and free enterprise, in what proportions, in what doses and
in what manner and I  would like to see the mixed economies succeed as against
undiluted laissez faire on the one side and brutal totalitarian collectivism on 
the other. I  am anxious that in thinking of mixed economy, we should do 
so with the soundest thought and in the soundest manner and not deal with
it in a way which might mar or endanger that democratic experiment.

M y Minute of Dissent was directed to pointing out a couple of blemishes
that spoil what is otherwise a veiy ^ood and progressive measure, and I
would appreciate it if my hon. friend, the Minister in charge of this Bill,
would treat this matter a little seriously, because whether he accepts the
plea i  am making or not is not very important, but what is important is
that this House and this Government should know exactly what are the, limits
of State control and regulation. Clauses 25 and 31 of the Bill are r e ^  the
only substantive clauses with which I have any quarrel. These two clauses
revWl a somewhat outmoded attitude towards governmental intervention and
control. Those who stood for nationalisation at the end of the last century
an ] t^irlv years of this have now confessed in many coimtries that they have- 
learnt many lessons and while they stiU ad\'oeate nfitionalisation, they now
<jonfess that their old ideas of nationalisation are out of (i-it^ and fit for the
scrap-heap. Those of us who have read the pronouncements of Mr. Herhaft Morri
son or Sir Stafford Cripps or other leaders of the British Labour Party are 
aware that they have publicly confessed in Parliament and outside that what
they mean by nationalisation today is something very different from what they
meant by nationalisation when they were in opposition ten or twenty y e p s
ago. They have said that their old idea of nationalisation through workii^
toough the Government of the day and the bureaucracy is completely <mih 
dated and will not serve the Socialist ideal. They have renounced those
weapons and picked up new weapons of nationalisation— and what are these f
They are the fullest autonomy and freedom from intervention or interference
on the part of the Ministry of the day and of the permanent Civil Service for
the^e big Public Corporations that are to be set up in the various fields o f
ent^grise which will run the business of the country, not in the spirit that a
capibalist would rtm it, but certainly with the same elasticity and wi43a th e . 
saii^>.ef&ciency and yet infused with the spirit of public service. They do
lip  want to the. d e a 4 -h e ^  of bureaueracy, either of (^ vil Service
<Mp even of the Minister in Parliament, into the details of administration of the^
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so-called national enterprise. Therefore, you will find tbat iu tba various
measures that the British Labour Government has passed in the past few
years, they have circumscribed and restricted the powers of intervention of
the Minister and his permanent civilian ofl&oers in t^e Ministry to the
irreducible niiniiauiii and they have created Corporations st<arffed and manned
by those who were fonnerly directors and executives in private enterprises,
to run these new public corporations for the public as ii all the public were
ehare-holders in the place of a few moneyed people. That is m y stand regarding
what we should also try to do in this country, because we certainly cannot
afford to neglect the experience of those who have mouthed these slogans and
have found good reason to alter them.

Now, why do I say that these two clauses show an out of date and a 19th
century ratiier than a 20th country approach to the problems as to how state
regulation and control of insurance, or any other industry for the matter of that,
should be worked? I refer to clauses ‘25 and 31, and I shall invite the atten
tion of the House to tfiese tNvo clauses and point out where in m y humble
opinion they go wrong and mar what otherwise is a sound measure.

Clause 2d substitutes a new section tor the existing sections 33 and 34 of
the Act. If 1 may summarize the section very briefly, it authorizes investiga
tion ordered by the Government through their own nominees and a report is to
be submitted to Government by the investigating authority. On the receipt of
this report, the Central Government may, after giving such opportunity to the
insurer to make a representation as in the opinion of the Central Government
may seem reasonable, by an order in ^^^iting require the insurer to take such
action in respect of any matter arising out of the report as the Central Govern
ment may think fit; and then a later sub-clause 5 says: “ No order made under
this section other than an order made under clause (b) of sub-section (4) shall
be capable of bein" called in question in any court.”  An order made under
4(a) directing man to do anything that Government thinks reasonable can
not be a mSrter of appeal to any judicial authority. Now, it * 1 1  he appre
ciated that an ex parte investigation is made. It  is tme t h a t , ,^  evidence of
the insurer who is already in the dock will be taken; he will bitiialled upon to
give evidence on oath, and he will make a representation. But who will be 
the judge? It will be done by an executive authority, namely the Mimstrj’ of
Commerce or whatever other Ministry may be in charge of the administration
of this measure. Therefore, it will be the* Secretary of the Mimstry or a Joii]|| 
Secretary or a Deputv Secretary who will sit in judgment on a citizen or citizeps
of India"  ̂ as to whether they have behaved properly or not and then they will
make an order which is completely unrestricted in its scope. Prom that, there
shall be no appeal. That is the section has been placed before the
Souse. I  ask my hon. friend to consider if he was m the shoes of
that citizen or citizens who might be concerned he would consider that to be
a fair position. The argument given for this rather surprising position is t h ^
there would be delay. Under sections 33 and 34 of 1 he R e se n t Act th ^ e  is
a right of appeal to the courts not only against the ordtggJaat also against the
reference to investigation. At present the insurer who is subject-matter of
this process first- has the right to protest to a court of law and appeal agamst
the very ordering the investigation and he has the right to appeal to the courti
a second time against an order actually made.

It  is true that in many cases delay has taken place through the insur^
,  taking advantage of this clause, rightly or wrongly, to t a ^  the

matter to Court and Government’s cwrders have been delayed. In
B«»bay, I am aware tJi*t in the PoUoe Courts—and may be that thw praetoee 
a llies in other parte o£ the aountry^poUoe proseeutiom are 
intervals of a fortnight or a month from time to baae and ^  maay
months and I am sure * e  InspettoB and 8ub-Inspe^o« and

theae ptMeiwaoBS feel mctwmety agaaperateA wJ>en *h ^ faww
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[Shri Masani]

the man is really guilty, and yet I  would be very surprised if my hon. friend
who is a distinguished lawyer were to come to us for an amendment to the
Criminal Procedure Code and say, because the process of criminal law in this
country has been the cause of much delay and people have remained imder
trial for a long time and not been put in prison, where they really belonged:
“ L et us from now on imprison people without trial in a court of la w ."  Yet
this is the position suggested in this case that because an adjudication process
will take long, therefore we take away the legal right of recourse to courts of
justice of the person concerned. I  think this is an unfair proposition. M y
hon. friend had two alternatives. Two alternatives were specificaUy mentioned
in the Select Committee, but unfortunately Government did not respond.

Shri A. P. Jain (Uttar Pradesh): Is this reference to what happened in Select
Comjjfiittee relevant here?

Shri Oantam (Uttar Pradesh); Especially when the other •ttiing was not said.

Shii Maaani: I  will not refer to it.

ICr. Speaker: I t  is open to an hon. Member to suggest the alter
natives here.

Shri Masani: There are two alternatives and I  would request the hon. !Miuis- 
ter to consider them here either formally or informally. One was that a special
tribunal should be set up of a Betired Judge of a High Court who would be at
all times available to Government for examination and giving confirmation or 
approval to the orders that Government may want to pass, that is, if Govern
ment pass an order and an appeal is made against that by the insurer, it would
not to a court of law which is overburdened with work and where therefore
delay would ensue, but a special tribunal set up of one or two Judges who would
hold an enquiry and give judicial approval to the suggestion. A retired Judge
may be asked to do that.

M y other suggestion is this: Now that the hon. Minister has decided that he
will not accept any amendment permitting appeals to courts, he may ^nsider
giving an assurance that whenever Government pass an order under sub-section
(4)(a), they might agree to consult the Executive Committee of the Life or General
Insurance Company, whichever may be concerned, and ask for the approval of
the ExecutJive Committee to that order. That would be in a way substituting
a jury process in place of judicial process and would be equitable. An order is
passed on the subject matter of investigation. W hat would be the harm if the
party feeling aggrieved were to refer it to the Executive Committee constit»uted 
under this law? In the case of Life Insurance Company the Life Insurance
Executive Committee, and in the case of General Insurance the General Insurance
Executive Committee, would endorse the order made. I  am sure if it is rea
sonable order, as most orders will be, the Executive Committee will endorse the
order. If  in a rare case the Government of the day has exceeded the needs of
the case, the Executive Committee might vary or suggest modifications of the

‘ order. I  shall be grateful if the Minister would consider this. Without any
formal amendment of this Bill, Government might establish a convention and
give an assurance that they will follow it. That would certainly satisfy me.
M y only purpose is that a single bureaucrat sitting in judgment over the "desti
nies and the fortunes of private citizens shall not be the ultimate arbiter.
There must be some other partv', a jury or a judge or a court, who will endo se 
that judgment, and I  think what I  am saying is not only consistent with com- 
mons^se^i^^d what I  had hoped for many years when we were fighting the
coniiination of the Executive and the Judiciary, but with one of the Directive
Princq^g of our Gonstitutaon-^that the ExeoutiYe and Judicial powers shall
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BOt rest in the same hands. This section is a clear case of the Central Govern
ment— the Executive— being also the final judicial authority over the fortunes
-of somebody. I  think it is in contradiction of both public moraliiy and our own
Constitution.

A  suggestion was also considered that we might divide this list under (4)(a)
into two— ^major and minor orders, I  for one would be very glad if Government
could have suggested that certain major orders should be appealable and minor
•orders should be without appeal. It  has been answered that it is not practicable
to draw a line between them. The clause as it stendg says:

“ require the insarer to take such action in respect of any matter arising out of the
report as the Central Government may think fit.”

You will notice that there 1b no limit on what may be ordered. I  agree that
in most cases the orders will be responsible, but we are not legislating only for
reasonable things, we are legislating for both reasonable and unreasonable acts
hoth on the part of Government and on the part of the insurer. A law must pro
tide for both contingencies. Therefore I  urge on the Minister to consider the
alternative suggested by me, namely, of consultation with the Executive Gom- 
mitt-ee and getting its confirmation in cases where the insured party is aggrieved. 
If  it does not confirm, then I  suppose the GovernmCTit and the Executive Com
mittee would \SLry the order to the extent of their agreement.

Shri A P. Jain: If there is no agreement?

Shii Masftni: The hon. Member may suggest any solution. I  have pointed
ont the defects in the Bill and it is for Government and this House to seek and
■Hnd wjiys and means to improve the position. I do feel that one of the sugges
tions made should be accepted. One of these is for the confirmation of the
orders. The House will see that there is no question here of objecting to con
trols or plans. It  is a narrow point. If a man feels aggrieved that the order
passed against him is unjust he should have redress. To-day, sections 33 and 34
•give that right and this clause takes away that right. I  urge that it should not
be lightly taken away but something else should be put in its placf^^f delay has
hampered the proceedings in the past.

M y other point is that clause 31 in the Bill as reported by the Select Com
mittee differs from the original clause 31 as introduced by M:-. Neogy in this
House. The original section 31 gave certain powers to the General Councils for
Life and for General Insurance.

Mr. Deputy-Speaker: Hon. Member means clause?

Shri Masaai: Yes. The Life Council would jp^ve an Executive Committee
which would function in the case of Life Insuran<# and the General Council and
Executive Committee in the case of General Insurance, and clause 31 of this Bill
as introduced said that the Executive Committee in each case would have cer
tain powers. The powers in question are of fixing a limit by which the expenses
incurred by a class of company in a particular year might e i^ e d  the prescribed
limit under the rules. It is a narrow power of widening the bounds of certain
rules that are going to be made so that in the light of business conditions in a
particular year certain concessions may be made where the needs of the case
demand. Those powers were quite rightly to be exercised by the authority to be set
up under the Bill. But, for some reason that has baffled m e; these powers have
now been mysteriously transferred to the Controller— a Government nominee,
a Government official. That I  consider to be a retrograde step. I would like
the original clause to be restored as moved by the hon. Minister, Mr. Neogy.
The fact that he himself moved it and Government proposed it will cert-ainly 
make it clear that I  am not suggesting anything unreasonable or radical or
■revolutionary I  am asking why this change has been made.
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Mr. Hdpu^-Spea]ser: Th.^ hon. Minister was througbout i^ the Select Com
mittee.

Shri lUimaliagaiB Ohettiar (Madras); H e  was not.

Shri Masani: The hoii. Minister explained tc us that this change was made
m  the interests of the smaller companies. That does not happen to be correct.
X will give reasons for that. First of all, let us consider the composition of these
Executive Committees. It is laid down in section 64 Of the new proposed Act
that the Executive Committees shall be composed as follows: two officials
nominated by the Central Government, one of w^hom is to be Chairman ex-officio; 
one non-otiicial not wnnected with any insurance business, also nominated by
Government; five insurance people also nominated by Government to give
representation to tliose .sections of insurance business which may not have
secured enough seats by election; and lastly eight people elected by the insurers,
life or general, as the case may be. Therefore, you have got eight elected repre
sentatives of the industry or trade, five others whom the hon. Minister will
nominate precisely to see that the smaller or bigger companies do not go un
represented. and one non-official and two officials on top of them. In other
words, there will be a majority of Govermnent nominees. Is thi.̂ ; a body which
cannot be trusted with these \ery limited po^vers which the hon. Mr. Neogy
intended to give them? W hy this distrust? W hen you set ujd an autonomous
organisation, show trust in them, give it powers and it will show a sense of
responsibility. If you are motivated by the same suspicious rnentiality that
characterised the old bureaucratic Government of this c^»untr\', you are not going
about the establishment of a mixed economy in the right spii’it. Because, mixed
economy calls for confidence in the Sl'ate on the part of private business and
calls for confidence on the part of the State in private business. If you are going
to treat the elected members on these Executive Committees as irresponsible
people, then, you might as well scrap these Committees altogether, and rula
by Ordinance and by decree. Therefore, when you are setting up these respon
sible bodies, partly by nomination and partly by election, surelj" these small
powers can hi given to them to be exercised, without snatching them from their
hands and placing ihem in the hands of bureaucratic officials. I  am not sayings 
that the officials are not honest; for the most part, they are. If  you are sus
picious about a Committee consisting of elected people and people nominated
by Government, we have more reason to he apprehensive about the whims and
caprices of one individual official. Therefore, I  suggesti that we may go back
to the original Bill, as introduced by Government themselves and not start
by showing a lack of confidence in those who will represent the industry.

A point was made that smaller companies would not be represented. That,
if I  may say so, is completely unfounded. The authoritty for this is found in the
e-ndence led before the Select Committee which ha« been circulated to hon.
Members. I  am quoting from page 44 the evidence of no less an authority than’ 
M r. Banganathan, a Joint Secretary of the Ministry itself. This is what he
said:

"B ut representation on the Council will be by election. Each oompany will have one 
vote. We are not giving any weighti^re according to the premium of the companies. W hy 
do you then fear that the big companies will dominate the show.”

This is what I  want to ask the hon. Minister. I  want to repeat Mr.
Batiganatban’s words to him: ‘ ‘ W hy are yon then apprehensive?”

Shri Bamalingam Ohettiiur: W hat was the reply?

Masani: There was no reply because there is none. The smaller com- 
p^ides a: e in a larget mmiber and the probabilities are that they waii swamp the
whofe sh<¥%̂r and Govermneirt will have to nominate representatives of bigger
companies just t<o see‘ 1 ^ t  they are not wiped out. Therefore, the argumeift
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that the smaller companies are apprehensive iŝ  if I  may say so, without subs
tance and the beqt te^^timony for that is that of an able officer, Mr. Banganathan,
who knows more about this than m ost of us. W hat is the answer to Mr. Banga- 
nathan? There is no weightage. There is a democratic election. On top of that, five
people are to be nominated. In case there is any mal-represeutation, Government
will nominate five people. After all, we have to give powers to this authority
and not show the timidity shown here.

Shfi A. P. Jain: In that case, this provision is for the protection of bigger
companies which will be overwhelmed by the smaller companies.

Shri Kasani: Let me read what one bij? company has said in order to satisfy
m y friend Mr. Jain that injustice will be done neither to smaller companies nor
to  bigger companies. This is from the evidence of Mr. B . K . Shah of the New
India Insurance Company, one of the bigger companies, and this represents the
sentiment of the entire industrv^:

‘ ‘The piovisiom in the Bill in regard to the General Insurance Council and the Insurance 
Association of Indiw do not go very far. We are thinking more or less from an ideal point 
of view. We arc a country where insurance is likely to develop very fast, and -we want 
that this institution should be built on a sound footing. We want the Insurance Association 
of India to l̂ e thn pirot of the whole of insurance business so that, in regard to any 
question— not of lif ĵ insurance or general insurance in particular, but of insurance as a 
whole— this will be the institution competent to spealk wnth authority. Therefore, what vfe 
want is that il should not be just a beautiful dummy, but it should be properly constituted. 
In regard to the General Insurance Council, we want that the basis of the constitution 
shoiiM be in it— not the details, but the fundamental basis should be there. These are 
democratic institutions and let them remain democratic. That is our submission. Wfr 
shouM see tl:at the element of democracy is not outlawed.”

1 do appeal to the hon. Minister in the light of thiii offer of co-operation
and of l»he olfer to take the burden that the industiy has shown, not to spum
it, not to show suspicion and lack of confidence, but to deal with it in the spirit
in which ii has been extended. W e are confident that those who run the busi
ness will throw up the best in them and not* the worst and that the power of
coiitrol and regulation will give a right lead and take the country fcpvard. It is 
in that spirit that I would once again suggest that these points may be consi
dered.

It  is because I  *m  anxious for the success of this measure, for the success of
planned economy and for the success of Government regulation and control on a
Bound basis that I have taken the time of this House. I  do feel that in the light
of what I  have said, which I  am sure has the support of a large section in this
House, the hon. Minister will consider whether both these points cannot be met,
if not in the precise way in which I  have su g g e ^ d , in some other way, and
I  do urge on him tihat these two points are blemishes on a good measure aiKl that
they need serious attention on his part. I hope I have not mude a speech in 
a debating spirit. I have tried to carrj  ̂ conviction to nkv hon. friend the Minister
in charge of the Bill. It is in his hands to accept the suggestions or noO. But
1 do urge on him that it is not just a debating point. H P can, as a clever
lawyer, give an answer and make it look as if my contentions are without any
grounds. The point is, that in one case the jurisdiction of the court has been
ousted and in the other case, powe:-s which were intended in the original Bill t©
be exercised by the autonomous body to be set up under the Bill have been taken
away. In both cases, it is a narrow point. It does not spoil the BUI; it will
imwove the BiH considerably if the hon. Minister will accept the suggestions in
t h /  spirit in which they have been made.

S&ri G>autam: I  congratulate the Government for placing this Bill before- 
this House even when the Minister in charge of tfee EiH is not able to be priê  
sent in the House owing to his illness.
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[.Shri Gautam]

This BiU has a long histoi-y. I t  is for the last six years that attempts are
made to introduce an amendment to the existing Act of 1938. In 1944 a Select
■Commitftee was formed and a draft was handed over to it, and the Select Com
m ittee worked on that draft and submitted its report. A s the term of the Assem
bly expired, automatically, the Bill also expired. A  Committee under the able
leadership of Sir Cowasjee Jehangir was appointed in 1946 and a report was
£ubmittted by that Committee. On the basis of those recommendations, another
Bill was drafted and submitted to another Select Committee. But, for reasons
best known to the House and to the Minister in charge, that Bill also was with
drawn in 1948. This report of the Select Committee which is now before the
House has tak^i enough time and my friend Mr. Sidhva m ust be happy, for last
time when the Minister asked for extension of time he opposed it for fear that
:the Bill might never be brought before this House. For these reasons I  specially
■congratulal«e the Government for having brought the Bill before the House,

I  will not take up the time of the House regarding the contents of the Bill,
-as the Minister piloting the Bill has clearly and exhaustively dealt with all ^ e
points that the Bill deals with. Therefore, *1 will deal only with one point which
forms a part of the not-e thati some of us, including myself, appended to the
Beport of the Select Committee.

M y fear is that in spite of the efforts that are being made to safeguard the
int-erests of the policy-holders by way of putting restrictions in investment, on
■expenditure and such other things, I  am sure people will find a way to manipu
late things in such a way that the interests of the policy-holder M'ill not be as 
■safe as we would like them to be. It  is surprising that in an industry which
does not produce anything but only keeps accounts— out of 191 insurance com
panies only 43 have been able to declare a bonus to the policy-holders 30 per 
<?ent of the premium money is spent on expenses. For every rupee that the
poor Indian has to pav to*̂  the insurance company five annas are spent over
management and dividend to the shareholder. If I  tell you that I  am prepared
to take your money to the bank and that you will have to pay me five annas
pe:’ rupee for that, would you not trep.t me as a lunatic and turn me out of
your house?

Mr. Depiaty-Speaker: I  think it is the other way!

Shri Gautam: Yeti this is the case and this Government of ours and this
House of ours is tolerating it and not asking the people to get out of the indus- 
trv and thus save these five annas. I  am quite sure tJiat the intierest of the
policy-holdc.r will not be safe, unless this industry is nationalised straigtway
here "and now. If you do not nationalise it I am sure this Bill will not  ̂safeguard
the interest of the policy-holder. The Bill may be passed this session but after a
year or two when we compare notes we will find out that we have miserably
failed in safe-guarding the interestte of the policy-holders just as we failed by the
enactment of 1988. Therefore there is no other course left but to nationalise it.
This is an industrv which will not suffer if it is nationalised, because production
will not go down." The people whose interests are vital in the industry will not
suffer After all what are the interests involved in this industry? The primary
interest is that of the policy-holder. H is interest wiU be safe, the express
will be lower and the resultl will be either the premium would be lower or the
bpnus m il be greater. In both the cases he will have better return for the money
that he pays th«^ what he is getting today.

Inhere are certain objections raised against nationalisation. M y friend Mr.
Hasani and I  were together when the Congress Socialist Party was form ed..,..,

S M  Q’adgil: Sad memory.
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Shri Gftutam: I am a conservative living in the rural areas and working 
among the masses and I  do not get the latest ideas of the world, because I  am
a man living in the rural parts.......

Ad Hod. Meoiber: But you have been to Europe.
Shri Gautam: I have been to Europe but it is too late in my life to change

my ideas.......
Shii Ckidgil: And yet you have done w ell!
Sliri Gautam: My friend Mr. Masani lives in the most cosmopolitan city of

ttiis country and he is associated with the best industry in the country. I  am 
proud of him. But I am sorry that he is connected only with the best industry
and he cannot see the other side of industries. He cannot see that the indus
trialists of iJhis country have got the other side also. They are not all Tatas who
have got a clean record of their industries. This Bill has been brought before
the House only to safegiiard the interests of people against those who misbehave
and could not manage the industry properly. Otherwise what was the necessity
for this Eill? If these people could carry on their business honestly, patriotically
and in the best interest of the policy-holders, it would have been none of our
business to interfere with the affairs of an industry which is running well. W e
have come to the conclusion that this industry is not running well. I  do not
know how many supporters I have in this House but I  for one have come to
tbe conclusion feat industry which is in private hands, whether insurance or
any other industry, is not being run well and the people in charge of it are not
acting patriotically and in the best interests of the country. I  am not one of
those who abuse and accuse only the people in charge of the insurance industry. 
The managers of this industry are as good or as bad as those of any other indus
try. I do not forget the memories of sugar, cloth and other muddles. They have
been very unfair to the country and you cannot compare this industry to the cloth, 
textile or sugar. Therefore it is none of my business to say that the people
in charge of this industry are the only bad people and the others are good. Mv
point is that the industries which are in private hands in tfcis country, with the
exception of one or two, are not doing their duty. That is my grievance and 
complaint.

Certain objections were raised against nationalisation. One is that if this
industry is nationalised you will not be able to get all the technical and expert
Imowledge that is required for this industry.

Shri A. P. JaiD: It does not require any expert knowledge.
Shri Gkititam: My friepd, whose opinion I  value very much and with whom

I  am in greater agreement than perhaps with anybody else, says that it does 
not require any expert knowledge. But assuming that it does, it will be a slur 
on the patriotism of those who are running A is industry today. If these 
people can serve their masters today, I tell you, they will be too glad, more
than glad, to transfer their services to Grovemment and serve this industry 
better, because they know that if they serve under Government they serve the
whole natiom, »ot a few individuals. Therefore, afl the expert knowledge that
is available in the counlay will be at the command of this Government and 
Government will be able to make use of it in the way that it thinks fit.

The next point is thail nationalization will save a lot of expenses. At presen î 
there is duplication. There are— Î don’t know how many exactly— f̂ifty or a 
hundred or even more insursmce offices in this very City of Delhi, one com
peting against the other, one abusing the other, one trying to create con
fidence in its own company and trying to tell the insured or would-be insurer® 
that the other companies are too bad and that they should not go in for fcftis 
or that eompany. It is not a propaganda for insurance, it is a propaganda fw
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Gauta^J

particular insurance company as against all others, and this creates con- 
iusion in the,minds of the people. If the industry is nationalized, there would
be a drive on the part of the Government and of all o f us concerned Miat 
insm-ance, so long as private property lasts, is necessary for every individual 
and every individual must get himself insured. And when insurance will be
with the State, it will command the utmost confidence because so long as 
Government is there, people’s money is safe; that is not the case with the

private companies. Therefore, not only will the expenses be reduced, but
tihe people will become more insurance-minded and there will be more of in
surance business at less cost because duplication and competition would go.
With the expenses reduced, there would be either lower premia or increased 
bonuses.

Then there is the other point which is sometimes raised: Have you got
the necessary money to nationalize it? Have you got the necessary money
to pay to these insurers, to the people who hold shares? That is one of the 
questions always asked by Members of Parliament if any proposal for nationa
lization is made. But I submit this is one of the easiest things to nationalize
because the money of the shareholders is much less than the money paid by the 
policyholders. The life fund is much greater and therefore it requires no money
•out of your own pockets. On the contrary, it will give tens of crores every
year to Government for national planning. This Govemment is starving for
money. It is closing down all the development schemes which were planned 
under the guidan*je of the hon. Minister who is piloting

this Bill. My hon. friend is starving for money and he is closing 
down the schemes that he had planned. I suggest to him particularly, that 
if he wants it here is an avenue for him. Is he prepared to make use of it?
I f  not what are the reasons? If you get tens of crores of rupees every year, 
you ca*i try to develop these schemes which are in the best interests of the 
masses. By dropping these schemes, you have ceased to be a welfare State to
that extent. Therefore, I submit that this will be an avenue of income which
you will get and which you cim make use of. You will be serving the masses
by developing those schemes. You will be enriching your country. Therefore,
I do not find any reason why this industry should not be nationalized. If it
is not going to be nationalized, then in spite of the fact that I  am one of those 
who bav« agreed to the report of the Select Committee, I have got my own
doubts that even this Bill will not be able to protect the interests of the policy
holders because the insurer, the capable people who are at helm of affairs of
the insurance companies, will, with the help of the able lawyers that are avail
able in this country', be able ^  fiiid loopholes in this Bill and they will be 
able to make lise of these clauses in their own interests. Therefore, I submit
that the only course left, in the interests of the policyholder, is nationalization.

There is one other thing that is often said to us: the agent would suffer.
I submit that it is just the contrary. ,

Mr. Deputy-Speaker: I don’t know if it is necessary to elaborate this point
■because Hule 81 of the Buies of Procedure says:

“ The debate on a motion that the Bill ap reported by the Select Committee be taken 
into considoration shall be confined to consirieration of the report of the Select Committee 
and the matt- r̂s referred to in that report or any alternative suggestions consistent with 

the principle o f th6 B ill.”

The principle of ;|he Bill has already been accepted. I  did not want to
interfere with the hon. Member wheii he referred to nationalization; certainly
it is one of the important issues. But we have accepted the principle of the
Bill and he need not dabprate or go into it further. The hoh. Member may
•speak pn poin^. T̂ e n ^ d  not be elftbotate..................
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. Shri Qaatam: A word more and I have dorle. I thmkmg in my
xnind whether the Bill would satisfy the needs for which it is placed beiore
us, and I  have got my own doubts. I  was proposing an alternative to this
3 ill  because I  had my own suspicions. But in view of your ruling, I need not
’take the time of t]je House. Only I would again warn this House that this Bill
will not work, it will not suffice, it will not safeguard the interests of the
policyholders, and the sooner Government places a Bill before the House for
the nationalization of this industry, the better for the policyholder, the nation
<md all concerned.

Siiri T. T. Kritimametiiaii (Madras): I shall bear in mind the ruling that
jo u  gave and I  propose to stick to the four corners of the Bill as it has emerged 
from the Select Committee. The House is aware that at the time this Bill
was committed to the Sdect Committee, I had some criticisms to offer. Of
course, I was aware at that time that what I said was not by any means unique
because I think the large majority of the Members of this House held the same 
views as I had given expression to at that time. But, I accept this Bill

it has emerged from the Select Committee. There are a few modifications
which might be necessary in order to make the working of it smoother, but at 
the same time I recognise that when a body of people h&Te spent months,
-oftentimes under your leadership, in examining the various provisions of this
Bill and, as my hon. friend the mover put it, have acted in a spirit of concord
and amity and have produced a revised Bill, I think we have to accept it.

In this conneition, I would only like to make one reference in regard to
ithe scope of this particular measure before us as it has emerged from the Select
Committee and in regard to what w’e should do hereafter. Apart from this
'question of nationalisation or otherwise, it ŵ ill be worthwhile recognising that 
insurance legislation as it has appeared so many times in this House and about 
which you, Sir, are familiar and I am also familiar to some extent, has been
more or less an attempt at policing the insurance trade. The attempt has been 
to see that fair-play is ensured to the pohcy-holder, that the administration is 
kept rciisonably safe and within proper limits, that risks are avoided,, that the 
tendencies shown by semi-scrupulous capitalists and adventurers are curbed and 
that a certain amount of policing duties are conferred on the former Superin
tendent of Insurance and now the Controller-to-be under the new scheme. If
my hen. friend Mr. Masani thinks that the controls which he likes,—which he 
believes are necessary,— ĥave gone too far, 1 have only to submit that it is a; 
matter of opinion as to how far you want the conti'ols and as to how far you do 
not want the controls.

Shri Masani: I did not say so.
Slui T. T. Krisbnamachari: He may not have said it expressly in those terms 

but that is what I understood from liis speech, and I quite recognise that my
knowledge of the English language is very inadequate compared to his. But I
would ask my hon. friend Mr. IVIasani for the time being to give up his very 
well known plank of fighting authoritarianism and pleading for democracy and
<;o!me down to the. realities of the situation a« they exist now in the insuriince 
trade. As my hon. friend Mr. Gautam put it, Mr. Masani is associated—very
fortunately—with a concern whose reputation for fairness and integrity is very ; 
well known in this country. He is a lucky man. I envy him his good luck, 
but I do feel that he has got to envy the knowledge that we possess of the under- 
^orid in insurance business which is-^perliaps u^ortunately— denied to him, or 
•gainst which he is deliberately closing his eyes.

You, Sir, are aware in yoiii'Jon^experience as a Member of tliis House bow
"times without number you ai;id other^eople who worked with you have had to ̂  
« ^ k  febout the vagaries in the irifeuiAhfce ti^de; how compianieB have been
changing hands with a greater eia^ and a ^eiiter frefedond than a demi'mondaine.
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and how the whole position is that, so far as insurance companies are concerned^ 
they are often run by some capitalist, entrepreneur or an imscrupulous adTen- 
turer who merely wants to make huge profits out of the fact that he is in control
for all the time the money that is there in insurance companies is inviting adven
turers to come and try their hand at getting control over it. If my hon. friend
Mr. Masani will face the reaUties of the situation, he will have to face the fact
that the policing efforts that we in this House have all along concocted have
proved futile against the ingenuity of the unscrupulous, against the ingenuity
of the semi-rich and against the ingenuity of the entrepreneur and capitalist 
who has a very big part to play in the mixed economy which my hon. friend
cherishes, if he does that, he will realise that we have not gone as far as w& 
should possibly go. I admittedly restrain myself from referring to the obvious
choice, but it may be that the administration of this country which is now en
trusted to the Congress Party— and which Party will have to stand the test
of scrutiny and judgment by the public who have entrusted them with the ad
ministration— ŵiil before long realise that the police powers granted by us to
Government under this Bill are not adequate to safeguard the unfortunate policy
holder from the rapacity of individuals who are unscrupulous.

Shri Sondhi: Why so many adjectives?
Shri T. T. Kriahnamachari: Adjectives are the salt of life and if my hon.

friend Mr. Sondhi had taken a little more salt he would be happier.
My plea to Mr. Masani is this: please drop high flown ideas of mixed eco

nomy. We are here to do some business. We are all here combined to see if
we can possibly save a type of institution which is primarily a public utility
institution from being misused for the purposes of the gain of a few individuals. 
There is no use comparing insurance with ordinary business. Insurance is not
a business in the ordinary sense of the word. There is no justification for
iixsuranoe to be carried on unless it is a public utility.

Shri Tyagi (Uttar Pradesh): It is gambling.

Shri T. T. Krishnamachari: That is the line on which I would like to develop
this argimient, if I may. The point I wanted to make is this and I think it is
in part an answer to Mr. Masani. All along, in this House we have tried by
means of police powers to guard the interests of policy-holders. But I  think
that we have not really served the interests of the people of the country in pro
viding for them a public utility of this nature, cheap, ef&cient and something
which will be satisfactory. This morning I was reading in a Financial Journal 
•jhat is published in this country the communication from the London Corres
pondent of that Journal, and I foimd in the Insurance Notes of that Journal 
a very significant statement. The Correspondent says that Insurance Com
panies in the United Kingdom are hard put to it to reconcile the fact of the
static or diminishing income of the individual and the rising cost of living and 
the desire of the individual to provide for some security for the future. How
best insurance can serve those people is the problem of the Insurance Companies
In the U. K. today. It may be that that is a real problem or that it is a mere 
poser. But in this country, with standards of living almost shameful as com
pared with the standard of living in the West; with the expectation of life far
below that of people i’.i the W est; with the necessity for securing provision for
the family much greater than in the case of people in any other country;— ŵith 
nil these things , has Ihe time not come for us to see if this great public utility
ierves the people better and that we provide a type of insurance 
"T^h is cheaper than what is now provided by the Insurance Companies‘A 
£ t'link that both the Government in this country and the Members in this Hous& 

as well as those people who are connected with Insurance Coni^anies— Î mean
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executives of those Companies who are no doubt worlang loyalljr for the
btjueiit ol the people— all ol them have got to apply th^lr mmdtt to see if we
cannot make thig public utility really a public utility by providing msiirance 
tel d reuisoiiable cost, bo that a much larger number amongst the people of this
country would benefit. There is no denying the ftict that at the present moment
insurance is not attractive to the people ot this country. It may be because the 
cost of insurance is very or it may be that is why th© cost of insui’anee is very
high. Canvassing has to be done; agents have got to be paid; tiers of agents 
have to be maintained; expense on advertisement has to be gone into in a 
very large measuie— by all companies at the same time— în order to keep up this 
competitive spirit that goes hand in hand with the mixed economy that we want. 
VV'e want sc many Companies to flourish. We do not want to interfere with
then' rights by denying the right to go to court against an order passed by the
Controller— which my hon. Iriend Mr. Masani considers to be the very essence
of authoritarianism the taking away the right oi the ordinary citizen to go
A court of law. But i  do feel that the time has come for us to realise that this 
is not a competitive trade at all. I read the evidence, the record of evidence
from which my hon. fiiend quoted—the evidence of iVIr. K. B. Srinivasan of
the Oriental Life Insurance Company. He has said that they had changed the
premium rates of Oriental Life live times during a period oi twenty-five years. 
And sometimes they had to raise rates because the interest earned by tliem
on their investment has been rather low'. Well, if that is the service that the 
insm’ance is doing to the public, I am afraid there is not much justification
for us to bother ourselves about it in this House, Government must think of
ways and means of not merely curtailing the expenditure of insui-ance com
panies under the clauses that lind a place in this amending BiH, but also to
see that wasteful competition does not really exist even tfhough my hon. friend 
would not hke to interfere with this competition spirit so essential lor a mixed
economy. But what is the competition that exists among these insurance 
companies; They all work under one tariff scheme. The on^fjSpipetition is 
that one company is better placed; one company is a soundei^g^i^ern and its 
life fund is bigger. This kind of waste we have to avoid becaiie every pie will
harve to be saved so as to make insurance cheaper to the average man in this 
country. 1 do hope that futui’e legislation in this House will be dn*ected .towards 
pi'oviding life insurance cheap to the people, without wasteful expenditure, 
so as to uiake—reven compel, if necessary— everybody to msuie his life, instead 
of leaving it to the cleverness of an individual canvasser to make a person 
take a pohcy or not. Looking at this matter from that point of view, 1 have
no doubt that I  am unable to look u p ^  the insurance industry, or business, 
as one may call it as a competitive one, os my hon. friend Mr. Masani wants
it to be. If my hon. friend will look at it from that point of view, I have no
doubt that he will withdraw all the objections that he has raised to the investi
gation powers of the Controller as also to the question of a nominated bloc in
the executive nommittees, in the two different types of executive committees
envisaged in this measure.

What is the serious harm in these investigation powers given to the Con* 
troUei’ of Insui-a^ce. My hon. fiiend said that sections 33 and 34 of the old
Insurance Act were much better. If that were so there was no need for an 
amendment. Actually, our experience has been that it served no useful purpose 
at all. It is all right for you to allow # lo t  of freedom. But that freedom has 
resulted in the position in which the insurance industry finds itself today and I
am sure Mr. Masani, with all his eloquence, with aU his keen sense of per
ception, cannot deny that the insurance industry is in a parlous state. "What 
exactly is sought to be done by clause 26 which relates to the new section 83,
It empowers the Central Government to;

‘ ’require the insurer to take such action in rewect of any matter arisine out of ih«
report as the Central Qoverninent may think fit; or
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direct the Controller to apply to the Court for the wiuding up of the insurer, if  a 

company, whether the registration of the inaurer has been cancelled under 
clause (b) or not.”

These are the two matters which are not appealable. Clause (5) of this pro
posed. section 33 says:

‘ ‘No order n)ade under this section other than order made under clause (b) of sub
section (4) shall be capable of being called in question in any court.”

Actually, the really important portion of sub-clause (4), namely ‘ ‘direct the 
Controller to cancel the registration of the insurer ' has been excluded from this 
embargo, so far as appeal to a court of law is concerned.

Well, my hon. friend Mr. Masaiii has not told us what are the types of orders 
that the Controller can possibly issue to these people, how could these orders be 
unreasonable? In what respect will they be unreasonable? What is the per
sonal interest that the Controller will have in teasing an insurance company
which is a corporate body and is not a private business. Any Controller, any 
man who holds the position of the Controller must realise that it is not a matter 
where vindictiveness can come in. How can you really say that the Controller
can be biased except on a judgment of facts? Even assuming that he 
could be, what is the extent of mischief that could possibly be done by an officer 
of Government who has to be responsible ultimately to the Minister, who in jLurn 
is responsible to this House?

Exaggeration is an art w'hich can be played to perfection and I  have no 
doubt my hon. friend Mr. Masani, being a poiished orator that he is, could
exaggerate innocent facts to be enormities and condemn a Bill practically with
beU, book and candle.

Sliri Mas^; I  supported it.
Stoi T. T. KriBluiaTnachari: Yes. But what is .the use of a support which

is very very half-hearti^d, which says this Bill is authoritarian in its structure 
when actually some of us feel that with all the authoritarianism that we have 
endowed this Bill with, Government may not be able to check the mischief that 
is now rampant so far as the insurance industry is concerned.

On the question of nomination, we who have been in the Legislature in the
past and have so often condemned the Government of the day for using the 
power of nomination to safeguard the Government's interest know very well 
bpth sides of the argument. My hon. friend Mr. Masani like a clever lawyer—
I suppose he has perhaps been trained as a ’ lawyer, 1 do not know—culls out
B single sentence, a single statement, from the evidence given by an officer 
who.was not aware all the time that !Mr. Masani might misuse his innocent 
statement to supports a cause which could not be otherwise justified. He has 
merely taken the statement of an official, not even his evidence, but an answer 
to a doubting Thomas, not one of the intellectual doubting Thomases like my
hon. friend Mr. Masani, s  person who was rather afraid that this executive
council will do no good to small companies. As I said this answer of Mr. 
Banganathan on page 44 of the record of evidence is a very innocent answer. 
Unrelated to the context of the situation, it may look as though it was an 
admission of enormous import in favour of the proposition that my hon. friend 
Mr. Masani wants to bring home to this House. But looked at from the context
it means nothing at all.

Sliri BCasanl: It means exactly whai 1 said.
Sliri T. T. Krishnamachari: Persistence, I suppose, is Mr. Masani s parti

cular virtue and I wish him luck, but he is not ^1© to carry any conyiotion
thereby. ‘
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Shri Masani: Not to you.
Shii T, T. Krirtmamadiari: What is this question of nomination? Mr. 

Masani accuses the Select Committee for having departed from something
which was wholesome, something which was piu'e, something which
was sacred which the original draftsmen, the officials in the Gmvemment 
of India, had put before the House and which the Select Committee has altered 
without any oonsideration for the high principles of democracy and the hatred 
of all forms of authoritarianism which must go along with it. The position is 
that certain interests could not be given an elective right, particularly foreign
interests. Actually the foreign interests would like to have separate electorate. 
Mr. Masani would perhaps concede to them that right, but we are not going 
to do that%

Foreign interests there are in this country. We acknowledge the fact that 
they have played a useful part and in the sense that insurance is to a certain
extent still competitive they can still operate as a moderating factor. They
played an important part in the sense that they provided you with facilities
for reinsurance. Whether you like it or you don’t like it you cannot exclude 
them in fairness. You have to give them some representation. Government 
says we will nominate you to Executive Committee. In the process of exami
nation of different aspects of the Bill they find that the voice of bigger com
panies ifi so great and the limitations that the Bill puts on the smaller com
panies so many that they will one by one get amalgamated to a bigger concern
—-the big fish swallowing the small one. Government will in that case give 
representation to one or two small companies by nomination. The whole series 
of arguments that we have used in the past against the (British Government 
Mr. xMasani wields against the present Government. How is this nomination
iniquitous? I do feel that there is no use importing the hang-over of the past.

 ̂ In this present instance I feel that nomination is essential and it is
‘ good. It does not otTend against the principles of ,democra4?.y. If

you give up nomination which is used in order to provide for the^^epresentation 
of interests which cannot otherwise be represented, which in fairiiess you must 
allow representation for, well, you are misusing the very ideas of democracy. 
At certain times it is impossible for us to provide by election for the represen
tation of certain int-erests.

Mr. Beputy-Speaker: Is there any provision for the nomination of any
of the policyholders in these Councils?

Shri T. T, Krtshnamachari: Sir, I must bow to your better knowledge of
this particular matter, but I do feel that so far as nomination is concerned
Government’s hands are not fettered at all. Government can choose their no
minees far and wide from all classes of people. That is my view of the situa
tion, hut I must submit to your better knowledge. But so far as nqjoaination 
is concerned I see nothing wrong in it, nothing against the fundamental prin
ciples of democracy. Even in the Constitution we have provided for twelve
people to be nominated to the Upper House because of their eminence, merely
because they won’t seek election, merely because we wanted the cream of in
telligence and character of the country in the X?̂ pper House so that their 
advice might be available to us. We have provided for nomination advisedly. 
We have not allowed the hang-over of the past, our dis-like of all nominations 
when the British Government misused it in such a way that it became an 
anathema to us to det-er us from that step. I‘ do not think there is any use 
my hon. friend Mr. Masani raking up the past in order to make us approve 
of an objection which he now holds against this particular provision which
objection in my view is absolutely without any substance and t^e provision 
cannot really either vitiate the character of the Bill or put any hurdles in th© 

of the proper working of the Bill.
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My hoD. friend Mr. Masani suggested that bo far as the use of the powers 

of mvestigation under clause 25 is concerned the Controller should consult the
Executive Committee and be guided by them, after acting under the powers
he has under this clause he must get the consent of the Executive Committee 
and if the Executive Committee does not approve of the same he must revise 
his action or completely drop it. It would be rather difficult once the Con
troller takes an action against an insurance company to completely undo it.
Therefore a ccnf<ultation post facto is well nigh meaningless. But I would
like to suggest to my hon. friend the Minister that he might, if he likes, con
sider along with his experts the idea that there might be provided some kind of
advisoi7  council to be connected prior to action being taken. The advisory 
council cannot be a big committee; it has got to be something very small. I
might throw out a suggestion that it might be a very small committee com
posed of, if it is possible, the Deputy Governor of the Reserve Bank or a senior 
official of the Reserve Bank, the Controller himself, and the Chairman or
some senior member—but preferably the Chairman—of the Executive Com
mittee of the appropriate Council, that is to say, if it pertains Life Assurance the
Chairman of the Life Committee or if it pertains General Insurance
the Chairman of the General Insurance Committee. Some such scheme might 
be evolved. Of course it is not much use putting it in the statute. It is not 
much use making it an obligation. It is not much use making it a possible 
matter to be taken to a court of law, in spile of the express provision against 
the matter going to a court of law, on the groimd that such and such a con
dition has not been fulfilled and therefore the matter could be taken to a court.
But I  would ask my hon. friend the Minister to consider this suggestion that 
a small informal advisory council might be set up for such occasions and 
Government might direct the Controller to consult this advisory council and 
take appropriate action. That might provide some safeguard against hasty 
action and also against any vindictiveness which I however think is very unlikely 
to be shown against any insurance company.

That in my view deals with more or less the objections that my hon. friend 
Mr. Masani has put forward. I appreciate that he has to put forward those
objections because he has appended a Minute of Dissent. And be has had to
append a Minut-e of Dissent because the dictates of his conscience direct him 
that he should. There is no quarrel in regard to that. My complaint is that 
a very small matter is being exaggerated and made big to show that his attitude 
is justified and that the Minute of Dissent is justified. I have no doubt the
House will realize that he is perfectly entitled to hold that view and it is a 

, view that can be pressed. But in the circumstances of the case, in the pecu
liar state in which insurance business is plaeed, in view of the fact that these 
powers may not be altogether adequate and probably Government might have 
t/» come very soon with another measure putting the screw on a little more 
tight so that our friends in the insm-ance trade who want to buy our compani<^s 
and utilize the free portion of its funds for their own purposes may not be 
able to do so, his objections cannot be entertained. I have no doubt in my mind
that even in regard to one or two cases that I  am aware the (Bill may not
completely fit the picture and be able to prevent n;ischief. But t believe this 
Bill is an honest and fair attempt, and as my hon. friend the Mover put it, it is 
based on a certain amount of concord amongst the divergent interests in the 
Select Conunittee. And considering that my hon. friend Mr. Masani cannot 
find more than two objections to this measure and considering as I have no 
doubt that the Government have gone as far as possible to placate vested in- 
teresfs in this matter, I think that my hon. friend the Minister cannot hut 
reject the amendments tabled by my hon. friend Mr. Masani, when he moves
them or if he m e m  them, on the pleas that he has put forward before the 
House. ‘
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Shri Mafiani: Let him speak for himself.

Sliri T. T. Krishiiama< îAri: I  am speaking for myself only. In using my
feeble powers of persuasion I wanted the hon. Minister to reject my hon. 
friend Mr, Masani s amendments and see that the Bill goes through without 
being diluted in the manner suggested by my hon. friend Mr. Masani.

Mp. Deputy-Speaker: Mr. Eamalingam Ghettiar.

Ajl Hon. Member: Sir, are only Members of the Select Committee allowed 
to speak on this?

Mr. Deputy-Speaker: T nm r.al'inp ..r> of the Select Committee
because they had no opportunity to speak at the stage when the Bill was re
ferred to Select Committee. Others also wiU be called in their turn.

SJiri Sidhva (Madhya Pradesh): Can those who were not on the Select
Committee also contribute to the debate?

Mr. Deputy-Speaker: Unless the closure is applied and unless the Speaker 
feeis that there has been sufficient discussion, the debate will go on. It is a 
question of turn and the Speaker will try to see that there is a balanced
debate. Nobody need be in a hurry.

Shri Bamalingam Ohettiar: I am a great believer in mixed economy, pro
bably stronger than either Mr. Masani on the one side or Mr. Krishnamachari 
on the other. All the same, I do not agree in the sort of mixed economy
which either of them wants to develop in this country. Mixed economy can
only mean the de-velopment of private enterprise in the coimtry and allowing 
private enterprise to be encouraged and developed in all possible ways.

[P a n d it  T h aku r D as  B h a e g a v a  in the Chair].

No such thing will be possible so long as the supply of power, banking, 
insuranĉ .̂ and probably transport are all arranged in such a way that they
are available to the big as well as the small and they are able to help
privaie enterprise of the small sort as well as of the big sort. Now what hap
pens in this country is that every big industrialist has got a bank and an in
surance company behind him and controls the resources of these institutions 
to the best advantage of his own enterprise. The smadler enterprises suffer 
very greatly; they are not able to get finance; they are not able to get proper
insurance facilities; they are not able to get proper s\ipply of power and ofiier 
things. Jt is that way that our industry is being handicapped. It is not poa- 
eible for private enterprise to come up at all and start new industries, because
of this fact. I know that even in an industry like the textiles there was so
much trouble and all these banking companies joined together and imposed 
their own conditions. It is on that account that one has to see whether the 
insurance business ss it is carried on at the present moment is serving the in
terest of the country or not. I for one, will say that so long as they are based 
on the present system, they won't be in a position to help private entwprise
nor develop the mixed economy about which we are all so particular. That 
is the first point which has to be considered and secondly, we have got several 
Governments introducing compulsory insurance. We have already legislated 
for compulsory insurance of motor cars. Several of th© States are introduc
ing legislntion for compulsory insurance of their servants. In these fields no
special effort is necessary to procure the insurance business but all the same 
the insurance companies and their agents are claiming huge profits i(x the
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purpose of procuring this custom. I do not see how that can be justified.
I also said that the vast resources of this insurance business are now available 
to big enterprise. While Govenunent has been asking big enterprise to subs- 
cril>e for their needs, they have not come lorward. I  do not see why Govern
ment should give up control of these vast resources, a part of which at least 
will be built hereafter by G’overmnent action to be made available only to big
enterprise and not be made available for their own development purposes. 
These are some of the considerations that insurance which is a public utility
concern as Mr. T. T. Krishnamachari agreed just now, should not be allowed 
to be in private hands. It should be in the hands of the State.  ̂ The one 
objection taken by Mr. Masani was: “ Where areihe people to work it. You
do not want the bureaucracy to run it themselves? Do you think that all the 
clerks in the office will run big concerns?”  Nobody who thinks of the state 
imdertakiug concerns now thinks that the clerk in the office is going to run 
the show. " We all know that business is business; business has to be done
on business lines and by people who have got business experience. So. if the 
state takes it up, certainly it will employ people who have got experience of
business to run these concerns. So there need be no fear on that score.

Then, it was said that in acquiring those concerns there will be difficulty.
The difficulty that may exist is more or less imaginary. One thing that was 
said was about finding the capital. After all, most of the money that is in 
the insurance does not belong to the share-holders much less to the managing 
agents. So the capital that will be necessary for taking over the insurance 
is not a difficult matter at all. That is a thing which can be easily managed, 
and as I said, so far as the management is concerned, it won’t be difficult, be
cause the State -will be in a position to employ people who have got experience
of business and run it. If they will only do it. they will help all enterprises 
on equal terms; they will be in a position to help the industrial advance of
the country; they will be able to help the development schemes. If Insurance
is taken over by Government, the country will be benefited to the utmost 
and the number of persons who will lose will be a handful. One of the con
siderations which probably the State wiU have to consider is by adopting this 
policy, how many people will be thrown out of their jobs in the insurance 
business. If we take the whole of India, there are only 150 or 200 people who 
are now serving as managhig agents or managing directors. To put them out 
of their jobs and ask them to find other jobs even after probably taking over 
sonre of them for service under the State is a matter in which there can be 
no complaint.

Then there is one further consideration which will have to be taken note
of. An these insurance companies take up only what is remunerative. There 
are various fields of insurance which are absolutely necessary in the interests
of the country but no insurance company will come forM̂ ard to undertake them. 
Take for instance crop insurance or cattle insvirance. These are important 
matters in an agricultural country like India. What happens? No insurance 
company is prepared to come forward and undertake the insurance of cattle 
or insurance of crops. What has to be done now is that if this sort of insurance
is to be undertaken it ought to be undertaken by the Government. It is a 
huge risk. It is a thing about which we are not sure and many of us feel 
shy of undertaking a new venture like this, especially in the circumstances of 
our country of cattle diseases, failure of monsoons et-c. If the State takes 
charge of all the insurance, probably they can pool all their resources and 
with all their gains and losses, they will be in a position to provide a sort, of
insurance that is necessary for other fields in which there is no guarantee of
success. Life business and fire insurance and| motor businisss. iare Hiinga
wiuch have been remunerative business. No doubt there is' some risk but
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the risk so far has been very little. Much of the premium that has been col
lected for these purposes has gone not for securing the risk, but for paying
those persons who are employed in the business. I  do not complain about 
that. All that I say is that it shows clearly that these businesses are not
busiuesses in which people in the business think there is much risk; they con
sider it is a remunerative business and they are only thinkiiig oi dividing the
remuneration among themselves. j  iThe fight has always been as to how much
of this premium should go to the Managing Dhector, the managing agent and 
how much should go to the other agents. That has been the fight ail through.
So taking everything into consideration, it seems to me that insurance is a 
business which Government ought to undertake both in the interests of the
pohcy-holders, as has been said this afternoon so vehemently by the speakers 
before and also in the general interests of the country and the development
of our country as a whole.

Then coming to the two provisions about which Mr. Masani was talking, 
all 1 want to say is that he does not object to investigation. 1 think Mr. T. 
T. Krishnamachari did not put the case fauiy for Air. Masani. What Mr.
Masani objected to was that on the report of the Dii*ector Government passes 
orders without consulting anybody and he thought that Government order 
based only on the advice of the Director who made the recommendation is not 
going to cbange his recommendation. That was his fear. I  do not think he
objected either to the investigation or to Government passing the order. The 
last suggestion which he made, seems to be a very fair proposal, namely, after
the investigation, if Government before passing the order will consult the ex
ecutive council, probably it will serve the purpose. I think 1 would ask the 
hon. Minister.......

Sliri Alagesan (Madras): He talked of major and minor orders.
Shri Bamalingam OheUiar: That does not require any change m the pro

vision itself. If the hon. Minister will agree to that arrangement and he will 
tell us that generally he will consult the Executive Council b^ore orders are
passed, it will serve the purpose. The investigation will be made by the Di
rector and when he sends the report Government will consider the report and 
if they want to pass an order, let them consult the Executive Council. I
think that will satisfy the purpose. As regards the nomination and clause 31, 
we were prepared to give the power to the Council but it was the small in- 
sm*ance companies which wanted the power to be vested with Government 
instead of with the Coimcil as they feared that the Execulive Council will be 
domhiated by the big Companies. The bigger man may be only one man
and there may be half-a-dozen smaller men but still the bigger man will be 
able to assert. Democracy is all right. Number counts no doubt but as a 
matter of fact we find in all Committees the bigger man is able to have his 
way. It was on account of that tha€ the change was made. If I am not
giving out a secret, we proposed to give the power to the Council but the 
smaller companies represented that it be left with Government rather than 
with the Council, So the change was made. So I don’t think the observation 
of Mr. Masani is altogether right.

With reference to ncwnination also, the same was the position. It was 
because of that it was suggested that nomination may be resorted to with the 
idea of getting proper representation for smaller companies.

I  would appeal to the Minister regarding one matter viz., that the Co
operative Insurance Companies are not many in the country but their work 
is increasing. One special advantage with them is we are insuring policies
from Rs. 300 and above and no limited liabihty company insures less than
Bs. 1,000. So the Cooi>erative Insuraace Companies are helping the very 
poor in rural areas. So it is absqlutelj neoessaiy ^ t  at least o@e ^
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representatiTes should be on the Executive Council. I would not ask it to be 
made a provision in the Act itself but I  would appeal to the Minister to make
a statement regarding that so that it may be accepted as a matter of con
vention aDd in all Executive Committees there may be at least one represen
tative of the Cooperative Societies as' a Member.

Sliri A. P. Jain: I must agree with my friend Mr. Masani at least in one 
thing viz,, that he has raised a fundamental question which has to be answered. 
Mr. Masani s whole view point is summed up in one sentence mentioned
in his Minute of Dissent:

“ This country is now embarking on a phase of governmental control and regulation of 
various sectors of economic life and it is important that, with a view to avoid tho growth 
of bureaucracy and centralisation of economic power with all the evils that are likely to 
follow, every effort should be made at decentralisation of control and that autonomous 
institutions such as the Life Insurance and General Insurance Councils contemplated in 
this Bill should be given the fullest autonomy to run their affairs subject only to minimum 
interference from the Government of the day.”

This is the objection of a socialist disillusioned. During the course of
his speech more than once he objected to the bureaucratisation of the na
tional enterprises. I am not an advocate of running national concerns or 
national industries by ofl&cials or by bureaucrats. We don’t want to establish 
in this country what is known as ‘ Managerial’ State but let us see whether
Mr. Masani's criticism in connection with clauses 25 and 31 is connect. Are 
we really going to entrust the control of insurance business to a bureaucrat?
1 would invite your attention to clause § which deals with the appointment 
of Controller of Insurance and sub-clause (2) of which says:

“ In making any appointment under this section, the Central Government shall have 
duo regard to the following considerations^ namely, whether the person to be appointed 

has had experience in inaustrial, conmercial, or insurance mattere and whether such 
person has actuarial qualifications.”

Mr. Masani said that the policy of Labour Government in U.K. is to entrust 
the running of national industries to persons who have had experience of busi
ness. That is exactly what we have provided here. This Bill makes also 
provisioQ for setting up autonomous bodies like the Life Insurance Council 
and General Insurance Councils and Executive bodies. They have been en- 
doTPed with considerable powers except where we found it necessary to place
certain lunitations because this is a new experiment and time and again the 
different interests in insurance business, the big and small companies, have not 
been able to see eye to eye with one another. I  submit that there is nothing 
of bureaucratisation in this. There is nothing of regimentation. If a person 
is working as the General Manager of a Company, an insiurance company or 
another industrial concern, does he become a real hard-boiled bureaucrat 
merely because he has been appointed as Controller? We are anxious to
take full benefit of those who have experience of the actual working of these 
insurance and other commerical concerns. Mr. Masani objected primarily to
two clauses. One is 25. Quite a good deal has been said by hon. Member-i 
who have preceded me about those clauses. I submit it is wrong to accuse 
Mr. Masani of saying that he does not want investigation. He has not ob
jected to that. His objection is a specific one and it is this: that after the
report has been received and the Controller passes orders, none of those orders 
should become final. In every case the injured party should have the right to
approach a law court.

Nqw, clause (4) of proposed section 33 divides orders into three parts, (a), 
(b) and (c). Clause (a) deals with orders which require the insurer to take such 
action in respect of any matter arising out of the report as the Central Govern
ment may think fit. Tke&e orders are not appealable to a court of law. Mostly,
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fhese orders will be in the nature of administrative orders. We have been
told by those who have the e.vperience of working the Indian Insurance Act
for the liist ten or twelve years that the power of investigation given to the 
SuperinttndejQi of Insurance under the existing Act has been nullified by the 
Insurance companies by evei-y time taking the matter to the law court. Mr. 
Masani has vj ŝt experience of business; he is connected 'with one of the biggest 
business concerns in this country. May I ask him whether he would like every
little matter which concerns administrative details to be taken to a coiut of law?
The person who refuses to learn by experience is to put it midly an unwise man
and I would not like the hon. Member to join that rank. I think this is a very
healthy provision. Otherwise, the whole scheme of this law would be nullified. 
Investigation would become a mere farce and no action would be possible on the
results of in\ e&tigation. Mr. Maeani has suggested alternatives. Perhaps, he 
does not feel so sure about the right to take every order that is passed under 
part (a) of clause (4) of proposed section 33 to a court of law and therefore he 
has suggested tŵ o alternatives, namely, the appointment of a High Court 
Hudge, not in this capacity as a civil court, but as an officer exercising quasi
judicial jurisdiction, who might review the orders passed by the Controller.
Does he think that a Judge vho has no experience of the insurance business, who
does not know anything about the working of Ike insurance Companies, will 
be in a better position to sit in judgment upon orders which may concern some
times detailed and minute things? Does he trust a Judge better than his col
leagues in insurance trade, one of whom may become controller? He has sug
gested another alternative which I have not been able to follow precisely In
fsict̂ , I tried to understand him by asking certain questions when he was speak- 
ins*. To begin with, he said that before passing an order, the Executive Com
mittee of the liife Insurance ( ’ouncil or of the General Insurance Council, as 
the case may be, might be consulted and then the order passed. Subsequently, 
he changed his ground and said that the orders may be divided into major ciders
and minor orders. He confessed that it will not be easy to divide the orders 
into major orders and minor orders. Then he made the euggeslion that after 
the Controller had passed orders, those orders may be sent for confirmation to
the Exe(rutive Committee or the Life Insurance Council or the General Insur
ance Council. I asked Mr. Masani what would happen if the Executive Council 
refuses to confirm the Controller’s order. He had not the courage to say that 
ttie order would stand vacated. That is a preposterous proposition that every
order passed by the Controller of Insurance should be subjected to the con
firmation of the Executive Committee of the Life or General Insurance Council.
That will make the working impossible.

Then. I say that there appears to be a large amount of misgiving, doubt,
and even antipathy as between the big companies and smaller companies. That 
is one reason why in certain cases it becomes necessary that the ultimate power
must rest not with Executives of the Life Insurance Council or the General 
Insurance Council, but with the Controller of Insurance. We gave u good
deal of thought to this; we discussed it over and over again and ultimately, we 
came to this conclusion that if we want this Act to work^ismoothly, if we want 
this law to achieve the objects which we have in view, then, there is no other 
alternative except to give finality to the orders of the Controller in some cases. 
Of course, orders cancelling re^stration should be appealable to law courts.

’ The other objection of Mi* Masani was with regard to clause 31. I  am afraid, 
here again, some of the hon. speakers who spoke after Mr. Masani, have not
done hinj justice. He did not object to the power of nomination. His objection
was that the Life Insurance Council or the General Insurance Council should 
have the ultimate power of fixing the relaxed limits of expense ratio and these 
Coinicils should act as recommendatory bodies, the final orders to be passed 
the Controller. I believe T am correct in interpreting Mr. Masani. "
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Shri Masani; Abe>olutely.

Sliri A. P. JaJoi: We must coniine ourselves to thâ t point. 1 confess, that
originalW the final power was given to the Life insurance Council and to the 
General lnsui*ance Council/. But, during tliie iSiielect Committee stage, we 
felt that we must make this change to inspire confidence both in the bigger 
companies and the smaller companies. It is no doubt true that both the bigger com
panies and the smaller companies have been given voting power. It may also be 
possible to give representation to the smaller companies, which are not properly
presented, by means of nomination. But, when we view the industry as a whole, 
we find that there is misgiving, there is doubt, there is conflict of interest bet
ween the bigger and the smaller companies. What are we to do here as legis
lators? Are we to accentuate these differences by throwing one party at the 
mercy of the other or are we to lay down law by which justice may be done to the 
aggrieved party? That is exactly the object of the change which we have made.
Ordinarily, w'hen the Life Insurance Council or the General Insurance Council 
ma^es a recommendation, which is fair to the bigger interests and the smaller 
interests, the Controller will not interfere with that recommendation. He will 
accept that recommendation unless it is against the interests of the policy-holders
or other interests involved. If, on the other hand, by sheer brute majority, some
interests in the Council try to oppress the others, then, the interference of the 
Controller will come in, and I submit that it should come in in such cases. It
is only for this puipose that the final power has been given to the Controller 
and I see no reason why atiy change should be made in the provision. Then, 
again, 1 ask, who is the man who will be exercising that power of ultimate con
trol*̂  The Controller. Who is the Controller? The Controller is a man who
will ordinarily have experience of industrial, commercial or insurance business. 
Does a business man necessarily become a pariah because he accepts a public
appointment? These are the two points made only by Mr. Masani and I regret 
to say that I cannot see much force in what he has said.

I will not deal at length with nationalisation, because Mr. Gautam and Mr. 
BamalingaMi Chettiar have oaid a good deal about it. But I want to make one 
submission. Myself and certain other members of the Select Committee have 
appended a note. W'̂ e believe that insurance business is one of those enter
prises which is immediately ready and mature for nationalisation. As we hay*
saii in our note, it is capable of being standardised in its working. It will supply 
us with huge funds which are so badly needed by the State. It will also proted
the interests of the policy-holders^ who today are not able to eiercise controi 
over tlie companies and the conjpanies are managed by persons whose stak# 
is comparatively small but who yet are in a position to derive very great advan
tages and benefit from insurance funds. We, however, came to a compromise
and we did not press our point of view, partly because of the convention that 
once the principles of a Bill are accepted anything which is contrary to those
principles cannot form the basis of amendments or changes. It was open to us 
to have sent back the Bill to this House with a suggestion that the whole Bitt 
may be withdrawn and a meas^ire for nationalisation brought for^vard. None
theless, looking at the scheme of the Bill as a whole we thought that it wa* 
a considerable advance on the existing state of affairs and therefore we accepted
it in the hope that this Bill will serve as a guide and an experimental laboratory 
for nationalising the insurance business. It 'wnll on the one hand create a machi
nery for thv̂  control of insurance business, a machinery which wiU have the 
experience gfeined by constant working of insurance business and at the same
time, it will habituate the insurance companies and their managers to publie
contr-jl in the larger interests of the commimity. It was with iiiat hope the* 
we accepted thif̂  half-way mej:..sure. stand today for complete .lationaJisa-
tion I would request the hon. Minister to bring, rather sooner than later, 
a for the complete nationalisation of the insurance business, .
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To begin with it, I have two suggestions to make. We can even today with-
•out bringing a legislative measure do something by. way of nationalising insur
ance. Our Postal Department today is doing insurance business, though it 
is confined only to Government employees. May I suggest to the Treasury 
Benches that it is time that> they should consider the feasibility of extending
4he postal insurance to persons other than officials. That will not injure ftny 
private interest immediately. Thereby we will not be taking over any of the 
private insurance concerns: nonetheless we will provide facilities for insurance 
to a sector of people which does not have it today. It is our experience that 
most insurance companies confine their activities to urban areas. There are 
very few co*operative insurance societies. Our postal system is widely spread 
out. In this session w'e have been given an assurance that between 3,500 and 
4,000 new post offices are going to be opened in the rural areas. 
I f  insurance business is to be extended to rural areas it will be wise for Govern
ment to extenvi the postal activities in insurance to non-officials also.

I  would suggest another Ihiiig. During the last few years the insurance of
m otfr vehicles has been made ( ompulsory— both for private and public motor
vehicles. That is an obligation laid upon the motor owners by law. The result
is that it has enlarged the insure »ice business but the whole benefit of it has gon^
to private hands. As the law hae; made it compulsory for motor vehicle owners—
whether owned for private or public use—it will be proper and appropriate
that Government should take over this business immediately into its hands. 
Since law had laid a compulsory responsibility on the people the benefits arising 
out of that responsibilily should not go to private hands but to the public coffers 
so as ultimately to enrich th3 nation and add to the prosperity of the people
o f  the country. " ’

These art; the two suggestions I have to make to the Treasury Benches for 
inuTiiodiately extending the «phere of Governmental activities in the insurance 
business. I do hope that Goveinment will at an early date see their wav to 
examine the two suggestions I have made. ' "

It is not my object to take the time of the House on other points. I  have 
-confined myself to the immediate questions raised by Mr. Masani and some 
others. "

Sliri Alagesan: I am glad I  have been given this opportunity, though at 
the fag end of the day. The hon. the Mover of the Bill characterised the 
<5arrefr of the Bill as chequered and long. This remark is not only true ô  the 
Bill but also of the Ministers who have been in charge of the Bill from time to
time. Two hon. Ministers who have been in charge of this Bill in the earlier 
stages have not been able to go through with this Bill. There seems to be *
fatality about this B_ill and I hope that the present Moiver of the Bill will surely
•survive the Bill and it will be made into an Act. This is in conformity with the 
•colloqmal terminology for life insurance in our language. It is called a "deatk
fund", though it is called life insurance in English.

After several days of con.sideration, reconsideration and over-consideration, 
the Select Committee has produced this Report and it is now in the sta^e of
being discussed and the BiU passed by the House. The Select Committee
deserves congratulation on this but I am unable to oongrmtulate them on tha 
various changes they have made. In my opinion the changes thev have made
liave gone to water down the provisions of the Bill as introduced instead of tighten
ing therri up. That is my grievance against the Select Committee. But it is ;}ooi
that fiv(̂  members of the Select Conunittee have seen it fit to append a nota
making knowr. their views on the necessity for nationalisation.

There is a leading journal in Delhi, whose inspirer wields a lot of influenca 
in the pubhc affairs of this country. That paper b*s come out with au srticla

INSURANCE (a m en d m en t) BILL 2915



[Shri Alagesan ]
taking objection even to the mere mention of nationalisation in that note and 
the papal is very angi-y. Even the mere mention of nationalisation seems to
be anathema to that paper. It says tiiat nationalisation is neither necessary 
to safeguard the interests of policy-holders nor for the fxpansion of insurance 
business. It wants us to discard the idea that nationalisation is a virtue in 
itself. It asserts that nationalization will not help the business to expand as 
it would in the hands of private enterprise. And it peremptorily demands that 
the present piece of legislation should be the last word on State interteience,
leaving private enterprise to work out the expansion of tiie business. This is 
the admonition to which we are subjected by that paper.

Now. let us examifie whether this tall claim on behalf of the private enter
prise is really justified. If T)riv9t<- enterprise had not mismanaged this hvsiness, 
had not dipped its hands into the moneys of the policy-holders to fill its own 
pockets, then there would have been no necessity for this piece of legislation.
They would have been left to themselves,. A high official with whom we liave. 
been talking, who cannot be suspected of any ill-will or want of synipathy tô  
wards the industrialists of this country, has been remarking that the indus
trialists of this country are no industrialists in the real sense of iihe term—they
are only traders in money. Taking the insurance business as such, what is the 
element of lisk involved in this business? Absolutely none. I am surprised 
that private enterprise should take credit for iiiat. It is common knowledge that 
private enterprise in our country has been more private and less enterprising. 
The Finance Minister, in his Budget ultimatum, tried to make private enter
prise realise thi£ fact̂ . He wanted to make it less private and more enterpris
ing. The x̂ esult of his ultimatum, and the way they are going to react, are yet 
to be seen.

I shall not expatiate on the question of nationalization as the Deputy-Speaker
said that nationalization does not strictly fall within the purview of this Bill, 
but I should like to say one thing. A crucial article of our Constitution is just 
now under fire in the highest tribunal of the land. There js another crucial 
article relating to nationahzation and compensation to private property, which
may be subjected to the same fire. We have in our Constitution discarded a 
phrase used in the American Constitution, namely “ due process of law ’, and 
w>̂e have used a different phrase. Even if we had used the spue phrase as they
used in America, with all ite implications and consequences, we shall be able 
to nationalise the insurance business much more easily than any other branch
of industry. This business will appear to be the easiest and most useful from
the poi.at of view of nationalization. W e can j>urchase the shares of the various 
insurance companies at their market value, though I am tdd that many of them
have rio market value, l i  they have no market value, we can pm-ohase them
even at their face value and it will be no diMculjb task to nationalize ineuranoe.

Again, that paper to wliieh I have referred was making a threat. It says 
that if we start nationalizing insurance concerns in this land, naturally foreign
concerns also will be involved and will be subject to the same fate, and that 
therefore the concerned countries will take retaliatory steps against our com
panies operating overseas. This threat cannot stand scrutiny because we are 
not operating in U. S. A., Canada or U.K. in any applreeiftble measure. So,
the argument that there will be retaliation by other countries by taking oveir 
our concerns, does not stand a moment’s scrutiny.

Coining to the BiQ, (slauses 9 and 16 are among the key clauses of the Biil,̂  
(Clause 9 .telates to capital structure, conversion of shares into one class of shares, 
and votii^ rights. The original Bill, as introduced, allowed only one year s 
tiniei|?^ereas under -the pretoiCt that the release of all these sbiares will %We a 
di^^^^ng effect on' the market, ihe Select Gommitttee has thought it fit to
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extend th^ period to three years. Again, the same leniency has been shown in 
the liquidation of excess shares. There the period allowed is not only three
years but another two years if it is necessar}". I don’t think there is any justi
fication for all these concessions shown to the business. Voting rights are 
limited, but when the voting right is limited to 2  ̂ and five per cent, of the 
shares, what is the fun of allowing a person to hold shares up to five per cent,
and ten per cent? It will cnly prevent the other man from voting though the 
man who has got this excess percentage of shares wiU be deprived of the voting
rights.

What I wish to point out in this connection is that even if you nationalize
the insurance companies after live years, the present state of affairs can conti
nue. For the purpose of this article, it is as good as not passing this Bill into
law,. That would be my submission with regard to the changes that iiave been 
mad3 by the Select Committee in this clause.

Taking clause 10, my hon. friend Mr. Bamalingam Chettiar has been com
plaining of paucity of funds in the hands of Go '̂erDlllellt for various national 
development purposes. Up-till now the practice ha.s been that the U. K. com
panies have been clubbed with Indian companies and they ŵ ere allowed to hold 
55 per cent, in Government and other approved securities and the rest in other 
investments.. The other companies— ^non-Indian and non-U.K—were requii*ed 
to hold all their moneys in Government securities and other approved securities. 
>sovv, the Select Conmiittee seeks to put tliem on a par with Indian companies
and allows them to dispose of the rest of the shares, barring the 50 per cent, 
limit as they please. Not only that. They have been allowed to invest their 
moneys not with Incliau trustees as was proposed in the original Bill but with 
their nationals. This is the change that has been made and I need not say how
it will affect the position of the funds at the disposal of Government. Instead
of clubbing the II. K. companies with other foreign companies and treating 
them on a different basis, w'hat has been done is that the other companies also 
have been brought to the privileged position of the U.K. companies and they
have beea "iven the same status as the Indian companies. The excuse for that 
is this. They say that if we make any such discriminatory provision in our Act,
theu other countries are only certain to introduce such discriminatory provisions 
against us. But I should like to know where and on what scale we are operat
ing in other countries. Without such a fact existing, where is the meaning in 
allowing concession to foreign companies in our countr\^? We are, since recently, 
being acquainted with a novel principle, namely the "theory of protection in ad
vance. Of ccuise, this principle has so far made its entry not by the front door 
but by the back door and side door, I suspect this is one such entry for the 
principle to operate in this land—the principle of protection in advance. Before
our nationals actually begin operating insurance companies in foreign countries, 
we provide equai' facilities for foreign compamp-in our country so that our com
panies may not be harmed in future in othifel'ljountries. This is what it comes
to and I see no reason w'hy this concession s^|^d be extended to foreign com
panies operating in India

iS.ir, I should like to continue my speech on Monday.

th ® Quarter to Eleven of the Clock on Monday
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